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The Hoiue met at Nine of the Clock. 
[MR. DEPUTY-SPEAKER in the Chair] 
ORAJ... ANSWERS TO QUESTIONS 
Short Notice Questions and Answers 

E.Jl:CTMD'T OF TENANTS IN PuNJAB 

Oh. Ranblr Singh: Will the Minister 
<>f Rome Affairs be pleased to state 
whether: 

fa) it is a fact that the Governor o! 
Punjab state bas sent suggestions to 
amend the Punjab Tenants (Security 
of Tenure) Act, 1950? 

(b) Is it also a fact that several 
thousand cases of ejcc:tment suits are 
pending in the Courts and several 
thousand tenants have already been 
ejected due to defective provisions of' 
the existing Act? 

Mr. Deputy-Speaker: Th~re is an-
-0ther short notice question by Sardar 
Hukam Singh which relates to the 
seme mattt.r. He may also read out 
his question so that both may be 
answered toaether by the hon. Minis-
ter. 

LEGISLATION re: SECURITY AGAINST 
EJECTMENT OF TENANTS IN PuNJAB 

Sardar Hukam Singh: Will the 
Minister of Home Affairs be pleased to 
i.:tate: 

(a) whether the Governor of the 
Punjah has submitted any rlra.tt for 
the consideration of the President and 
advised some legislation to be passed 
for the security of tenure of tenants in 
the Punjab; and 

(b) it so, whether Government 
would advise thf'! President to enact 
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surh an uTgent legislation immedia-
tely; if not, why not? 

The Minister of Rome Affairs <Shrl 
Rajagopalachari): An. adjournment 
motion is also there. PPrhap11 you 
may take:- that also. 

Mr. Deputy-Sp~aker: If the hon. 
Minister answers ooth the Short Notice 
Questions I do not think it may be 
necessary for me to put the Adjourn-
ment Motion. 

Shri Ra.tagopalacharl: Regarding the 
Short Notice Ques.tlon of Shri Ranbir 
Singh as well as the Short Notice Ques-
tion of Sardar Hukam Singh, Govern-
ment are aware of the widesoread de-
sire for an immediate enactment to 
meet the situation created by large 
scale ejectments of tenants. This 
demand for legislation to amend the 
Punjab Tenants' Security of Tenure 
Art coming as it does irr~pective of 
p;:;rty affiliations is being examined 
urgently and I expect that Govern• 
ment will very shortly advise the Pre-
sident to issue an enactment. Certain 
other enactments are also overdue 
which I have fully explained to hon. 
Members of the House hailing from 
Punjab at two informal meetings and 
I expect the Government will advise 
the President to promulgate them too 
very shortly. 

Ch. Ranblr Slnrh: May I know tbe 
details of the suggestions forwarded 
by the Governor to amend the exist-
ing Act? 

Shrl Rajacopalacbari: Sir, I have 
explained ii". as 1 said. at an informal 
meeting of all the Punjab Members, 
and I do not think I need say any-
thing more than that it is to give 
greater security of tenure than they 
now possess under the law. 

Ch. Ranbir Singh: Is the hon. 
Minister aware of the fact that under 
the present Act there ls no provision 
to safeguard thle tenants in gettJn1 
the necessary irrigation water in the 
border land? 
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Shri RaJacopalacl•ri: That also Is 
being taken into consider~tion. 

Ch. Ranbir Singh: Will the hon. 
Minister ta.ke care to accept the s.ug-
~estions and amend the provisions of 
the law accordingly? 

Shri RaJaropalachari: As I said. it 
will be examined and. if it is found 
proper and ner.essary, I expect Gov-
ernment will accept that suggestion 
also. 

Sarclar Hukam Slnch: May I know 
whether the cases of those tenants who 
have been ejected during the last year 
will be covered by this proposed legis-
lation? 

· Shri RaJaropalacharl: I think so. 
Sir. 

. Sardar Bakam Sinrh: could 1 know 
the number of tenants that bave been 
evicted from their holdings during 
the last three years? 

Shri Rajacopalacbari: I have collect-
ed some flgu'l'es, but I am sorry I have 
not got them here. They range round 
about four or five th·ousand each year. 

Sardar Hl.lkam Singh: There is a 
provision that the legislation after it 
is enacted by the President has to be 
placed on the Table of the House. 
But that will not be possible because 
Parliament is closing now. Have Gov-
~rnment considered this aspect also 
and devised measures to tide over that 
sort ot difficulty, so that there may be 
no delay in giving effect to this legis-
lation? 

Shrl Rajoeopalachari: Hon. Mem-
bers are aware that the difficulty is 
due to want of time, and for that 
reason I wanted all the Members in-
terested intUllatei.,y 1n the Punjab 
affairs. tG meet and 1 have placed the 
details before them. It would not be 
possible to have the matter thoroughly 
ci<amined and enacted and placed on 
the Tablf!! of the House during this 
session. 

Ch. Baablr Slnrh: Will the hon. 
Minister be pleased to state whether 
the tenants of the evacuee land will 
get the safeguard of security flf 
tenure under the Act or not? 

Shri Rajagopalacbari: The provisions 
with rega.rd to the time during which 
'"" new provisions will operate, giving 
:..dvaatage to the te'llants who were 
t"\'1ded. would, I take it. cover people 
who were recently ejected from the 
ev a .'UE'•' lands 

Ch. Ranbir Slnrh: Is the Gove'rnment 
prepared to consider the suggestion 
that the tenants who have been there 
for more then ten or six years ~hould 
be declared as occupancy tenants? 

Sbrt Rajaropalaehari: Sir, l do not 
think any useful purpose will be serv-
ed by giving answers offhand. The 
Bills will be before the Government 
and the Cabinet will examine them 
after previous detailed examination. 

Mr. Deputy-Speaker: I would only 
suggest this to hon. Members. T~e:r 
may send whatever suggestions they 
want to make to the hon. Minister in 
writing or meet him, and he will cer-
tainly consider all those suggestions. 
Questions are not the proper form for 
making those suggestion:t. 

Shri JnaD.i Ram: May I know the 
time when the Government felt the 
urgency of the legislation, and if the 
Gove\rnment felt it ealrlier why the 
matter was not brought to the notice_ 
of the President before. for amend-
ment of the legislation? 

Shri RaJagopalacbari: These propo-
sals had been cons.idered by the Minis-
try when thE'y were in charge. After 
the President took over and the Gov-
ernor was placed in charge, the mat-
ter was examined not only as to the 
necessity and urgency but also the 
propriety of putting through such legis-
lation at this stage, These things take 
a little time. There was no loss of 
time. 

Shrl Kama&b: For how many years 
has the existing law been in force and 
have the ejectments increased in num-
ber of late? 

Sbrl Raja&'opalaebarl: The Act which 
is now to be amended was passed in 
the latter part of 1950. Whenever 
there is a chanee of law the mentality 
ot the parties concerned becins to 
operate quickly and change and pro-
bably the increased number of eJect-
ments is due to that. 

Ch. Kanblr Sln&'h: Is the Govern-
ment aware that this process of eject-
ments started after August 1947 due 
to the !ear that the Congress is com-
mitted to safeguard the tenants and 
therefore the landlords will have to 
Jose their land? If so, is the Gov-
ernment prepared to consider the 
cases of restOt'ation of the tenanta 
who have been ejected after 1947; if 
not, why not? 

Shri RaJagopalacbarl: The presumo· 
tion of the hon. Member ls probably 
right and the suggestion will be rC\nsi· 
de red. 
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Dr. Bam Subhac Sinfh: May I know 
·whether the landlords are themselves 
tilling the land from which they eject-
-ed the tenants? 

Shrt Rajagopalacbari: The legal 
position is that they become them- • 

..selves cultivators. 

Pandit Thakur Du Bbarpva: Is it 
not a fact that this Act was passed 
unanimously by the Punjab Assembly 
in 1950? 

Shri Rajagopalacharl: It was passed 
in the latter part of 1950 unanimoual1', 
but there have been, as pointed out by 
other Members. difficulties arising out 
of it still. 

Cb. Ranbir Sinrb: Is the hon. Minis-
ter aware of the fact that while this 
Act was passed 12 Parlimentary Sec-
l'etaries and a Minister were created 
to pass this Act? 

Shri Rajagopalaeharl: I do not 
think I can accept rnch suggestions 

Mr. Of"puty-Speaker: I think we will 
proceed to other matters. I li:ive re-
ceived notice of an Adjournment 
Motion from Ch. Ranbir Singh and 
Giani G. S. Musaftr relatlnl to this 
same matter. the immediat .. necessity 
for amending the Punjab Tenanllt 
(Security of Tenure) Act. 1950 on the 
so called eject.ment of tt1nants at will 
of the Punjab State. This has beer. 
sufficiently answered by the hon. 
Minist(!r and therefore, I do not think 
hon. Members want to press1 it. 

Shrl Jbunjbunwala: I submitted a 
Short Notice Question to you in the 
Chamber, Sir, 'and I am authorized tc-
put that question on behalf of Mr. 
Cha ttopadhyay. 

Mr. Deputy-Speaker: It is not in the 
Order Paper for this day. The Hous~ 
will now proceed to Legislative Busi• 
ne!IS. 
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CORRIGENDA
to

W  Parliamentary Debates (Part II—Other thnn Questions and Answers),
Fourth Session 1951.

Volume XVI.—
1. No. 1, dated the 24th September. 1951.—

(1) Col. 3193, line 10 for “Act, 1151" read “Act, 1951*'
2. No. 2, dated the 2Rth September. 1951,—

(I) Col. 3260, line 18 /or “set” read “sat” .
I. No. 3, dated the 26th September, 1951,—

(ii)  ̂ ^  ‘‘3Tr7Rf” i
4. No. 4. dated th,*» 27th September, 1951,—

(i) Col. 3902, line 19 from bottom for “rent for oooupntion of houses’* read
SHORT NOTICE QUESTION".

(ii) w»r <Tfw u  «T ‘ ‘w tt t?
5. No. 8, dated the 29th September. 1051,—

(i) Col. 3902, line 19 from bottom for “rent for occupation of houses” r «̂il
“damages for the occupation’ .

Ko, 7. dated the 1st October, 1951,—
(i) Col. 3952gie 16 omit “ a” .

7. No. 8, datede 3rd October, 1951,—
(i) c o i r f o r  existing line 19 read “ it has been made out that pre-censor-” ; 

after existing line 40 insert “permanent period U) the hands of the”
and delete line 43.

8. No. 9, dated the 4th October, 1951,—
(i) Col. 4153 last Une, for “L.P.C.” read “ I.P.C.” .
(ii) Col. 4188, for existing line 18 from bottom read “cular case by that

experience and I” .
9. No. 10, dated the 5th October, 1951,—

( i )  m*r t ^  ‘'jH N vit”  q f i

(ii) Col, 4340, line 4 from bottom after “years” ifi9ert “ago*'.
10. No. It, dated the 6th October, 1951,—

<i) Col, 4418, litie 26 for "stituted*' read ‘Vsubfctituted’'.
(ii) CoL 4460 after line 27 insert “ ages etc.**
,(iH) CoL 4623, line 19 from bottom for “Cogrtizilibity” read “Cogni/abihly"*
iiv) CoK 4824, lintf 11 for ••Cognizilibity** rend '‘CogniTiability” .

No. 12, dated the 11th October, 1951,—

(i) Col. 4694i for existing lines 7 9 read “given Shri Archru Ram’s case ..
SfiH Kamatb; I am sorry it is a very ignorant imputalion...........

/|j\ fnr pvisfinff Hno r^nd “number nf tractors 1o he* nrorJiifw)*’



C‘>)

12. No. 13, dated the 12th October, 1951,— ,
(1) Col. 4743 after line 5 insert “ (No Questions— P̂art I not PubUshed)" as » i 

Un.. ■;
(U) Col. 4844 In line 32 for ‘<KhwaJa Inalt Ultoh: May I point" read '‘Sbri

IhuaJhuBwaia. I just want” .
13. N>). 14, dated the 15th October, 1951,—

(tt Col. 4913, line 13 from bottom for “ (Sldhva )”  read ••(Shri SMhva)".

(ii) »n»r irftgr IR  ̂ '* «fW " i
(iii) Col. 4984 for existing lines 10 and 11 from bottom read “A person shall

b« disqiuillfled for being chosen as and for being” ,
14. No. 15, dated the 16th October. 1951.—

(I) Col. 5093, for existing line 34 read “'for the industrial development of
our country**.

(il) Col. 5128 in line 5 fix>m bottom after ‘‘to” insert “give to”.
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PARLIAMENT OF INDIA 
Monday, 15th October, 1951

The House met at Nine of the Clock, 
[Mr. DEPtmr-SPEAKER in the Chairl 

QUESTIONS AND ANSWERS 
iSee Part I)

9-15 A.M.
Shri Challha (Assam): I applied for 

leave of absence for this session but as
I became well now, I came back and I 
attended on the 12th.

Mr. Deimty-Speaker: I am sure the 
House lyill be only too glad to have 
Mr. Chaliha back. He originally ex­
pected not to be able to attend the ses­
sion but by God’s grace, he has been 
restored to health.

Ch. Ranbir Singh (Punjab): I sent a 
notice of an adjournment motion re­
garding drought prevailing......

Mr. Depnty-Speaker: I am not admit­
ting that.

ALL-INDIA SERVICES BILL

The Minister of State for Home 
Aflaln (Sidhva): I beg to move:

“That the Bill to regulate the • 
recruitment, and the conditions of 
service of persons appointed, to the 
all-India Services common to the 
Union and the States, be taken in­
to consideration.” ^
Sir, there are three types of services 

under ttife Government of India; one is 
|he purely simple Central service; the 
•econd is purely State service which is 
fovemed by article 309 and there is i  
proviso under which the rules are to be 
391 PSD '
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made and which are in existence today. 
The third is the All India Service nnd 
as hon. Members are aware after the 
Indian Civil Service the Government 
have introduced the Indian Administra­
tive Service and the Indian Police Ser­
vice. Article 312 creates a constitutional! 
lacuna and to fill in that gap this Bill 
has been brought here so that the rules 
may be made and statutory provisions 
given to these rules relating to All- 
India Services. This is a very short and 
simple Bill. I do not think this Bill 
requires much consideration. I would, 
however, like to state that the itenj» 
relating to article 313 axe.Jllroad?rT)ro- 
vided and items relating article 
312 under which this BiU is 
sought to . be brought before the 
House are mostly those which are 
settled for consideration and will be 
covered by the Statutory rules—the 
creation of the Indian Administrative 
Central Cadre Scheme, amendments to 
travelling allowances, rules regarding 
the relative seniority of over-age emer­
gency recruits etc. There are many 
matters relating to the services which 
are still under consideration by the Gov­
ernment and it was not possible in ^he 
shortness of time to bring a comprehen­
sive Bill in this session. There are 
certain matters which are important, 
namely extension of I. A. S. and 1. P. S. 
to Part B States, retirement benefits, 
extension of medical attendance, rules 
for fixation of relative seniority of offi­
cers and travel facilities for periodical 
visits by officers, disciplinary matters 
and all these matters are still receiving 
the attention of the Government. No 
sooner these are settled and organised, 
Government intend to bring a compre­
hensive Bill which will find its place 
in the Statute. All these rules will 
under clause 3(2) be placed before the 
House and will be subject to the modi­
fication or alteration by any motion that 
could be moved by any Member. Thus 
it will be seen that Parliament has the 
absolute right to consider these x*ules 
when the amendments are made to 
them. I may just mention that I have 
received three amendments in this res­
pect. One of them is the amendment
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[Shri Sidhva] 
by Shri Sarwate. ’ He wants a slif̂ ht 
amendment that /or the words “during 
the session in which they are so laid*' 
the words “on a motion made and pas­
sed for the purpose” be suti^tituted. 1 
am prepared to accept that amendment. 
There are two other amendments stand­
ing in the name of Shri Rathnaswamy 
which relate to the fixation of quota 
lor the Scheduled Castes and Schedul­
ed Tribes in the services. It is not 
possible, Sir, for these services to be 
reserved in the Statute, Already Gov­
ernment have made rules in tiie past 
and under these rules twelve and a half 
per cent, of services have already been 
reserved for the Scheduled Castes and 
five per cent, for Scheduled Tribes and 
the same procedure will be followed in 
this respect also. I do not think it is 
possible or desirable to make any men­
tion of it in the Bill. As reji?ards the sta­
tutory provision with regard to the 
re.servation of the Sclieduled Tribes and 
Castes there is another amendment in 
his name which states that the words 
“ only after they are approved by Parlia­
ment” may be added. Ai you are well 
aware this is neither workable nor 
practicable.

Mr. Deputy-Spaaker: Motion moved:
“That the Bill to regulate the 

recruitment, and the conditions of 
serv̂ ice of persons appointed, to the 
all-India l^rvices common to the 
Union and the States, be taken into 
consideration.”
Shri Shiv Charan Lai (Uttar Pra­

desh): By way of information, may I 
ask when a comprehensive Bill is going 
to be put up by the Government, what 
is the necessity of putting up parts of 
this Bill which will go on for a few 
months? Will it not be better to put 
up a comprehensive Bill when it is 
ready?

Shri Sidhva: This is really very neces­
sary and urgent. There are certain pro­
visions pn which already the Govern­
ment had taken a decision but for which 
there is no statutory power behind it. 
Therefore, it is necessary that this Act 
should be passed so that those which 
have been settled can be embodied in 
the Statute.

Shri Kamath (Madhya Pradesh): This 
Bill is being piloted by my hon. friend, 
Mr. Sidhva, the first act of his after his 
translation or elevation to the Minister­
ship of State for Home Affairs. It al­
most appears that this Bill was await­
ing his elevation for being piloted in 
the House, because I feel that Govern­
ment must have been aware not only 
9re«t<itday, but many weeks or many 
months ago that certain rules in this

regard were absolutely essential. Yet 
the matter appears to have been post­
poned for some reason or other, ap­
parently because there-were more im­
portant Bills which had to take priority 
over this one; yet I felt and I feel to­
day also that considering the fact that 
the provisions of the Bill and all rules 
made under section 3 have to be la i^  
before Parliament for approval or modi­

. fication, I felt that it would have been 
far better if this Bill—which Mr. Sidhva 
very rightly observed is a very simple 
Bill—had been brought up, introduced 
and passed by Parliament much earlier. 
It would not have taken much time at 
all; it would not have intruded upon 
the time that was allotted for other 
more important Bills. If that had been 
done, the rules that are to be framed 
by Government in this regard would 
have been brought before Parliament 
during this session, and we would have 
had an opportunity of looking into them 
and modifying them if we deemed fit 
and necessary. Unfortunately, th« 
future is uncertain. As has been very 
rightly observed by a philosopher, the 
only certainty about life is its uncer­
tainty; and Parliament being no ex­
ception to life, the only certainty about 
this Parliament is its uncertainty. We 
do not know yet for certain whether 
this Parliament will meet again at all 
during its life time, and so we are in 
doubt whether the rules that are going 
to be framed by Government will come 
up for consideration before this Parlia­
ment at all. It is rumoured that there 
might be a short session in February 
next; but that is only on the knees of 
the gods: if not of the gods in heavTin, 
then the gods on earth, the ĵ ods in the 
Secretariat and in the Ministries Yet, 
even if that were to come about, it is 
still far off. The rules regulating condi­
tions of service and recruitment which 
are very important in a free  ̂State 
might have been framed earlier, in July 
or early August, and we could have had 
an opportunity of probing into them 
during this session. This has not been 
done, I would request the Minister of 
State to tell us in his reply to the debate 
why this matter was not considered 
earnestly and actively by our active 
Government. As the Home Minister 
told us some time ago, this ‘'^ov-^rnment 
is an active Government. We expected 
that Government would consider this 
matter actively and earnestly long be- 
foret This is a simple matter and It 
could have been done if Government 
had the will to do it. I would expect 
the hon. Minister to tell us why this 
was not done earlier and when exactly, 
if at all, the rules to be framed by Gov­

ernment in this regard would be brought 
before Parliament, whether this Parlia­
ment will have an ot>portimity of going 
into them or the next Parliament.
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Coming to the subject matter of the 
'Bill itself, Afi^India Service, as defined 
and referred to' in this Bill comprises 
the I. A: S. and the I. P. S, The 
I. P. S. retains its old name, the name 
■which obtained during the British re­
gime; but the I. A. S. is a new service 
•created after wfe became politically free.

V Shri Shiv Charan Lai: But, both re- 
i;ain the same notoriety. . .

Shri Kamath: Both means what: 
1. P. S. and I. A. S? There are Ihree 
here. The I. C. S. is still there; the 
1. A. S. is a new creation; the I. P. S, 

.'Continues the old tradition i?o far as the 
name is concerned. There is no change 
in name.

There were other AD-Indla services 
In tfte olden days like the Indian Edu­
cational Service, the I.F.S.—the Indian 
Torest Service—now I. F, S. is some 
other service, the Indian Foreign Ser­
vice but the older members of the 
Indian Forest Service are still there— 
the Indian/Engineering Service, the 
Indian Medical Service, and one or two 
others. But. under this Bill, the ex- 
.pres.^ion all-India Service means the 
•Service known «s the I.A.S. arid the 
•service known as the I. P. S. so ‘hat 

confine our attention only to these 
twQ services. I do not know to what 
'extent the rules which govern recruit­
ment and conditions of service of per­
sons appointed to the I. C. S. and 

1. P. S. in the olden days have been 
:modifled so far as the entrants to the 
new' I. A. S. and I. P. S. are concerned. 
This much is well known that so far as 
the probation of the I. A. S. recruits are 
concerned, that is being attended to In 
India itself now-a-days. That, ts  a 
matter of fact, started during the war 
•when conditions rendered that neces- 
^ ry . Apart from the guarantees given 
in the Constitution to the Members of 
the Services under article 314, I do not 
Tcnow for certain what changes have 
Ibeen enforced so far, or what different 
ces there are between the l\{embers of 
the old I.C.S. and Members of the new 
l.A,S. so far as their conditions of 
service go. That is an aspect of the 
matter upon which tlie hon. Minister 
might throw some light if he is in a 
position to do so today.

Then, there have been certain com­
plaints in certain States where a Mem- 
oer of the A. S. who was"recruited 
to that service after many years of 
service in the P. C, S„ the Provincial 
Civil Service, has been passed over by 
the State Government in regard to an 
appointment to a senior job like a 
Collector or Deputy Commissioner 
merely on the ground that his period of 
tenure in th  ̂ I. A. S. has been very

short though he has served a number 
of years in thd P, C. S. This has gol 
to be rectified. This matter must be 
looked into by Government ei^  definite 
rules must be formulated in tms leganL 
Governrniftnt must see to it that the 
State Governments do not. adopt f»ny 
anomalous procedure with regard to 
persons who have been recruited to the 
I. A. S. from the old P. C. S.

There is one other matter about this 
particular Bill and it is this. My hon. 
friend Mr. Sidhva referred to tbe 
amendments given by Mr. Rathnaswamy 
as regards the statutory provisions with 
regard to members of the Scheduled 
Castes and Scheduled Tribes. Or is it 
only with regard to the Scheduled 
Castes and not Scheduled Tribes? I 
have not got thp amendments before 
me here.

An IIon« Member: Scheduled Tribef 
also.

• •

Shri Kamath: I think this aspect of 
the matter ought to be given a little 
more attention to what appears to have 
been done by the Government so far. 
It has acquired a little more importance 
at least in the eyes of Parliament and 
of the pfeople after what was staled by 

Dr. Ambedkar in his statement the other 
day explaining the reasons for his 
resignation. Therein he observed—I am 
only refreshing tlie memory of the 
House—that with all its professions for 
the welfare and uplift of the Scheduled 
Castes and Tribes, Government has 
not shown in practice the earnestnegs 
to implement their professions. That 
is the sum and substance of the charie 
made by him. These are not the exact 
words used by him, but this in effect, 
is the charge brought by him against 
the Government and he went so ftor 
as to say,—apparently referring to the 
Short-Notice Question asked by me and 
the reply of the hon. Home Minister 
regarding the speech made by Dr. 
Ambedkar in a public meeting here, Ui 
which reply it was stated by the Home 
Minister that the charge made by Dr. 
Ambedkar was baseless,—that the Home 
Minister sent a circular to all the De» 
partments concerned, to all the Minis­
tries concerned as to the number of 
Sdieduled Castes and Tribes members 
that have been recruited in the Minis­
tries. And this is what Dr. Ambedkar 
stated—I cannot vouch for the liuth 
or otherwise of what he said—that tbe 
answers received in reply to the cir  ̂
cular from most Ministries was *nil' or 
‘nearly nil’. So it is not enough for 
the Minister to say that a proportion 
has been fixed or that a certam per* 
tentage—ten or twelve or five or six— 
has been fixed up to which members of 
Scheduled Tribes and Scheduled Castes
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[Shri Kamath]
will be recruited. But we as Parlia­
ment must see how far the practice cf 
Government squares with its profes­
sions. The hon. Minister apparently is 
getting impatient; he is looking at the 
clock. I hope Sir. that in the interest 
of the Scheduled Castes r.nd the 
Scheduled Tribes at least, he will for­
get the clock for some time, because 
Sbese Scheduled Castes and Tribes have 
waited for centuries and it does not 
matter if Government holds its patience 
for a few minutes, if not for cne or 
two hours. Therefore, I would like to 
emphasise this aspect of the matter, 
when these rules and other cognate 
matters are considered by Government. 
Otherwise the charge brought by Dr. 
Ambedkar which has already created 
misapprehension in the minds of cerlain 
sections of our people with regard to 
Ciovernment's treatment and Gov­
ernment’s attitude towards the Schedul­
ed Castes and Tribes will gather 
momentum which nobody wants; none 
In this House desires that tliat should 
happen. Consistently and in confor­
mity with the spirit of the C'onstitution 
which has abolished untouchabillty 
and which has reserved seats for the 
Scheduled Castes and Scheduled Tribes 
in the various States and at the Centre, 
and also safeguarded their position so 
far as the services are concerned, con­
sistently with all that and in that 
spirit, it behoves Government to pay 
more attention to this matter.

Evert Jas regards abolition of un- 
touchability which so far is only a 
paper abolition, if I am not exaggerat- 
mg the matter,—as the lion. Home 
Minister himself was constrained to 
admit some time ago in the House that 
still complaints come from various 
States about the treatment accorded to 
ttte so-called untouchables,—Govern­
ment also has apparently not made up 
its mind so far, as regards the intro­
duction of ^legislation for penalising 
the practice of untouchabillty.

The Constitution is absolutely ex­
plicit on that point and provides that 
it shall be an offence to practise un- 
touchability in any form or manner: 
It is there in Part III—Fundamental 
Rights—of the Constitution. But 
ttiough a year and a half, if not more, 
has elapsed since this Constitution was 
promulgated, yet Government has taken 
no active step towards introducing, a 
Bill to penalise the practice of un- 
touchability. These are matters, Sir, 
which tend or are calculated—to use 
the Home Minister’s own word which be used in connection with the Press 
Bill...

The Minister of Home Affairs (Shri 
Eajagopalaeharl): Hon. Member hin>- eelf suggested it.

Shri Kamath: Beg your pardonT
Mr. Dcputy-Speaker: That was the 

suggestion of the hon. Member, he says.
Shri Kamath: I do not mind if it 

came from me. But it was in the ori*- 
ginal Bill, and sometimes first thoughts 
are the best, though at times first 
thoughts are not as good as second 
thoughts.- Anyway, as I was saying, 
these are matters which tend to detract 
from the popularity of our Government 
and it is desirable in troublous times 
like the present that Government 
should *pay more attention to the con­
dition of the so-called Scheduled Castes 
and Scheduled Tribes and other back­
ward classes.

It has also been pointed out by Dr. 
Ambedkar that the President has not 
taken any initiative or step so far 
about the appointment of a Commission 
though more than a year and a half 
have passed.

The all-India Services will comprise 
the two services, the I.A.S. and the 
I, P. S. I have already referred in the 
earlier part of my speech to the I. F. S. 
This new Indian Foreign Service though 
it differs from the other two services 
in certain respects, there also, I believe 
so far as recruitment is concerned, 
apart from certain qualifications need­
ed for members of that service, includ­
ing the one recently mentioned by the 
hon. Prime Minister, that of a suitable 
wife......

Mr. Deputy-Speaker: Are we not 
going beyond the scope of the present 
Bill? One is about the Union Service 
and the other iŝ  All-India Services. I 
am afraid the hon. Member is going 
beyond the scope of the Bill.

Shri Kamath: All right, Sir, I will 
not dwell upon that part. I only want 
to compare the rules and qualifications 
mentioned by the Prime Minister with 

.those that might be formulated for 
these two services and would like to 
know whether this qualification of a 
suitable wife will also be prescribed 
for the members of the x\U-India Ser­
vices, the I. A. S. and the I. P. S., or 
only restricted to those in the I. F. S. 
But we know of many of our Ambas­
sadors and diplomats who have no 
wives or who have not their wives 
with them abroad, what happens in 

"that case? And in the case of a woman, 
what hc^pens if she has no husband? 
This* aspect of the mbtter may be 
considered in connexion with the rules 
for the I. A. S. and I. P. S. ,

Before I close, I would like to repeat 
that we would have welcomed and we 
would have been happier if this Bill  ̂
had come in the earlier pai*t of the
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session, so that we might have had an 
opportunity o f looking at the rules and 
modifyihg them if we thought fit. But 
now we are helpless in the matter and 
the Government will go its own way 
according to its sweet will. We shall 
have no opportunity of scrutinising 
these rules. But we trust to the wisdom 
of the Home Minister or his suc­
cessor,—if that is goinK to happen at 
all,—or the Minister of State himself 
who is a man of ripe experience and 
lias known the services in various capa­
cities. I am sure he will let the Govern­
ment have the benefit of his wisdom 
and experience of—not three score and 
ten years, but one less— ĥe will be 
seventy, I understand, when he is elect­
ed to Parliament next year. I hope the 
hon. Minister or his successor, and the 
Minister of State will give their earnest 
attention to the various matters I have 
suggested in the course of my speech, 
and will also take pains and care to 
see that tliis Parliament will meet 
«ither in January or February, when 
this brief Bill might be finalised by this 
Parliamont itself, in the fitness of 
things; if for nothing else, at least 
for the House to have a look at these 
rules, it might be a one day or two day 
session, but of course there will be 
other business besides, and it may be 
a little longer. I hope that that ses­
sion will be held so that these matters 
might be debated and finally approved 
or modified by this Parliament.

* Sir, I support the motion for the con­
sideration of this Bill.

Shri Rathnaswamy (Madras): Sir, I 
very much regret that the Government 
lias delayed in bringing a measure em­
bodying the provisions of article iU2 
of the Constitution, by which Parlia­
ment would be in a position to regulate 
the recruitment and service cctfiditions. 
It is hardly necessary for me to say 
on this occasion how Important it is 
lor our country to have a sound and 
healthy administration, when we are 
trying to build up a democracy in our 
country and at a time when there are 
forces and factors at play to thwart 
and impede the progress of democracy.

In the recent report of the U. P. S. C.
It is pointed out how the Government 
wanted to treat the Commission as 
merely a registering body and how the 
Government rejected the recommenda­
tions of the Commission whenever the 
Commission felt that in the interest 
of the administration certain rules 
should be observed. 1 should like to 
take this opportunity to pojnt out to 
you. Sir, the irregularity and the way 
in which the Government has been 

functioning in^xespect of recruitment 
to the services and also in regard to

the laying down rf conditions of ow- 
vice. I am told that in regard to co v  
tain key appointments In the Plannin* 
Commission the Government made 
those appointments without taking into 
consultation the U, P. S. C. and after 
making those appointments the U. P. 
S. C. was asked to regularise them.

Again, you may know that there are 
thousands of employees in Govern­
ment service today who have put ill 
more than ten years service who have 
not yet been made permanent or even 
gven a quasi permanent status in 
Government service. If this situation 
continues there is very great danger of 
lowering the standard of efficiency in 
admmistration. The House may be 
aware of the feeling of the public that 
during the Jast six years the standard 
or aaministration in our country has 
deplorably deteriorated. Therefore I 
should like to point out on this occasion 
the danger inherent in this Bill by giv* 
mg powers to the Home Ministry to 
continue the old rules regarding recruit­
ment and to lay down the conditions of 
service. Uixless Parliament is in a 
position to wield general control over 
these matters I am afraid that it wID 
only give room for some kind of iiepo- 
tism, favouritism and such o her tilings 
of which we hear a good deal in these days.

I should like here to refer to one 
instance, namely the extension of ser­
vice given to the Director General of 
^ e  Health Services by the Government. 
The U. P. S. C. was against the exten-
2 of service in regard to that officer 
but still the Government did not pay 
heed to the Commission’s recommenda­
tion, which has its own salutary effect 
in regard to the regulation of the ser* 
vices, in the absence, of Parliamentary 
control over the services and it really 
makes us feel sorry that the Govern* 
ment did not accept the recommenda­
tion of the U. P. S. C. in regard to the 
extension of the service of that parti­
cular officer. I can quote many an 
Instance which will demonstrably prove 
that the Government did not pay heed 
to certain recommendations of the Ser­
vice Commissioi;i. which would have 
helped our admi^iistration to run on 
healthy and sound lines.

I am grateful to Mr. Kamath itxt 
drawing attention to the inadequate re­
presentation of the Scheduled Castes 
and Tribes in the services. Thm 
Scheduled Castes and Tribes throufi^ 
out the length and breadth of the 
country feel gratified and grateful to 
our benevolent Government for having 
been gracious enough to set apart 12{ 
per cent, for these communities in the 
services but I aih at a loss to know 
why they have failed to implsaient tlile
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[Shri Rathnaswamy] * 
rule in regard to the filling up of the 
poets reserved for the Schedule^ Castes. 
On many an occasion I put certain in­
terpellations to the hon. Horae Minister 
to wrest from him information as to 
whether the Government of India have 
taken sufficient and adequate steps to 
see that" this quota reserved for the 
Scheduled Castes is completely adhered 
to. But I am sorry to say that the re­
plies given by the hon. Home Minister 
on these occasions have been unsatis­
factory and even when our revered 
Sardar was in charge of the Ministry 
it was not possible to get a satisfactory 
reply to the interpellations. 1 might 
tell you that I have heard awful stories 
told by such of those Scheduled Caste 
candidates who appeared before the 
U.F.S.C. that on some pretext or other 
they were disqualified and I am given 
to understand that in the written exa­
minations they had done exceedingly 
well. There are many Instances to show 
how the Scheduled Caste students in 
spite of the several drawbacks and 
handicaps under which they suffer yet 
acquitted themselves creditably in the 
written examinations. But somehow, 
doe to something or other—I do not 
know whether I should call it prejudice 
or anything else—they have not suc­
ceeded in impressing upon the Service 
Commission when the viva voce test 
came along. I, therefore, would take 
this opportunity of making an earnest 
appeal to our revered Home Minister 
who, you know, Sir, has laboured hard 
for the amelioration of the ccnditions 
of Harijans in the South in particular; 
his sympathy and the genuine interest 
evinced by him in the ameliorntion of 
the conditions of Harijans is well-known 
throughout tha^length and bre&dth of 

.the country. I therefore would appeal 
to him to take, before laying down 
ofRce, sufficient and concrete steps to 
see that the Scheduled Castes and 
Scheduled Tribes are adequately re­
presented in the I. A. S. and I. P. S. In 
regard to other services also, I have 
heard that many Scheduled Caste em- 
ploye/^s, simply becauso they l<ave not 
passed some test like the type writing 
test, are going to be turned out; I am 
afraid if this is......

^ h r i  RaJajEfopalachari: This Bill will
^jlbt cover those cases.

Shri Rathnaswamy: Any v/ay J feel 
constrained to draw your attehtiDn to 
that fact, because I am ifraid that 
even the.small percentage of appoint­
ments we have in the services we would 
be deprived of if the Government of 
India do not condescend to make 
relexations wherever and whenever 
possible. As I told you earlier, it is 
the Public Service Commission which 
can exercise a healthy control in re­

gard to regulation and recruitment of 
services in the absence of Parliamen­
tary control.

Sir, before I sit down I would once 
again earnestly appeal to the hon. 
Home Minister to give consideration 
to the legitimate claims and aspirations 
of the Scheduled Castes. If that is 
done in a sincere and earnest way, 
then alone will the Scheduled Castes 
be in a position to rub shoulders with 
the other communities in the country. 
If sufficient steps are not taken by 
our benevolent Government. I am 
afraid in spite of all that may have* 
been done to {frneliorate the social con­
ditions of the Scheduled Castes, it will 
take a very very long time for the 
Scheduled Castes to claim a place of 
respect and honour in this country.

Dr. Deshmukh (Madhya Pradesh): 
Sir, I am sure everyone in this House 
would welcome this Bill, although It 
may be very brief and small end with 
very few clauses. The reason v/hy I 
welcome this Bill is that v./hat was; 
being done so far by means of nc5h- 
statutory executive orders is going to 
be done by rules laid before Parlia­
ment and by giving Parliament an op­
portunity of having its say on the 
matter. However, it would probably 
have be^n better if the rules by which, 
these services are governed at the 
present moment had also been, placed 
on the Table of this House, not for 
being passed at the moment, but so 
that the House may be informed of 
what exists at present—and what 
would be proposed to be modified here­
after.

Sir, I would like to make a few 
brief observations in regard to this 
Bill and hope the House and yourself 
would give me the necessary latitude 
to do so. The All-India Services is a 
matter of supreme importance for the 
ponnirv: if ic n niiestjon si)D»*eme 
importance in any country, but it is 
more especially so in a country of the 
size of India with various sections and 

, factors that compose the Indian com­
munity. We know that the British 
Government ruled this country so well 
and for so long oecause of the All-India 
Services they had organised; their rule 
lasted lonf? because of the foresight 
they showed in organising the AU-India 
Services. We used to abuse the “steel 
frame” and we used often to say that 
our own people were enslaving us for 
the benefit of the British people. None­
theless, when we have achiavod inde­
pendence we cannot only not do with­
out the AU-India Services, but I for 
one would suggest that it should be 
made as strong a steel frame as it was 
in the past. The necessity for doing 
so is probably greater \oday because
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we have chosen the Parliamentary form 
of democracy under which Ministries 
may come and Ministries may go but 
we will have to r^ly essentially on the 
composition of the services. In es- 
aence the governance of the country, 
or the quality of it, or the purity of it 
will essentially depend on how we or­
ganise these services. So, from that 
point of view the attention given to this 
matter is not only not fruitless but I 
think a larger measure of attention 
ought to be given to it. What we have 
substituted in the place of the I. C. S. 
has not proved satisfactory to all. 
Though I know the best possible efforts 
have been made by those who know 
wiiat it is to organise the Alf-India 
Services, yet there seem to be a good 
many improvements that suggest them­
selves and are called for. For instance, 
only recently to an examination held 
on the All-India basis certain subjects 
were added: that was done probably 
because it was thought that the number 
of subjects that were laid down origin­
ally were not sufficient to test the 
best calibre of the candidates. My 
only complaint, so far as that thing 
was concerned, was that sufficient 
notice was not given to the students 
to prepare themselves. Giving two or 
three months* notice for two papers 
of 200 marks each was not very fair 
to the candidates who appeared. But 
that is a thing of the past which I 
hope would not recur. Now, rot only 
1h the subjects in which they are 
examined but also with leference to 
the post-examination training, I think 
it would probably be necessiiry to lay 
down a longer period. It would also 
be necessary to send some of the candi­
dates outside the country. I think the 
Home Ministry- is already inclined that 
way» and I for one think that there is 
much to be said for getting a candi­
date see the country from o. it side, and 
to receive some sort of. instruction and 
training somewhere outside this coun­
try. Some people do not like thi  ̂ idea: 
they think it is a pure waste of timo. 
energy and money to send people to 
England evon now, or even to olher 
countries, as they think they do not 
imbibe anything new. I nowever, am 
very strongly in favour of it; it does 
give the personality of tne individual 
a different toning and his whole as­
pect and attitude undergoes a very 
radical change which ts very healthy 
both for efficiency and impartiality.

My second point is that attention 
should be paid in training these youths, 
to see that the diflerent sections of the 
Indian people find a proper opportunity 
to have their representation. I do not 
want any communal representation on 
the basis of percentages, yet we should 
show some sympathy £qr those people

10 AJyf. '

for whom opportunities of Qiucation 
are so rare and so difficult; we should 
give them a helping hand and choose 
some at least, without, of course, im­
pairing the efficiency of the All-India 
Services or of any particular State or 
other Service. That sympathy must 

, be shown to them; otherwise our 
national life would to that extent be 
deficient. I am glad that the present 
Home Minister understands and appre­
ciates this point of view, and I would 
request him to see that when he frames 
the new rules, or when the new rules 
are framed under his direction, due 
notice of this question is taken. Un­
fortunately or fortunately, as some­
body has put it. Government ser­
vice is the biggest industry in our 
country and even today the aim of 
higher education continues to be Gov­
ernment service, and nothing else. So, 
if people attach a very gfeat deal of 
importance to Government service, I 
do not think they can be blamed. Of 
course, those who are in Government 
service often twit those who are out­
side. They say, “Do not take up Gov­
ernment service. We do not like it. 
We suffer from persecution. We are 
troubled very much. No cne should 
enter Government service or aspire for 
it.” But this is an advice given by the 
haves to the have-nots and is not there­
fore likely to be acceptable to them. 
Therefore, a considerable amount of 
sympathy has to be shown to these com­
munities, especially the rural people 
who have very little chance of compe­
ting and succeeding purely on merit. 
We have not yet found any criterion 
by which it is possible to judge intrin­
sic merit. There is much to be said 
in favour of the character which the 
rtiral people possess as against the 
examination passing intelligence which 
the urban people have. If we have a 
combination of the two, i.e. the super­
ior intelligence in passing examinations 
accompanied by the character which is 
to be found among tho rural people, 
we shall be strengthening the All-India 
Services in every way.

I know the Home Minister is im­
patient that I should close my speech. 
I could see that from the way in which 
he is looking at me and the Whip is 
also trying to ask me to curtail my 
speech. I do not wish to take more 
time, but I plead for the backward 
classes for whom we have not provided 
a statutory reservation in the Consti­
tution. It is all the iftore reasonable 
why greater synipathy i^  be shown 
to them. The backwirav:^Jasi»fis I am 
thinking of are more &dj6«WaW than 
even the Scheduled Castes. I hop^ that
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in passing the regulations due notice 
of this will be taken and no section in 
India will feel that it is not being 
given the place it deserves or that 
insurmountable difficulties are being 
placed in their way in taking a due 
share in the governance of the country. 
1 hope the rules framed will not be 
open to this obJecttcBL

With these observations, I support 
the motion.

Shri Jajoo (Madhya Bharat): I beg 
to move:

‘That the question be now put.**
Mr. Depuiy-Speaker: The question is: 

‘That the question be now put.*’ 
The motion was adopted.

Shri Rajagopalachari; I think it would 
be wrong on my part to put the burden 
of defence entirely on Mr. Sidhva. 
Very forcible remarks have been made 
which I think I shall try to meet as 
briefly as possible. It would be un­
conscionable if on a Bill where I pro­
mised the whole passing would only 
take ten minutes I take more time and 
add to the trouble of people who are 
waiting for the rest of the programme 
in Parliament to be gone through. I 
was in a vicarious way impatient be­
cause I saw that the rest of the Mem­
bers were feeling that we haVe only 
a very short time left before us.

I am in entire agreement with most 
of the things that Dr, Deshmukh was 
saying, especialliy on principles and 
policies that should guide us. We have 
to keep several ends in view and 
balance the advantages. Dr. Deshmukh 
himself said that efficient administra­
tion is most important—perhaps even 
more important than the shaping of 
policies by the Ministers. I entirely 
agree with him that what the common 
man and woman want is good admini­
stration, and they may even suffer a 
bad policy for some time if the ad­
ministration were good. Therefore, 
efficiency is necessary. At the same 
time, the backward classes including 
toe Scheduled Castes and Tribes will 
have to be brought up. It is a vicious 
circle. If we insist too much on effi­
ciency, they cannot be brought up at 
all and if they are not brought up—at 
^ast some of them—the moral con­
fidence that they should have will not 
be developed. ThU is pretty old stuff 
and I do not think I should repeat it  
We are on common ground in this 
matter.

I am also on common ground in re­
gard to much that Was intended to be 
aaid by Mr. Rathnaswamy in regard to

the position of the Scheduled Castes 
and what was said by other hon. Memr 
bers also. I might without seJf-praise 
remind hon. Members in this House who 
belong to the Scheduled Caste that 
some of us took up the work even be* 
fore these Scheduled Caste leaders 
thought of this work. It is not as if it 
was necessary for us to be prodded and 
urged by others. We took it up be­
cause the thing was right, not because 
of the need for appeasing the demands 
or popularising our own parties and 
things like that. We took this work up 
because it was the right thing to do. 
We have done a great deal, but every^ 
thing cannot be done in one cay.

Mr. Kamath was pleased to refer to 
the penalising of untouchability, Penal­
isation of a bad social custom is not 
so easy as it might appear when enunr 
ciated. We have to work at all points  ̂
before we can make it possible to 
penalise a whole society, in regard to 
its customs. ?Iowever, much has been 
done. It may be pointed out that this 
Parliament’s debates speak of only one 
side of the thing. Probably, nuch more 

.has been done than has c%fh» to the 
surface in the debates of this Parlia­
ment. The debates in this Parliament

* have a knack of drawing the attention 
of the world only to what has net been 
done and nobody is pleased to refer to 
what has been done and the rest of the 
world is pleasingly misled in respect of 
this matter. If they read only the de­
bates in this House, they will definitely 
come to the conclusion that nothing has 

jDeen done in • India for the untouch­
ables. But that is not the case. As 
hon. Members know, the rest of the 
world is not aware of what is not re­
ferred to in the debates in this House.

Shri Kamath: As Government can 
do almost anything, is it necessary to 
point out what Government has doneT 
Is it ncH enough to point out wiiat has 
not been done?

Shri Rajagopalachari: That is true. 
It is necessary to point out what has 
not been done, but unfortunately this 
Parliament is doing two things at the 
same time. While asking the Govern­
ment to do many things which are not 
done, it misleads the rest of the world 
by omitting to mention what is done 
I only want this to be remembered. I 
do not stress it very much.

Dr. Deshmukh was perfectly right in 
saying that there should be tn ade­
quate element of the backward classes 
and the Scheduled Castes in the public 
service. Without impairing efflciency» 
this should be attended to. At tiî  
same time, the points made by Dr. 
Desmhukh answered what was refei^ 
red to by Mr. Kamath. BCr. Kamatii
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.Teferred to the proportion that was re­
served, aihd he and Mr. Rathnaswamy 
ioihed together in making out that we 
Jiave not fulfilled what we have set 
^down for ourselves as our policy. It is 
true that the reservations that we have 
laid down by executive order are 12̂  
.per cent, for the Scheduled Castes and 
live per cent, for the Scheduled Tribes, 
but at the same time the basic compe- 

^tency and qualifications have to be de- 
ananded. In regard to non-fulfilment 
o f  the reservations, I can an.swer the 
question more satisfactorily if wc had 
the time, but this is not the occasion 
for dealing with that subject, nor is 
*this the occasion for dealing with com­
ments on the Public Service Commis- 
:sion. We have to confine ourselves 
to the preset Bill. But briefly I might 
;say that the failure of securing the I2i 
per cent, reservation fully is due to 
‘the fact that very many people are not 
available who have the basic Qualifi­
cations and belong to the scheduled 
'castes. (Shri R. Velayudhan: Ques­
tion.) The basic qualifications required 
for enrobnent in the services have to 
be satisfied, but even if a man came 
80th in the list, as I have answered 
once before, he has been taken because 
-the 12} per cent, reservation had not 
"been filled up. We are doing every­
thing that is possible to be done with­
out giving up the basic qualifications 
laid down. I do not think it is good 
lor anybody in the country—good even 
for the Scheduled Castes or any other 

•people—that we should give up the 
738810 qualifications that we have laid 
down for the services.

The reason why this Bill did not in­
clude the rules and why it was not 
brought before the House earlier have 
been set out in the Statement of Ob­
jects and Reasons and I need not re­
peat them. But there is on^ point 
which I should explain to hpn. Mem- 
"̂bers. The rules made bef6re the 26th 

January, 1950 under the previous law 
•continue to have statutory force. The 
rules made after the 26th January, 
.1950 have no statutory backing and we 
have to await the passing of this Bill. 

'TThe^rules made prior to the 26th 
.January continue to have force by 
.Teason of the proviso to article 309. 
There is no similar provision in article 
312 and that is why we have huiried 
with the present Bill. If this Bill is 
passed, the rules will get force and we 
-will place them on the Table of the 
House. The reasons which prevented 
<us from placing the rules in a c.‘)mpre- 
hensive form  before the House have 
Jbeen explained in the Statement of 
Objects and Reasons of the BilL

Certain hon. Members referred to 
Khe fact that the ^̂ cods’* in the Secre­

tariat—as they were styled, simply aat 
over the files and things were delayed. 
It is not true. It is a superstition, 1 
might as well say, to believe that the 
gentlemen in the Secretariat sit over 
fiieir files. They have more work than 
they can possibly do and they are work­
ing very hard. But the fact, however* 
is that there are ‘’gods’* not only in the 
Secretariat, but all over the country— 
in Part A States and Part B States— 
and we have to consult ro many 
before coming to a conclusion with 
regard to the simplest rules. Then 
they have to be digested cjiid i. ut in the 
form of a Bill.

I might as well take the House into 
confidence in this matter. We tried to 
make a bigger Bill, including some of 
the main provisions of the rules. I 
felt that it would not get through in 
this session and that we would be left 
where we were. In fact this Bill would 
not have come up before the House 
but for the form in which I have pre­
sented it. Even as it is it has taken 
much more time than we anticipated. 
I am convinced that the bigger Bill 
could not have been prepared and pas­
sed through in this session and it would 
not have been proper not to pass even 
this skeleton Bill in this session. Ab 
soon as Parliament meets agtvin—whe­
ther it is this Parliament or the next 
Parliament, which is going to have 
greater authority in dealing with this 
matter—the rules will be scrutinised by 
it and passed by it. Therefore, hon. 
Members may rest content that no 
wrong will be done by way of rules.

Much was said about favouritism. 
The hon. Member who spoke on behalf 
of the Scheduled Castes i^eferred to 
favouritism also. But we will never 
be able to judge what is right if we 
hear only one side of a case. If a candi­
date before the Public Service Conunie* 
«ion comes to an hon. Member and tella 
him that on account of a wrong pre­
judice or false pretext, or favouritism 
he had not been selected. I would beg 
of hon. Members to consider them- 
selives as a judicial authority for the 
time being and not come to a conclu* 
sion wi^out hearing the other side. 
Who is the other side? The Union 
Public Service Commission. Who are 
they? We have appointed them; we 
have selected them; they are lespon- 
sible to us. They examine and report 
on thousands of candidates. They have 
no axe to grind. They cannot get tbenn 
selves promoted to any office by pleas­
ing the Government or otherwise. If 
I erect a pump to draw water, there 
is no good in my disbelieving the pum|i. 
I must work the pump. When we have 
appohited the Service Conmiission 'm  
must depend on them. We must tropt 
them and deal witii them f^ ly . W#
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cannot depend on evidence given to 
hon. Members privately in liieir houses 

: by a candidate and believe that what 
' he said was truth and that the Union 

Service Commission was guilty of pre­
Judice or favouritism, ‘

In fact, I might even go to the length 
of saying that the Scheduled Castes are 
the greatest favourites of Government. 
There is a great deal of favouritism 
riiown to Scheduled Caste people e n  
masse*

Shrl Sonavane (Bombay); Not in 
action.

Shri Rajagopalachari: If I reserve 
12| per cent, of the vacancies for you 
and ask you to pass nn examination, 
what is the wrong in it? Am I to 
take a gentleman who has not passed 
the examination? There are certain 
basic qualifications which should al­
ways be laid down. If I can induce 
them, if I can persuade them, the next 
step which 1 would ask those who care 
for and are concerned in the welfare 
of the Scheduled Castes and other 
backward classes to take is to con­
centrate on their education and see 

" tta t the Scheduled Castes get the op­
portunities for education. The few 
people who have been educated and 
who belong to the Scheduled Ceptes are 
in too great a hurry. They should flrst 
of all be thoroughly educated and not 
just get a smattering of education and 
quarrel with the rest of the country. 
They must satisfy the standards of 
education that are required for the ad­
ministration of the country and they 
should see that their brothers and their 
sisters get that education. It i? easy 
enough to provide a few Scheduled 
Caste people who have chance to be 
educated—by accident if I may say so— 
with jobs. It is easy enough. But

• that is not the matter. We must get 
the people to be more and more edu­
cated. If I had the whole day, I can 
discuss this subject at greater length 
and perhaps succeed in convincing hon. 
Members. But just now let me ask 
hon. Members to confine themselves to 
this Bill.

I have explained why the Bill is not
• comprehensive; I  have <̂ *xplained why 
the Bill was not placed before the 
House earlier. As regards the point

Tmade about the old rules and the new 
< rules, I havo explained the old rules.
• I may mention for the information of 
’ my hon. friend Mr. Kamath that 25 per 
1 cent, of the appointments in the I.A.S. 
I are reserved for senior ofllcers of the
3 Provincial Service and they are selected 
1 and placed in their proper position.

There may be complaints here and 
there. But we have to be guided by

somebody’s opinion and we have taken 
more or less a balanced view of the* 
whole situation and have placed people 
where they should be placed and tried 
our best to ^ve justice to everybody 
concerned, without doing injustice to 
the State as a whoie by takin|{ doubt­
ful cases and putting them into the 
Secretariat service.

Shri Kamath: When were those in-^ 
structions issued to the State Govern­
ments? '

Shri Rajagopalachari: I cannot give 
the date.  ̂ All this will come in the 
rules that will be placed before th -̂ 
Housey

Asi'for the Scheduled Castes’ claims,
I think I have answered straight and 
in full and any more information that 
is wanted will be given. But let hon. 
Members rest assured that there is no- 
such thing as suppression of facts. 
The reason why the 124 Per cent, 
vacancies have not been Oiled by 
Scheduled Caste candidates is because 
sufficient number of candidates with 
basic qualifications are not available.
If hon. Members will wait for a few 
years they will f\nd that the whole of 
this percentage will be filled up briskly.

Then reference was made to rules 
regarding Foreign Service and the like. 
As you, Sir, pointed <)ut, there is a 
specific meaning in the phrase “All- 
India Services” . These are services 
which concern all the States in India 
and which are put on an all-India basis. 
We are not dealing with services with 
which only the Central Secretariat is 
concerned or services vith which only 
the States are concerned individually. 
We are dealing with those services with 
which all the States are concerned and 
which have been put cn an all-Indiu 
basis. And that Is the reason for this 
Bill, to cover those two services.

The Indian Police Service is slightly 
on a regional basis while the I.A.S. is 
on an all-India basis—regional to this 
extent that the number of vacancies are 
filled by thp top persons coming from, 
that Province or State so far as the 
Indian Police Service goes,, because 
there is a certain local atmosphere 
which is wanted for them which might 
perhaps be dispensed with in the I.A.S.

As regards the wives let ne tell the 
hon. Member Mr. Kamath that the 
wives of the Administrative Service 
oflflcers also are very important in this 
way that any mistake or corrupt prac­
tice on the part of the wife will be 
attributed to the oflficeV also according 
to the rules. The good behaviour of the 
wife is as important in the Indian Ad­
ministrative Service if not more import­
ant than in the Foreign Service. Ther^
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It is on the positive side; here it is on 
the negative side. A wife can blast 
tbe prospects of a member of the 
Indian Administrative Service.

Dr. Deshmukh: As important as in 
Hie case of Ministers.

Shri Eajagopalacharl: Exactly.

An Hon. Member: Or in the case of 
Members.

Sliri Rajaffopalachari: But luclrily 
hon. Members have either no Wives 
or their wives do not matter! Every­
body’s wife in this country does natter. 
The wife is a partner with the hus­
band. She may not be actively serv­
ing in the place in which the husband 
is serving, but she is part and parcel 
in influencing the honour, the right con­
duct and his upright behaviour in all 
ms|tters. Nobody can neglect the wife— 
nor can we neglect the husband when 
the wife is in the service. The two 
go together.

As regards questions about the . 
Director-General, Health Services etc. 
perhaps those matters could be discus­
sed when the report of the Union Public 
Service Commission comes up for dis­
cussion before the House. But I may 
tell the House that the whole thing 
has been fully explained in the Memo­
randum. It is no use picking up a 
sentence here or there and creating a 
suspicion, so, to say, which cijrnot be 
debated on this Bill.

I hope hon. Members will accept this 
Bill and deal w i^  the Minister of State 
in the manner/in which they should 
deal with one who is fresh to his work.

Dr. Deshmukh: May I ask one ques­
tion? Has the hon. Minister seen the 
statement of Dr. Ambedkar in which 
he says...

Mr. Deputy-Speaker: That was re­
ferred to by Mr. Kamath,

Shri Rajagopalachari: Sir, it is not 
for me, who is going away, to deal 
with Dr. Ambedkar's statement. I 
do not think that can be taken up 
now. I think Dr. Ambedkar has been 
treated very nicely by the House, the 
Government have treated him very 
nicely, and I think all the complaints 
made by him can be an.swered and 
satisfactorily answered.

Mr. Depnty-Speaker: The question
is:

“That the Bill \to repfulate the
recruitment and the conditions of
service of persons appointed, to the
AU-India Services common to the

Union and the States, be taken into
consideration,”

The motion was adopted.
Clause 2.— (Definition)

Mr, Deputy-Speaker: The quesficn is:
“That clause 2 stand part of

the Bill.”
The motion was adopted, 

clause 2 was added to the Bill.

Clause 3.—(Regulation of recruitment 
and conditions of service)

Shri Sarwate (Madhya Bharat): I
beg to move;

In page 1, lines 14 and 15, before 
“durmg the session in which they are 
so laid” insert “on a motion made” .

As the amendment is being accept­
ed by the hon. the Mover of the Bill 
I need hardly say anything. The 
amendment makes clear the procedure 
by which the repeal or the amend­
ment is  to be made. Secondly, it 
takes l^way the restriction which had 
been put that the motion must be 
passed or the repeal must be made 
during the session in which it was 
made. It is well known that due to 
the exigencies of the Parliamentary 
agenda or for shortness of time, many 
a time a motion is made but it is not 
passed during that session. So this 
amendment makes it clear that if the 
motion is made it is quite sufficient 
and the matter may be taken up later 
on. I move the amendment and hope 
that it will be accepted.

An Hon. Member: Let the Minister 
of State reply.

Shri Sidhva: I accept the amend­
ment.

Mr. Depnty-Speakor: The que.stion is:

In page 1, lines 14 and 15, before 
during the session in which they are 

so laid” insert “on a motion made” .

The motion was adopted.

Saksena (Uttar Pra­
desh): Sir, I want to speak on it. I

important
Bill is being rushed through in such 
haste. In fact, today on the agenda 
paper there are several other Bills 
and I do not know whether they will 
all be rushed through in the same 
manner.

»Ir. Deputjr-Speak«r: There Is a& 
rushinc throuKb. Hon. Members may
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say what all they want to say instead 
of saying again and again that things 
are being rushed through.

Prof. S. L. Sakiena: This Bill which 
proposes to regulate the recruitment 
4ind the conditions of service of per­
sons appointed to the All-India Ser­
vices says that the rules made there­
under will be laid before Parliament. 
I do not know when they will be laid 
because Parliament will not be meet­
ing again, at least during; this session. 
I think they will not become rules 

until they are so laid. Anyway I would 
like to some suggestions with
regard to this. First of all, recruit­
ment to these Services is now made on 
the basis of open competition and 
there are no nominations. I am a 
supporter of ih\s method. But unfor­
tunately today the impression has 
gone round that nobody can succeed 
in getting selected unless he gets some 
recommendations. 1 want that this 
matter of recommendations must be 
made a penal offence. No person who 
brings a recommendation, for
whom somebody recommends, should 
be selected. It should be made clear 
to everybody that recommendations 
shall not help and that recommenda­
tions shall disqualify a person. Other­
wise competition becomes a farce and 
everybody thinks “I must get a letter 
from a Minister, or from somebody. * 
His recommendation will help me.” 
For instance there are columns in the 
application form now in which it is 
mentioned that somebody should 
give a testimonial that the man is 
such and such etc.

Dr. Deshmukh: We should first con­
trol ourselves in this respect.

Prof. S. L. Saksena: Government 
also should see that it makes it clear 
to everybody that recommendation 
from howsoever a high person will be 
treated as a disqualification and there­
fore nobody should bring any recom­
mendation.

The second thing I want to empha­
size is the language question. You 
know we have passed the Constitution 
and we have said that Hindi shall 
be the national language, the language 
of the country within a period of 
fifteen years. We have also said that 
after five years there should be a 
Commission to review the progress in 
this direction. But I do not see any 
headway made so far in the matter,
I want that in the rules that are made 
for recruitment Hindi should be made 
a compulsory subject. I was surpris­
ed to read an observation by the hon. 
the Home Minister some time back

that he would not make Hindi a 
compulsory subject in regard to this 
because it would give an advantage 
to persons from some Provinces and 
that this kind of provincial or paro­
chial attitude is not proper. The 
Constitution has laid down that Hindi 
shall be the national language.

Shri T. N. Singh (Uttar Pradesh) : 
You speak in Hindi.

Prof. S. L. Saksena: If all of you
would follow I would have done so. 
But unfortunately many of our friends 
do not follow and so I have to speak 
in English.

Shrl Rajagopalacbarl: Have you not 
a great provincial advantage when 
you speak of your own language as 
the national language?

Prof. S. L. Si^kseiia: So I say that 
merely because some people have an 
advantage that should not be a matter 
for influencing the Government’s 
decision. The whole question is that 
the people who will be recruited will 
serve the country for thirty years 
at least and these persons should not 
be persons without a knowledge of 
the national language. Hindi will be 
the national language and those who 
do not know must be given full oppor̂  
tunity to learn that language. When 
it was possible for them to learn 
English so easily, it should be equally 
possible to learn Hindi also. Merely 
because a few people have not learnt 
Hindi, we should not deprive the 
whole country of the services of these 
people. I suggest that Hindi must be 
made a compulsory language > and If 
possible, a lairly large number of 
marks must be allotted for it.

Shri Rajagopalachari: Later you 
will complain that the Madrasis beat 
you even in Hindi.

Prof. S. L. Saksena: I shall welcome 
.that day. I shall be the happiest man 
that day when the Madrasis compete 
and beat us. I know that they can 
and I do wish that they do bear with 
us.

One complaint with regard to the 
Indian Civil Service is that it is 
neither Indian nor civil nor service. I 
have sometimes wondered whether 
you can do something to change the 
method or manner of their living 
their dress, their seclusion and theur 
unapproachability because these are 
some of the causes which make them 
responsible for..........

An Hon. Memben Do not reiciment 
them.

Pref. 8. L. Saksenat I wish that 
these things are not there but



4937 AlUIndia Services Bill 15 OCTOBER 1931 All-India Services Bill m m

people should be encouraged to freely 
mix with the people; they should dress­
like the Home Minister and they 
should behave in a manner in 
which they can easily be approachable 
Those who are District Officers 
should be encouraged to freely mix 
with the oeoDle and they must be 
made to feel that they are one of the 
people and the public must approach 
them in a similar manner and say 
what they feel. If this is dpne one 
complaint aniainst the services will be 
removed and I hope the hon. Minister 
of State will kindly see that the rules 
are so amended so that people can 
mix with them freely.

At present the District Ma^fistrate is 
supposed to be capable of planning all 
kinds of things, technical as well as 
non-technical. He is supposed to be 
the ruler of the District. I think that 
is not possible for one single man to 
l>e an expert in all branches. There­
fore, his functions should be decentra­
lized and those functions which can 
be easily given to other officers should 
be given to those people. He should 
not be made a complete ruler of the 
whole district. That kind of giving 
power to one man is not very happy and 
sound. I therefore, think that in 
making the rules all these matters 
should be taken into consideration. 
The ideal should be that the new 
Civil Servant and the new Police Offi­
cer should be amenable to the public 
and more approachable and should be 
such as can reasonably discharge all 
the duties which are expected from 
them. I hope these matters will be 
taken into consideration by the Minis­
ter when the rules are framed.

Shri R. Velasrudhan (Travancore- 
Cochin): I only want to make a few 
observations regarding the remarks 
made by the hon. Home Minister on 
ttie representation of the Scheduled 
Castes in the services.

Shri Rajairopalachari: If they go 
back to that debate, I think it will be 
very difficult to go on.

Mr. Deputy-Speaker: Apart from 
that all that could be reasonably 
asked is that according to the amend­
ed Constitution a particular percen­
tage might be reserved. That has 
been done. All that has to be said 
regarding the manner of recruitment 
has been answered by the hon. Minisr 
ter also. The minimum qualification 
has to be satisfied. But let us not 
enter into the details as to how the 
Schedtiled Castes have to be recruited 
and so on.

Shri Rajagopalachaii: Apart fronv 
that, after the general debate is- over, 
we cannot begin over again. That is the. 
point which 1 want to stress.

Shri R. Velayudhan: The hon. Minis­
ter made certain remarks and 1 want 
to speak only on that. I Jo not want 
to take up the general aspect of the 
Bill at.all.

The hon. Home Minister was taking" 
advantage of certain facts and he 
wanted to give out to the world that 
the Scheduled Castes wanted undue 
representation and wanted an undue 
advantage because of their position in 
society. Let me tell you, Sir, certain 
facts about this particular matter of 
representation. In 1946 and 1947 
when retrenchment was effected in the - 
services, certain things happened in 
most of the Ministries about which we ' 
had made representation after re­
presentation. I do not know whether 
the Hpme Minister is aware of the 
fact that many circulars were issued 
by all Ministries and the net result j 

was that retrenchment affected only i 
the Scheduled Caste employees* in the - 
services and nobody else. I shalL; 
bring one particular example before ; 
the Minister.

Shri Rajagopalachari: If the hon.
Member wants to refer to any phase 
of undue retrenchment, he should put 
down a question, so that information 
can be got; otherwise, it will be a 
vague and indefinite debate now on 
this subject.

Shri R. Velayudhan: Take for ex­
ample the categorisation about which^ 
the Home Ministry has issued a circti- 
lar to all the Ministries about the- 
ratio A, B, C, .and D. I would like to 
know who makes this categorization. 
The Scheduled Caste employee who is 
senior in the service and who has 
been confirmed has been put in 
category so that he may have to quit , 
the service. There are so many  ̂
anomalies in the circulars of the Home 
Ministry regarding the representa­
tion of the Scheduled Castes. I think 
the hon. Home Minister may not have* 
the time to go into this; Mr. Sidhva 
may be able to go into these details 
and render some justice to the Sche­
duled Caste candidates.

Rajaii. made one point about the 
Scheduled Castes namely that they are 
not competent enough to compete in 
the examinations. I have got so many 
representations made about the  ̂
Scheduled Caste candidates who com­
peted in the I.A.S. Examinetion. In̂  |
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[Shri R. Velayudhan]
the written examination, they got very 
hi^h mcxrks and some of them were put 
into Class 1 but in the viva voce they 
were defeated. I do not think that 
in 'any other civilized country this 
viva voce is prevalent......

Shri Rajagopalachari: Is this on a 
par with the rest of the reasons given 
by the hon. Member?

Shri R. Velayudhan: In England
there is a psychological test; there is 
no in im  test. Some of the mem­
bers of the Commission called the can­
didates who got very high marks for
a viim voce test.

Shri Rajag'opalachari: If the hon. 
Member, for instance came as a can­
didate, and I intervJewed him, I can 
size him psychologically without any 
t<?st. A personal interview is the best 
psycholofiical test. It is one of the 
many things that......

TShri R. Velayudhan: Th^ hon. Min­
ister i*s ignorant about a psychological 
test.

Sliri Rajaffopalachari: I am not at
all ignorant. The hon."TVIember while 
speaking, attaches too much import­
ance to the mugging test and little 
importance to the personality test.

Shri R. Velayudhan: The personal­
ity test is itself a psychological ,test 
which caTinot be done by the Mem­
bers of the Union Public Service Com­
mission. Whatever the Home Min­
ister has stated in the House is just 
an excuse to evade the Scheduled 
Caste candidates as far as possible. 
Take for example this. There was a 
candidate who was a first class in 
LL.B. and I brought this matter before 
the Home Minister himself and his 
reply was that the candidate pbirhaps 
got these marks by getting some 
papers secretly. I was talking to the 
Home Minister one day about a candi­
date from Madras State Wherefrom the 
Home Minister comes. In this way a 
lot of things are happening. When 
the Home > Minister said that we are 
the most favoured of the communi­
ties in India. I think it waŝ  a story. 
It is only history. It is not happen- 
iti«, in practice. How many Under 
Secretaries from the scheduled castes 
have been apoointed during the last 
four years? Does it mean that there 
are no educated candidates? How 
many people have come with educa- 
tifi«i in ior€!ign countries and with 
first rank also? How many have you 
appointed? These are pertinent 
tjuestions, I do not want any kind of

favour from you. I do not want aii^ 
benevolent treatment. I want it as a 
matter of right because we form one of 
the bigr^st communities in India. I 
am certain the future is with us. We 
will fight for our place and we will 
fight successfully. For some time 
may be lingering like this; but a time 
will come when we will be an equal . 
community as you are.

Mr. Deputy-Spcaker: Mr. Chaudhuri.
Let it not be a second-reading debate* 
Let the hon. Member confine himself 
to clause 3.

Shri R. K. Chaudhuri (Assam): I
will confine myself to clause 3. This 
is the most important clause and the 
whole Bill pi^actically hinges upon 
this. If the rules are not properly 
framed, the whole object of the Bill» will 
be frustrated fijid therefore, it is the 
duty of hon. Members of the House 
to indicate the line which the rules 
should take.

I heard with some disQuite that wo­
men will also be eligible to appointment 
in the I.A.S. Some time ago, I think 
it was in the beginning of 1̂ 47 or 
1948, we had the consolation to learn 
that for some time at least, women 
will not be considered eliftible for the 

’ Indian AdmilTiistirative Service. Now 
1 do not know . . . .

Shri Rajagopalachari: A woman has 
even been appointed to the I.A.S. The 
hon. Member must sink in fear now.

Shri Kamath: Not from Assam, I
think.

Shri R. K. Chaudhuri: If it has been,
it has been wrongly done. I do not 
understand all these changes taking 
place. I do net know whether. ....

Mr. Deputy-Speaker: Under the
Constitution, no discrimipation can be 
made except in regard to military 
service.

Shri R. K, €?haudhuri: I stand cor­
rected. It would not be discrimina­
tion, if we Qonsider the reasons. For 
certain reasons, women would not be 

' qualified for posts in the Indian Ad­
ministrative Service. I will give the 
reasons. I do not know whether the 
fact that an ardent supporter of the 
Hindu Code has now been transferred 
to the Treasury Benches is respond- 
ible for this qr not. But. the fact 
remains that w^ have got. . .

Shri Rajasropalachari: The^lady who 
was anointed to the I.A.S. was select­
ed by a Board which went round the 
country; nothing to do with the Hindu 
Code.
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Mr. Deputy-Speaker: Are we not
going against the spirit and letter of 
the! Constitution when we try to raise 
such points here?

Shri R. K. Chaudburi: Could we not 
discriminate on the ground of sex? I 
would place before the hon. Home 
Minister certain 'facts on which he 
shduUd conve to a decision whether 
under these circumstances at least for 
some years th  ̂ posts in the Indian 
Administrative Services should not 
be closed to women. For the I.A.S. you 
have got to have peoplie who will 
be able to do not only mental work 
but also arduous field work, for which 
ordinarily women would be in­
competent. They have got to do field 
Work. '

Shri Rajagopalachari: These may
be poi^tls in i(hdividual assignments 
and the executive authority will keep 
them in mind. But, general rules are
general.

Shri R. K. Chaudburi: I have not
made my points clear. Th^ point is 
this. For instance, in the LA.S., a 
woman may be appointed in the 
Secretariat; she may be in a District
Offioe and the like. She would not 
be put to do such work as would in- 
mlve physical work of that kind for 
which women would not jpe suited. 
That is a post to which she could be 
appointed and considerations pertain­
ing to her sex will also be taken into 
account.

Shri Raja$:opa]achari: They are
not matters of rules; they are matters
of individual discretion.

Shri R. K. Cbaudhuri: 1 am coming
to the question of rules. Suppose the 
Government appoint a large number 
of women Secretaries, or Under 
Secretaries or A p̂sistant Secretaries. I 
would not have any serious objection. 
But .suppose they are placed in charge 
of Districts where they have to do . 
field work and put down riots.

Sbri Rajagopalacharl: Some women 
were in charge of whole States and 
they governed very well. Some women 
were in chargie of whole regiments 
and they did well.

Shrimatl Durgabai (Madras): I
understand the hon. Member is urging 
against recruitment of women to the 
LA.S. I would also like him to state 
on what grounds he wants to dis­
qualify. Let him state the grounds 
'Clearly.

Sbri Rajagopalaehail: Hereafter I
need not rise. '

Shri R. K. Cbaudliiirl t I consider
nvomen are quite incompetent to do

field work, that is survey work. We 
must raise the age of women from 
22 to 25.

Do you mean to say that a young girl 
of 22 years of age put down a riot, or 
she could go into an affray and do 
all that kind of work or do field work? 
Do you mean to say that?

Shnmati Durgabai: What is the
ground of incompetency? ;

Shri Rajagopalacharl: It is possible
that sometimes a young woman of | 
32 may be bolder in dealing with a ! 
riot than a young gentleman of 28. i

Shri R* K. Chaudburi: That is an ex­
ception.

Shrlmati Durgabai: Does the bon.
Member mean that every man la 
competent, for instance bimsell?

Shri R. K. Chaudburi: I^m  alwwi
at a disadvantage when she is in the 
House.

Shrlmati Duri^abai; 1 have put a 
question. Kindly answer.

Shri Iv. K. Chaudburi: I am asking
seriously. There is so much grievance 
on the part of the Scheduled Caste 
people; there is so much grievance 
from my province. How many from 
them htive been taken into the I.A.S.? 
Men are considered incompetent bfr* 
cause they have not got certain quail- 
fications. Women are made eligible. 
I must say that the whole quota of 
men should be finished before way 
woman is taken into the I.A.S. T b ^  
have better avocations elsewherev 
Why are they coming into the I.A.S.?

Shri R^Jagopalachari: I think the
hon. Member is not aware of the 
subtle influence of women even in m 
riot. If a woman presents herself and 
says ‘Down with your sticks*, fiMif 
will do so. > "

Shriinati Durgabai: She is the
peace-maker.

Shri R. 1C Chaadhari: My hon.
friend the Home Minister is referrinjc 
to abnormal women. They may be 
appointed. I am speaking normally.
I shall give up that point. But, I 
must place on record my grievance 
that I have not been  ̂ in circumstance® 
over which I have no control and 
over whic î you have no control, 
able to speak quite freely in ikdm 
matter. ’

Mr. Deimty-Speaker: The U a .
Member will proceed to some other 
point
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Sktl B. K. dundharl: I wiU ro to 
other points. A point has been rais­
ed by my hon. friend Prof. Shibban 
Lai Saksena that there should not be 
any recommendation or things of that 
Idnd. As re ?̂ards the personality test, 
when there is a man and when there 
is a woman of. a different kind of ap­
pearance and personality, the difference 
ill personality is already th-e're. It 
will all depend on the personnel of 
the Selection Board whether they 
will select a candidate of feminine 
personality or a masculine personality. 
What kind of personality do you re­
quire? In the case of aopointment 
as Secretaries, they will prefer the 
feminine personality; in the case of 
officers who have to do hard work, 
they will select the masculine per- 
aonality. I would suggest that there 
is every danger of a man committing a mistake and making a wrong choice. 
Wherever there is a Question of women 
condidates appearing for selection, 
I h e r e  should be a sufficient number 
of women in the Selection Board to 
decide and judge about the qualifica­
tions of women. It is only women 
Who can have a fair judgment about 
women.

Shrimati Durs:abai: May I inform
the hon. Member that the total* num­
ber of applications received was 
about 50 out of which only one or 
two were selected. Out of those 
selected, only one was appointed: not 
the rest. "

Shrl S. K. Chaadhnri: That shows 
Hiat there is Providence above; that 
ahows that God is still working and 
that this country has not been left
to doom. ♦

Shrimati Durirabal: Man makes
Providence.

8hri Kamath: The Home Minister
Is only *Nimitta matram\

Shri R. |L Chaudhnri: I wish to
aubmit two or three things. Know­
ledge of law ought to be made
cesenlttal for all, because the I.A.S.
people who are directly appointed as 
ila^strates have to know something 
about law. They make all sorts of 
mistakes. What happened previously 
was the I.C.S. people were, after a 
lew years, taken to the judicial service. 
Those who were not found fit for 
execuljive work werte taken to the 
Judiciary. He had to undergo some 
training in legal work. We know
how sometimes these I.A.S. meh are 
found comi^letely ignorant of the law. 
The hon. Minister is aware of the 
imcx that. . .

Shri Rajagopalachatl: The hon.
Member is aware of the fact that the 
judicial services are not included ia  
the I.A.S. The States have their owa 
judicial services.

Shri R. K. . Chaudhuri: Even for
magistrates a knowledge of law is 
necessary. So also for Revenue 
Officers some knowledge of law ia 
essential. .

Shri Kamath:—They need not be- 
lawyers, but must have known and 
studied law.

Shri R. K. Chaudhuri: In the ex­
perience and practice of law we know 
what blunders those young officers o f  
the I.C.S, made. That was dimply 
unfortunate. We should not repeat that 
sort of thing.* In our young days, the 
hon. Minister and I know how these 
young officers behaved when they 
were Magistrates. So I say a know­
ledge of law must be made essential. 
And so the age limit should be rais­
ed, because the All-India Services 
have to do all sorts of work, magis­
terial, executive, etc. etc. Sir, I have 
done.

Khwaja Inait Ullah (Bihar): Sir,
we are discussing the Bill and so we 
should not take up the time of the* 
House discussing the rules that will, 
be framed hereafter. Actually we are 
discussing the rules and taking up a 
lot of time of the House. That should 
be done when the rules come up for 
kiiycussi'on.

Shri R. K. Chaudhuri: I am just
making a suggestion about the rules.

Mr. Deputy-Speaker: Shri Jangde.
Prof. K. K. Bhattacharya (Uttar-

Pradesh): S ir , ...........
Mr. Deputy-Spoakcr: No, I cannot 

allow this. I have already called 
the name of Shri Jangde. I cannot 
allow the hon. Member to take pos­
session of the House against the 
directions of the Chair. The hon. Mem^ 
ber comes here now and then and as- 
soon as he comes in, he insists on 
speaking. I cannot allow that.

Prof. K. K. Bhattacharya: Sir, I
want to speak on this Bill as I have 
some experience of Universities and 
the boys who compete for these com­
petitive examinations.

Mr. Deputy-Speaker: But mjr
general policy is this. Some hon. 
Members come in sometime, or oc­
casionally, and as soon as they come, 
they insist on their being called up­
on to speak. I am really sorry I can­
not do that. Thfire are several hon. 
Members here remaining all throujitb 
the two and a half months and.more
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followinf the proceedlnga and study­
ing the measures carefully. They 
have to be given a chance. And those 
who come in occasionally and then 
Immediately want to catch my eye, I 
am afraid they will not catch my eye.

: HI 4'ff  ̂ T̂T̂ 'W

^ ' m  m  ^ I fw
% ^?5fr t  n̂ansiT
fjT̂  ̂% «T?% arrf0 wVo (I.CS )

*PT ^  3fT3Z^?'
{outlook) ^  <rr ^  artt 
'»ft »Tf TT ??f ^garr 11 Tfiŵ  

(Public Semoe 
Commission) % | aĵ r
% arrHT «r?crr t
«T>ft ( viva vo ce ) % f^ , ^  
9” ftCTR^ ^  (manual
labour) ^  nr  ̂ aftx w  ^  

(social activities) ^
<rVK fcilH ^  I >T? ^  VT
«rra? t I

^  JT5 I  ^
11 # aft zn'4î m

«» t¥ f% ^  ^ « w * n f f f^ r r

4f an^, aniT TO ^  q<^rKni^ 
(personality) ?ft

^  ^  I f  ?r % M  fft
^  (rules)
1̂  ̂ sp>f JrWrriflT (pro­

cedure) ^  i  I f̂5|PT ^
% ITT #  spifr ^  tTKorr t  ftf iff

ZTH % n̂«r an# g #
^  ^  arrr I aniT vtf ^jftrfrt 
iiT̂ sfr ^ arnrr fq>r to ^  

ai’s^ >fi' ^  ^  !T^
5̂TT I 8T? r̂C®R ^

itsfT I
Ml PSD

anfr f»n  ̂ *j?5fr 3ft # ^  IHr 
?*r 5f^3TTf ^  aftr anfsmfW f ^  
iTO ^  I, f*trt »ifPw  
(favourites) ̂  I TOvt^fbm^
^  ^ 3ft 3TT% ^  ^
^  I ?>T ^  afk TO
^  5^ t» STTT ^ ^ fir ^
f?n=d̂ H vr (standard)
!T^ PncHT “̂ 1?^ f ' *rfr fv
^  ?nci»i#3r^ firn’Tr
I  I afk ^tff«rPi^t5nT ¥T
Ph k t  f  (
T̂̂JTa f  I’T' 5T|f “̂Tfarr ft* arrr 

snvl^nff ^  yxfs% v i »t
f*nTt Tt JT? =in55TT j
3T5r ^  arrr % 5T1# ^
5T? ?np ^t| er̂ r ^?T JH t t r t  ^  
^  3TT̂ 5ft3R, arrft?rr̂  ^
ijPt 3PT 5T|f 3IT TTflfT ĵffPlT <1? TO 

(technicalities) Vt 
TR sitf 'Trqf't I Prsf̂  ^  ^
^ q fh iT J ff  ^  k m i  fiif
?ft«T >TT ^fcanr TTffiJHtl 
m#5T m TTW afrc arrfwi#
^  f[ t?v *TT 'TW ^
«T5 *T̂ f >»i^  ftf ajT*! TO ♦  >»l
wtfrer in: ?  f% t o  v> mn ^
qra ^  3|T!t
frpFV5#Rr f  fro % i!TW 
^  71̂   ̂ I 5ff?I It fftTO aftr
arrfiwnft  ̂ qro ^

f  aft̂  wrr  ̂ ^  «?ra
3TT̂  $  *TT 5fs  ̂ RrPfiV^Ail

IHT'T sn 71% qf*ffV
?RfTO y<ftTÔ tTO»rPT%̂

(powei of discretion) 
*T  ̂^ 19fj f  t  ̂ Pcsr̂ T ft» m ^  18<h
w> ftr errjRT flf f^ if ari#
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W  fitPwwfw %

n|f w  1 1  ^<11^  % %
ifRrr t  ft? vr ?ife-

Pb^5 wijft 1 ann: *nr4Jtfs
m ft  i r a  !̂ Tcn ?
(ft 4 5  . *iHT 3fT5rr 13R ^

irff Twrr arRrr ?ft ^  ^  sTrarnrt
wiraT 5  ?iT5  %
titK »»TftwfirJTt v l f  ’WJnrr frff 

««RIT 5T M t  ^
ispRT ̂  Ŵ5TT 5 w ff^  amr *r̂  feRwd 

w •ira' ^  <̂ 1% t  4npTT
ift^  #  ift ^  3ri% t  >ft ?5T 
^F?« % 5T|f ^  I

{English translation of the above 
speech)

Shri Jaagde (Madhya Pradesh): Sir, 
X am here to make a tew observations 
with regard to the All-India Services. 
In the first instance I have to submit 
that the outlook of the examiners is 
the same as it was with reinard to the 
I.C.S. examination in the days prior 
to India’s independence. When a 
candidate appears before the Public 
Service Commission for viva t'Oce 
test, the Board do not take into consi­
deration either the manual labour or 
the social activities of the candidate. 
That is their outlook.

The second thing is that the Board 
count on outward appearance. In so 
far as this niatter is concerned the 
old outlook that was kept during the 
Britiish regime should certainly not 
continue noiv. In whatever dress he 
might be, the candidate should be 
selected if he has a telling personality. 
There are neither any rules nor any 
definite procedure to Judge one's dress. 
But the Selection Board still seems to 
have entertained an impression that 
they alone should be selected who ap­
pear in tiptop dress and that those 
who appear otherwise should be dis­
carded outright, howsoever good per­
sonalities they might have. It is time 
they changed their outlook. '

The Hon. Minister of Home Affairs 
State  ̂ that the Government extended 
special concessions to the Scheduled 
Castps ar>d the Tr'bes a^d
treated them as their favoutlies. He 
M d that the concessions which were

extended to these classes were act 
available to others* Well, so far so 
good. The Scheduled Castes and the 
Scheduled Tribes do deserve to be 
their favourites. Then, the hon. 
Minister added* that they did not 
want to bring down the standard of 
the examinations or that of the 
services or the administration. Here 
I agree with him. I too do not -want 
the standard of the services to be 
brought down with the recruitment 
of inefficient or undeserving persons. 
But I wish to make it auite clear that 
unless the old rules are abolished the 
Harijans or the Adibasis or the Bho- 
omijans will stand no chance what­
soever to enter the services even after 
say ten, twenty or fifty years because 
there are certain technical difficulties 
which they cannot possibly overcome 
under those rules. I find from the re­
sults of the examinations held during 
the last four years that no more than 
three or four Hariian candidates have 
passed. Forty to fifty Harijan candi­
dates appear in the examination every 
year but only one or two pass. I am 
not suggesting that minimum pass 
marks be lowered in their case. What
I mean to say is that on account of 
certain technical difficulties they are 
not selected. Many Harijans and 
Adibasis do pass in the written 
examination as also viva voae test 
but certain technical difficulties come 
in their way later on. The Public 
Service Commission has no dis­
cretionary pDwer in these matters. A 
good number of Harijans who are 
quite efficient in their work and are 
fully capable of running the adminis­
tration are not selected merely be­
cause of such technical difficulties. 
For instance, they are asked to sub­
mit the Matriculation Certificate. 
Then a certificate Issued by any State 
Government is not recognised. So 
what I feel improper is that they are 
rejected on account of these technical 
flaws. Such rules, therefore, cannot do 
any good either to a Hariian or to an 
Adibasi or to any other candidate for 
even if he comes out successful in 
the written and viva voce tests he if 
not taken on account of these rules 
and procedure.

Prof. K. K. Bhattacharya: 1 have
just two or three points to submit to 
the House. I have had experfence 
of Universities and the students who 
pass through our colleges and so I 
come in close contact with them, t  
feel that Hindi should be made a 
compulsory subject for these All-India 
Services Examinations. One paper 
in Hindi should be there with, say 200 
marks. Otherwise, apart from the 
fact that In most Provinces Hindi has
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been adopted the Court lanKuage»the 
k o^ aite  Itfl l̂f would laAgulih & you 
^  ngt Drescribe it for &e All*Indla

Secondly, a knowledge of law is 
essential and therefore e compulsory 
paper in law should be there for these 
competitive examinations with, say 
100 marks or 200 marks. The exact 
number of marks to be prescribed as 
the maximum, I would leave to the 
authorities concerned, but the paper 
in law should be there as a compul­
sory paper. The hon. Home Minister 
indicated that there was no chance 
of the LA«S. men becoming High 
Court Judges and that sort of thing. 
But I say the whole economic life of 
the people is being controlled by the 
State and there are so many rules 
and regulations which have got to be 
interpreted by the District Magistrates 
and other officers of the I.A.S. There­
fore it is essential that those entering 
the AU-India Services should have a 
knowledge of law. I apply the same 
remarks to the X.PJ5. also. They need 
not be jurists or they need not have 
passed law examinations, but they 
should have a fairly good knowledge 
of law, and for this a paper in law 
should be made compulsory in these 
examinations. Sir, the Indian Civil 
Service was termed neither Indian, 
nor civil nor was it a service. Now 
with the attainment of independence 
by our country, this attitude should 
change. Formerly, they were detach­
ed from the people but they should now 
learn to be attached to the people. For 
this purpose, I would suggest ,hj in­
troduction of social service tests and 
this may please be. given serious consi­
deration by the hon. Minister.
11 AM.

As regard the viva voce tests, the 
maximum of 400 or 300 marks at 
present allotted should be reduced to 
something like 200 marks. It has been 
the experience of those who have had 
to do with these examinations that 
those who have done very well in the 
written tests fail miserably in the 
viva voce. This is not to be wonder­
ed at. In our colleges there are no 
debating societies In which the boys 
could develop powers of expression 
and thqy rannot be expected, in 
the flfteen or twenty minutes allowed 
to them at the interview to make a 
"proper mark on the Board so as to 
enable the Board to evaluate their 
personality. It is a well known fact 
that when the Board of Ex­
aminers go from centre to 
centre the candidates purchase 
British and American ties and 
present themselves before the Board 
in as smart a dress as possible. I do 
not grudge the students dressing them­

selves as best they can. But the 
viva voce examination is carried on 
according to the caprice of the mamU. 
ners with the result that many good 
boys fail to get the pass marks. The 
Home Minister knows that 105 out of 
300 is the minimum number of marks 
necessary and if a candidate gets 80 
per cent, in all the written papers but 
gets oniy 104 in the viva voce he faik. 
I know that very good boys who 
secured high marks in the U. P. 
Service competitive examination fail­
ed in the viva voce when they appear­
ed for the I.A.S, examination. There­
fore this viva voce is really a very 
great bugbear for most of our boys and 
I am not in favour of allotting 400 
marks for viva voce.

Now why do I insist unon> a chang­
ed outlook? Young men recruited for 
the I.A.S, after completing their 
training I find are imbued with the 
same spirit of aristocracy, mkxyfoess 
and detachment as the former I.C.S. 
This oulook must be changed (Inter­
ruption.) Mr. Kamath was a member 
of the I.C.S. and has been able to 
change his outlook but there are not 
many Kamaths in service. (Shri R. K. 
Chaudhuri: They will not reniain in
service.) That is why I say that only 
people who have undergone a course 
for six months in social service in a 
University should be elliiible '

I am not in favour of opening the 
door to competitive examinations to 
all boys— f̂lrst, second and third clast. 
It is because of the door being now 
open that the U.P.S C. says in their 
report that the standards in the Uni­
versities are very low. Last year 35 
boys who passed in the I.\.S. were 
from one University, namely the Allaha­
bad University. If the door is open 
to all the candidates you cannot ex­
pect a third olass boy to get more than 
20 per cent. and naturally the 
examiners say that the university 
standards are deterioratinc?. There­
fore I submit that third class candi­
dates should be det)arred from appear­
ing at these examinations.

As regards Mr. R. K. Chaudhuri's 
argument that women should be de­
barred from admission as candidates,
I am strongly opposed to the sug ĵes- 
tion. He has introduced the 
atmosphere of the Hindu Tode BiU 
here, I am very erlad to say that there 
is a woman civil servant in the U.P. 
who is rendering a very good account 
of herself.

Shri IL K. Cbaiidhari? Is she mar­
ried or unmarried?

Pro! K. K. BbsLUichm^: M
Shri E. BL Cbaudhnrl: Is fifui givea 

maternity leave ome a year?



i m  AlUIndia Services Bill 15 OCTOBER 1951 AUrlndia Serviced Bill

Prof. K. K. BhAHaeharyA! If I am
111 I Ret medical leave then why 
should he object if women desire a 
similar privilege? His attitude may 
be all right so far as the Hindu Code 
Is concerned but in regard to this 
matter I must definitely put my foot 
down on his suggestion that women 
should be ineligible for these examl* 
nations. They must stand on a level 
of equality. I am teaching both men 
and women students in a University 
and sometimes I find women excell­
ing tlie boys In their study...........

Shri BaJagoiMilacharl: Sir, I would
not raise the question if any other 
hon. Member were on his legs but 
may I submit this is a stage of the 
Bill when this question of law study, 
is totally irrelevant

Prof. K. K. Bhattacbarya: 1 am
only making these suggestions..........

Shrl Rajagopalachari: First, second 
and third readings csrnnot all be 
equated as one.

Prof. K, K. Bhattacharya: When
making the rules the hon. Minister or 
the Minister of State m^y consider it 
necessary to incorporate the sugges­
tions that we are making here.

I can tell the hon. Minister that bad 
resulu are not due to the deteriora­
tion of standards in Universities but 
due to the fact that students are not 
getting a nourishing diet. In 1936 
when I joined the Allahabad Uni­
versity there was not a student who 
did not have at least half a seer of 
milk but today milk is suc^ a scarce 
commodity that the boys do not know 
even its cobur except as it is mixed 
with tea.

Shrl Rajagopalachari: The Uni­
versity may send that answer to the 
UP.S.C.

Prof. K. K. BhaltacJiar/a: Vou can 
take me as one of the reprewentatives 
of the University, which sent out the 
largest number of passed I.A.& 
candidates into the country and you 
may take jny suggestions for what 
they are worth.

JVIr. Drputy-Speaker: It is no good
going into matters such as dietetics.

Prof. K. K. Bbatiicharyu: The Prime
Minister sent a questionnaire through 
the Educ ation Minister of U. P. to all 
universities in U. P. ennuiring why 
the standards in Universities have de­
teriorated. . In reob' the Heads of 
Departmf*nts of our University sent

a Memorandum in which we estegoii*
caliy drew attention to the fact that 

•deterioration of the standards is due 
to so many factors, one of them be­
ing under-nourishment . . . .

Mr. Deputy-Speaker: Why should
we go into all that?

Prof. K« K. Bhattacharya: There­
fore I want to bring to the attention 
of the hon. Minister that I am stronf^ 
ly in favour of debarring third class 
boys from appearing at such examinsi- 
tions, so that they shall not be drags 
upon the examiners. We want the 
best elements to come out and third 
class elements are ccrtainly not the 
best

Shri Sidhva: Sir, my friend Prol
Saksena is not in his seat; he made 
two good suggestions. One was that 
if a person recommends or uses his 
influence with the Service Commission 
in favour of a particular candidate, 
that should disqualify the candidate 
concerned. I know such a rule exiftts 
and even 1q advertisements also it is 
laid down that arjy candidate who 
canvasses recommendations will be dis­
qualified. I can assure my friend 
Prof. Shibban Lai Saksena that tl 
that rule..........

Shri Sonavane. The rule is observ­
ed in its breach

Shri Sidhva: That is a different"
matter. I can assure him that that rule 
will be strictly followed and straight­
away it will be embodied in the new 
rules.

His second suggestion was that the 
outlook of the services should be chant­
ed according to the new set-up. I 
entirely agree with him. But I do nol 
understand the criticisms of our frieods 
about personaUty, that the Service 
Commission looks at the collar and 
tie of the candidate. I do not think 
that the Commission considers that 
as one of the qualifications and I do 
not know whether there is any 
instance where the Comn:issionvdi»- 
qualified a candidate because he did 
not put on a hat, tie or collar. I can 
assure my friend that we are all 
anxious that the new services should 
be adjusted according to the new 
set-up and the times in which we are 
and that they should be efficient

There has been much criticism as 
regards viva voce and there have been 
criticisms in the past also. With re* 
gaxxi to the question of marks some 
hon. Member suggested that' t>l«a 
ix>ce should be abolished. I do uoC 
think it U wifce to abolish ft  As
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my coUeaguc h«s rightly stated and 
from my own personal experleoce I 
can say that a person may be very 
efl^cient in writing and be good in 
written p9pers but from the point of 
view of personality he may fumble 
when questions are put to him and 
such a TT\pn may not be useful in 
service. We want personality not in 
dress but in those qualities necessary for 
eflacient diacharge of duties, when he 
is placed in a responsible position in 
the services, therefore there must 
be some processflbome Icind of test of 
personality and from this point of 
view viva voce is certainly necessary. 
As regards marks, my hon. colleague, 
in reply to a question before, has al- 
rea ^  told the House that this ques­
tion is under consideration.

Prof. K. K. Bhattacharya: What
about exclusion of thii d-divisioners 
from sitting for examination?

Shri Sidhva: As regards the
Scheduled Castes end Scheduled 
Tribes, my coUeajfue has sufflcienily 
dealt with that question. I can assure 
my friends that we shall certainly take 
into consideration their interests. The 
percentage which has been reserved 
for them will be strictly followed, but 
we must also remember that we want 
to have the best and mpst efficient 
services then the requisite qualifica­
tion and competence are necessary: if 
those are forthcoming, I can assure 
my friends, particularly the Scheduled 
Caste Members, that Government will 
see that no departure is made from 
the reserved number of seats. . .

Shrl Smavane: What about flUing
the seats?

6hrl Sftdhra: 1 would ask my
friend to cite any instance where 
candidates with the required quali- 
Acations and competence were forth­
coming and the Government did not 
flU the seats.

Slirl SoBavane: And who is to Judge?
6hri Sklbva: The Judge is the

Public Service Commission. You can­
not be the Judge—the Public Service 
Commission alone can be the Judge. 
If you feel it has done apy wrong, 
you have ample opportunity to venti­
late your grievances in this House.

fihri Rathnaswamy: I would like
%o inow from the hon. Minister how 
it is possible for the Service Com­
mission, within a couple of minutes,
lo measure the personality of the 
candidate.

Mr. Depoty-Speaken We are not 
going to discuss that now. W-hcrever 
any viva voce or personal examina­

tion is beki the same obJectioD can be
raised.

The question is:
“That clause 3, as amended, 

stand p̂ irt of the Bill,”
The motion was adopted, ..

Clause 3, as amended was added to 
the B ia

Clause 4 was added to the Bill
Clause 1 was added to the Bill.
The Title and the Enacting Formula 

were added to the Bill
Shri Sidhva: 1 beg to move:
•‘That the Bill, as amended, be 

passed."

Mr. Deputy-SpeAkft̂ r: M(;tion moved:
**That the BUI as amended, be 

passed.”

Pandit Thakur Das Bbargava (Pun­
jab) : Sir, we have much work
before us and I do not want to tak^ 
the time of the House at the third 
reading, but all the same with your 
permission 1 want to make one obser­
vation. When notice of a haif-hour 
discussion in regard to the I.A.S. 
examination was given by Seth 
Govind Das, I had occasinn to go into 
certain matters connected wlin that 
question, I was shown a list of candi­
dates who had taken the viva voce 
test, and I found from a perusal of 
that list that not one, but a very 
large number of students who had 
obtained very good marks in their 
written examinations had got very 
poor marks in the viva voce test. One 
got 15 out of 200 in his viva voce 
test whereas he had obtained very 
high marks in the written examina­
tion. This is not a solitary case—if 
it had been, then I would have agreed 
with the remark made by Mr. Sidhva 
that after all personality is very 
sentlal in a District Officer. Often eru­
dite may not possess a fair personality. 
If. on the other hand, in a very 
large ntmiber of cases persons who 
fared well so far as the written 
test was concerned, got very poor
marks in the viva voce test, then
there is room for examining why it 
has happened so in many cases. Be­
fore 1946 candidates got very good
marks in viva voce also, but since
1947, the fact is—I do not know why. 
and I do not want to have a dig at 
the Public Service Oommission or 
anybody else tmless I knpw iim rea­
son—that a very large ntliiiiiier f ^  
very badly in the viva voce tast.

On the other hand, I found from 
the same list that some candidates
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CPai^t Thakur Das Bhargava]
were given 109 marks out of 
200 in the viva voce. I found a large 
number of people were given this 
number to make up the fuU number 
of marks required. When I examined 
their number of marks in the written 
examination I was astonished to find 
that many of them who got 109 in the 
viva voce got very few marks in their 
written examination. Tliis question 
needs to be looked into. I would not 
go into the general aueition of the 
AlHndia Services—that has already 
bocn dealt with by other friends— 
but I would respectfully ask the 
Home Minister, or the Minister 
of State to go into this ques­
tion which I have raised and find out 
what is wrong with this viva voce 
examination I am not inclined to 
believe that of late there has been 
such a deterioration in the standard 
of intelligence of the candidates that 
such drastic marking may be justified.
I agree that we should take every step 
to improve the standard, but at the 
same time, after examining the entire 
question and after going through tJ ŝ 
list, I have come to the cooclusiim 
that the whole matter requires scrutiny 
and must be looked into.

*^^0 (t o w ) :

^  nif ^ ^  w
( Vira voce ) w . 

t  ^  *133

^  fegrft ^  % jn%
S’TT̂T 81^ HtWK frftrw ^  ^ I

t  ar«0T ^  Ir ^  ^  
VTRun aro?!?: ^

3TRlft ^  ^  ^

t, ffnra
fkewnft qf?ft I  I

«rr*Rr (Administra­
tive service) ^  ^  at̂ t aw. 
trwr t .  «*nHT «n,

w  Pit snrnr It ^  
jw*r wftr

<wwTOT wn, ^  %  fir t

^  <  an>^ ^wr, anpETc
% 3FTC f »  «ft, a ftr afr

3T!B# 5T|f
3T# ^  jftnriTni

f tw r f t  ?>iT JTT 
fPT afS# iT«R. TT ^  ^

w tnrow i j j  Pf $5
•T  ̂^ I % 3T<nHi 3ftr
^  i  \ ^HTR % 3T<T

^ gft 3T«# «PT^r-T 
4Vd ?rr̂ '?TfT '4 ^  ?t<!rT

3RTT ^  sr? arr# ^
%, t I % T̂3Tffl

t ,  ^
t  ?ft 3RT T?# w t  ̂

( 'Written Examination ) >t ^  
(Standard) ^  

?r*!1lcTT Pp ^  % ITW
airr *i^'r i it?  r*F anrr 

^  ^  '!>̂ rw#r?r (faoilitiei)

!R ?ft ffi ^  V  <snw
^  Ptr fJp^fr % f  0  f tJ im  VK

5J  ̂ t  ' ^
35T ^  f v r m  t  ^  ^
fR R i ^  < 1 ^ ^  Pf swrarc,

€ n  t  I ^  ^

A t  I ^  f(r ^
tT î fCTPfiT f t  ^  ^  ^
^ i ,  PRT »r? fT Jrm  if t  arm 

^  ^ a r a i^ i im n f  
^  i)r(t ’{R ir flf ffR T  ^  n * r  
^  am  % ^  fTJinra »nff * ir t f  f  i
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aprm, 5 ^  #  arrr v t
i w m ,  T m qR  snwrc

ft  sFn>t I 
^  a rk  >n>i^
^  ^  % I.

^  w*»f! ; >n*R ^  ?

<AwA w i t t  Niq : 3ft lit, iTPr  ̂
Vi?# i(?lr I »B!# f r  TT
STO l̂T I  S|5 qsp ’KTPr TT «ftBT TT 

^  TO ¥t *n^ 
f t  *r| I  ?ft ^  TO v t  w»i# ^
^  I eft H n i 4 4 i[i
^ ’•Vft 51^5 y + d l a ftr  TOTT
^JVRWT ^  ?R!?rr t .  3 « n ^ a rsw
a r m  OTftw ^  I ann: «w?3rf
T t arsgr fiw fR rtT T  i  ^5 ai»OT f iw i ^  

rft «n: ^ T  a n ^  araar «rfiRr 
^  9V9T, TO ^  Vt^ TF ’CT 

JT̂ lf t  sftT TO 95T3RT
irWr )

A t?«P 3<v< 3(^ >?T5Tr ^Tf!JT
f  I am  5iTr a rk  jt̂ t «^t 5 T iro r 
^  JIT ^  » t  3̂[TTcr »>
«{tfan? I ?R w rt ^
% a i^ <  ?ft ^ 1T \ ^  ^  
f i f  AT ?rr^ cfNr ^  i
T O %  %*r<Rr "A < R ^  Tt^ 
f^T R  t ,  «Fff ^  5I K  t .  ^  fftJT 

t ,  f ¥ ^  It TO i5t i f f  31^ 
yi*D 9V f[ I ^  ^
U lf. ( I .  C . S  ) ai«B?RH

*!><.
WtTsF VtSF̂ tẐ WT % 3RT?: fJT #
f f r  7T % fir r l (S a fe g u a r d )  
t  ft> n  t  a n iftw ^ r  f

% Pit f*r anfft *tt( ^  
|« m  a n ^ ^ n f t  (O rg a n is e )  ^

pRT nfi" TO ^  9 * im ^  %

% 5»*5T Jfte ?e 3TT ( P u t  U p ) 
TT# ^i«( ^1 TO ^  ^
?frf arPB fwfim (Standard 
of living), p f
?FT aftr “lici ^

STRTT t  ^  ^  TT ^
t  3FJT ^  ir?7 cTiTWT̂ f
^  aftT f?T̂  3{% (oadre)

ciV ^  T̂ PTi

^ ^  3̂3T
f f  i  *•? fT̂ stfsp % <1+W^ 

 ̂W VFT apî  îVT̂RlT
f i l^ f  J|5t flPTf^ M l 
^  ftf #f»TO aPTt̂ r sm»T fir? n̂?Jr # 

’TT ftf> aift WTftrpRZT ?ft Hoo 
vi4TO>wr? ^  «naiH ^  fif 
>n?frT?¥rT?T̂ Twi?
¥t fpffJiT? sip »Jim I 1 Pŝ  
iira *T̂  ̂  I PlfĴ RT ^  ^  1̂15̂ *ff 
^ 5  îT̂  ^  ^  ’Trtit
^  I  I ^  a iw c  ?rt ^
f ,  TO% ?ft ’sncf’re

¥ t  lit iirtA  11 firlrrerti 

% fis^ ?ft ’iH  ?n?T »̂t i^*^0 ^  >̂rt»t 
Ji?»ft 11 T»#t?r f ia  vi^ «ift qrfwiT- 
JtJe % fwt amw (e x p e n s o i;
m# nt ^ 1 ?fn?r firo tt 5̂  
«5T̂ ani%»rT cft«i^^ <r*  ̂ fur 
7̂̂  VI % an%*TT artr iprt

# »lt W: ? 1 R  afrc <l!|f aiT5 f iT t
vî  ^  % aii^ I f»BT »rt̂  wfs 
^ ^ 19 f i r o  ^!fiw 5t»IT ?ft TO ^  lit 
T O % f^  tpfffvf^
TO ^  ^  vm frt «Rjn 11 » i t  
TOff % hdiRST 4 l  f
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[  ftr? ]
ffi i f  ?t, atV-. 'sr 
^  %̂ T\ qN  S5rr< |t %

Pf g r iw  ^  »rr<fr |,
•rrtit t  j j i  ^ Pp
<6*mt ^  ?m?T i  
I  I 3ft «n^
w  #  «>n5r w r  i siYi
(s c a le s ) ^  ’ Jjrer srCt ^
<ft ftp ^  % ff̂ TTiT ^
wmr «%  i[f I

(JEnglU/h translation oj the abor^e 
speech)

Ch. Ranbir Sinsb (Punisb): Sir.
i wcuEit to submit on(i thing in this 
connection. It is that so far as viva 
voce is coiioerned, some people being 

good at writing, can obtain better 
tw k s  than others. But if such a per­
son enters the Police Service, he may 
&ot prove to be a good officer simply 
because he is a good writer, because in 
the Police Service, one has not only to 
Write notes, but also to prove one's 
m/ettle in replying to bullets. Similarly, 
AS regards the Administrative Service, 
there was a time when its members, 
sitting in comfort, used to pass orders 
On files after’ studying them. Now, as 
We saw in 1947, those officers who had 
Some courage, and who, in my ooinion, 
were not very good as writers, proved 
more successful. Therefore, I do not 
believe that to be a good writer and 
obtain good marks in a written exami­
nation are the only qualifications. 
iThere are many other things besides, 
iust consider the case of a child who 
i$ bom in a respectable and pros- 
•erous family. From his childhood he
li accustomed to the use of telephone 
Ond radio in his home. As compared 
(o him, there is another child who 
4otts not enjoy tibese facilities. His 
bringing up cannot be on the same 
lines as that of the former child. I do 
not think you would do justice to such 
backward children if they do not come 
tip to the required standard in the 
Written examination. If all the children 
bad enjoyed the same facilities, then 
not granting any concessions to the 
weaker ones among them would have 
been understandable. To the former 
tiass of children, the society has 
already given a concession as they are 
brought UD in an atmosnhere in which 
they enjoy the facilities of news- 
Oapers. radio and teleph-^e etc. in 
k eir childhood. I do liink it to

be proper that in the presence of this 
vital concession given by society, an­
other concession, that those who prove 
to be good writers shall be deemed 
successful, should be given by you. 
We do not want any such concession. 
Besides this, as I have just submitted, 
it is not enough to be a writer in 
order to prove a successful officer 
That requires courage and agility.

Shri Kamath: Ability?
Ch. Ranbir Singh: Yes, agility. Sup­

pose there is a police officer who is 
chasing an absconder. Supposing his 
vehicle has failed, he will have to 
carry on the chase on foot. So an 
officer who can run swiftly, fire 
accurately and face the absconder, will 
prove to be a more successful officer. 
An officer who can write good notes 
on files cannot succeed here. He is not 
needed and he will be of no use in 
such a situation.

1 would like to submit one thing 
more. Just look at the Ministers, at 
the Centre or in the States. In the 
States the Ministers get a salary of 
Rs. 1,500 and at the Centre they get a 
salary of Rs. 2,500 or Rs. 3.500. But 
the salaries of their Secretaries are 
Rs. 5,000 at some places and Rs. 4.000 
or Rs. 3,000 at other places’, i.e., they 
get IJ times or twice as much as the 
Ministers. We cannot reduce the 
salaries of the old I.C.S. officers, as we 
have provided a safeguard for them 
in the Constitution. But the misfortune 
is that in spite of the fact that we are 
reorganizing our Services again, we are 
not touching their salaries. The view­
point and the standard of living of 
persons who put up notes in the files 
is high. They forget that this is a land 
of the poor and that to employ per­
sons belonging to such a high cadre 
and drawing such fat salaries is not 
in the interests of the country. There­
fore, my submission is that the salaries 
(of officers) now fixed, though they 
are lesser than those prevailing before, 
if compared to the salaries of Minis­
ters. will be found to be Excessive. 
Capt. Awadesh Pratap Singh illus­
trated this point. He said that the 
Chief Minister of his place drew a 
salary of Rs. 500 only while the Secre­
tary drew Rs. 2,500 or Rs. 3.000. Then 
there is another point. Ministers hold 
office for a period of 4 or 5 years, 
for which too there is no guarantee. 
The officers, on the other hand, have 
guarantees of service and pension. 
Even membershio for 5 years Is very 
costly for the Ministers etc. For mem­
bership of Parliament. Rs. 25.000 have 
been fixed as legitimate exoenses. so a 
mernher who wants to enter thi<? H<̂ use 
will first have to spend an amount of
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Rs. 25,010 For mjmL;c:Tihip of otiier 
Houses, car.didale.s ha.e io speni 
Es. 6,000 or Rs. 8.000. If they stand lor 
the inext elections after 5 years, they 
will have to spend a like amount over 
auain. la these circumstances, keeping 
in view the present state of our society, 
I do not think it proper that the 
Ministers' salary should be Ks. 1,500 
whUe the salaries of their Secretaries, 
who enjoy guarantees of service and 
pension, snould be Ks. 5,000 or Rs. 3,000. 
Therefore care should be taken in the 
framing of the rules that the scales 
are not so high as to seem excessive 
when compared with the standard pre­
vailing in the country.

Shri ShlT Charan Lai: I would Just 
like to point out two things about the 
selection of candidates for these higher 
posts.  ̂ One is about the mentality of 
the officers that were appointed for­
merly and the officers that are ap* 
pointed now. During the British regime, 
these I.C.S. officers were appointed to 
rule the country. They were appointed 
with the mentality that they should 
know how to rule the country, how to 
keep India In bondage. But the 
mentality now ought to be how to 
serve the country, how to be the 
country’s best servants, how to give 
the be.st possible comfort to the public 
and not how to rule over them. We 
find that not only the mentality of the 
old I.C.S. people but even the menta­
lity of the new appointees, the new 
I.A.S. men, has not changed. It is the 
same mentality. We do not find any 
difference. The same old Public Service 
Commission select these young I.A.S. 
people. They make no difference what­
soever in the criteria which they apply 
for selection, which are as before. I 
therefore appeal to the Minister of 
State, who until the other day was 
sitting wHh us. to take up this cause 
and see that the rules are so framed 
that the new appointees are selected 
with the idea to serve and not with 
the idea to rule.

The other point is this. AUi^abad is 
a centre for recruitment where the 
Public Service Commission sits. I have 
seen hdw the selection is made. No­
body can say that the selection is made 
properly anywhere. There are hundreds 
and thousands of candidates and the 
Public Service Commission members 
try to examine them, devoting about 
two minuter to each candidate. During 
this short time, Ihey tiy to form an 
Idea of that man. You mii?ht say that 
It will be very exnensive If you have 
more members or if you ask them to 
devote more time to each candidate. 
It may be expensive, hvA if you want 
to" select who will be the chief
h ^ d  in the Government for at least

twenty-flve or thirty years, you must 
give sufficient time to see that tiie men 
selected are rightly selected men.

For this purpose, I would make two 
suggestione. One is that along with the 
Public Service Commission members 
you should put an equal number—if 
not double even—of men from the 
Department for which the selection ia 
being made. You should also/ give 
more time. It does not matter whether 
the Public Service Commission has to 
sit occasionally or all the year round. 
The expense and the time are im­
material. If there are more people on 
the Selection Boards, there is less 
chance of some people on the Boards 
being influenced from outside. I do 
not mean that they are at present 
Influenced. I do not suggest that, but 
In order to avoid any risk it will be 
certainly very good if you put more 
men on the Selection Boards and also 
men from the same Department, be­
cause you cannot expect all the Public 
Service Commission members to pos­
sess experience of all the lines. They 
have to make selections for all the 
lines, but you cannot certainly say 
that they have experience of all the 
lines. There Is another thing also. We 
find that sometimes all the members 
of the Public Service Commission are 
servicemen. There are very few Selec­
tion Boards where you find people 
drawn from among public workers. I 
am sorry to say that Government have 
totally ignored this point. Everywhere, 
they have put men in charge of thfr 
Public Service Commission and the 
Selection Boards who have never 
known what public work is, or what 
public service is. How can you expect 
them to select people who will not only 
do Government work but also do that 
work in a service spirit? Therefore, 
while appointing Public Service Com­
mission members, Government should 
take into consideration this fact also 
and put in as members of the labile 
Service Commission highly placed 
public workers whose integrity is above 
board and who will in no way lay 
behind the servicemen. At least, such 
people should be associated and put in 
at the time of selection, if not per­
manently, and they should be given 
more time. That is my suggestion.

Paadlt Krlabiia Chandra 6harm»
(Uttar Pradesh): I want to draw your 
kind attention to two major facts. One 
is this. Much has been said that a 
certain section should have the mini­
mum number of candidates in the 
service and that section has been 
neglected. My viewnoint is thflt th# 
State should be the first consideration 
In the selection of randldates?. The 
administration must be manned by the
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[ [Pandit Krishna Chandra Sharma] 
t available material. Public Services 
1 should not be regarded as a means of 

living but rather as a means of 
service. The days of positional atti-

• tude, the days ot getting employment,
' have gone and the days ol functional at­
titude, the days of hard working, the 
days of giving one’s best to the nation, 
have come in and the old attitude 
must be given up once and for all.* 
Therefore, to say that this class of 
people must come in or that class of 
people must come in is altogether 
irrelevant. Of course, opportunities to 
all sorts of people should be open but 
competency, elflclency, a good and 
decent standard of qualifications— 
these must be adhered to. As hon. 
Members know the material that offers 
itself for recruitment to our Adminis­
trative Services is not regarded as 
very satisfactory. So far as their 
academic qualification is concerned, we 
get flrst-class graduates. They know 
a lot of things, but from the point of 
view of character and social habits 
much more is to be desired of them. 
If only you were to visit the Adminis­
trative Training School—I have gone 
there many a time— ŷou will be sur­
prised to find that many of the candi­
dates do not know anything about 
our rural conditions: some of them
have not even seen villages. They do 
not know anything about our village 
life. Unless you know the customs and 
habits of a person or a community, or 
a class of persons, you cannot have 
much ssnnpathy for them. The class 
of people who have no knowledge of 
village conditions, cannot be expected 
to have much sympathy for threm. If 
sympathy is lacking, it follows that 
good administration would be lacking.
I know of a case, where I had occa­
sion to appear, in which it took two 
hours for a District Judge to under­
stand what a Ohab is. It is a low land 
where water has accumulated and 
which is resorted to by villagers for 
easing themselves. But, surprisingly, 
it took two hours for that high officer 
to know what it is. He could not 
understand that if within an area of 
three square miles nine murders are 
committed, one man could have done 
it, or a hoard of men would have been 
responsible for it. For want of know­
ledge of these elementary things, 
Jusvce was ultimately not done. Want 
of background, is in some cases, 
responsible for the inability to autjre- 
ciate or understand evidence in cases.

In some cases, though not in all, 
what exists at present is what we call 
a ‘bl’nd man-a rod’—a rod being 

by a blind man, not for beat­
ing the guilty, but anybody who romes 
within the phere of that rod. What I

wish to point out is that before the 
young men are taken in for public 
administration, they must at least bave 
one year’s experience of rural areas. 
They will then know the country, the 
common people and develop a sym­
pathy for them.

Another unfortunate feature of our 
selection is that too much emphasis is 
laid on intellectual attainmeiita in­
stead of on character and social habits. 
What is much more necessary than 
intellectual attainments is a certain 
type of courage to meet a situation. A 
courageous man is always an honest 
man. It is only a coward that is dis­
honest. It is much better to have an 
hpnest «econd-rnte man rather than a 
dishonest flrst-class intellectual. He 
must have social habits. He can have 
that only by going to the people, having 
experience of the vfllage and appre­
ciating their social life.

The last point on which I want to 
lay emphasis is proper training. 
Whatever may be the material by pro­
per training a shape can be given to 
it. You can mnke a first rate adminis­
trator of a second grade man by pro­
per training. But unfortunately our 
Administrative Training School im­
parts training only for six months. 1 
would respectfully submit that this 
period is too short. The period should 
be extended to two or three years. A 
first-class administrator should be 
appointed as Principal * and also the 
staff should be well chosen. The office 
of the Principal should be a whole­
time job. At ore.sent o .Totd̂  nr Heouty 
Secretary is the part-time Principal of 
the School, with the result that he has 
no time to attend to the work of the 
Principal. I do not mean to say that 
the present staff are not doing their 
best. They are doing their best to get 
the students trained. But the staff 
should be whol-time employees and 
more care should be taken in their 
selection.

8hrl SIdhva: I am thankful to the 
various hon. Members for the very 
valuable suggestions they have made.
I shall bear them in mind and incor­
porate them in the rules, wherever 
possible.

Rei»ardin« criticism of the voce,
I only want to inform the House that 
I am told that the vnce Board
do not know before the interview the 
marks obtained by a candidate in the 
written tests. Therefore, the Board 
keeps an open mind and examines the 
personality, the mental capacity and 
the alertness of the candidate. Ot 
course, the suggestions made by hon* 
Members will certainly be taken
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of and any improvement that is neces­
sary in the present system will be 
made.

As regards the necessity to brin^ 
about a change in the out-look of the 
candidates, I entirely agree with that 
suggestion. Government naturally 
attach great importance to this and if 
there is any deficiency in this respect,
I may assure the House that that will 
be the first point which will engage 
my attention. I may speak from my 
personal experience that so far as ĥe 
Pariiameut ^ecreiariai is cuncernw, 
there is already a new out-look. I , am 
sure the other Departments will 
follow this example.

As regards my hon. friend Pandit 
Sharma’s suggestion regarding the 
Administrative Training School, 1 have 
already told the Secretary that I would 
like to visit the School. I know that 
the present arrangement of a Joint 
Secretary working as a part-time 
Principal of the School Is not very 
satisfactory. I shall certainly consider 
the necessity of appointing a whole- 
ume officer as Principal of the School.
1 may in this connection asstire the 
House that the question of finance 
will not stand in our way. If it is a 
question of improvement of efficiency 
of the services. I am sure Government 
will not lag behind in providing the 
funds.

Shri Kamath; If I may say so with 
all respect to the Home Minister* the 
hon. Shri Rajagopalachari, I think the 
House will slightly regret that the 
Minister of State for Home Affairs, 
my hon. friend Mr. Sidhva, has not 
had the opportunity of piloting his 
maiden Bill himself from start to 
finish in this House.

Dr. K. V. Thakkar (Saurashtra): A 
few young men who were plucked in 
the I.A.S. Examination have informed 
me that they had done very well in 
the written examination^ but when 
they appeared for the viva voce they 
got very few marks. The reason was 
that certain candidates who had been 
recommended from high quarters had 
to be accommodated.

Mr. Depiity-Speaker: That is the 
same point that has been raised. Any 
jlndividual case should be brought to 
the notice of the Minister and not 
raised on the floor of the House.

8hrl Rajmgopalachatl: The hon.
Member should not accept a one-sided 
story 80 easily.

Mr. Depttty-Speaker: Any plucked 
candidate will always make a com­
plaint It may be true or may not be 
mie. So Car as In/̂ vMual cases are

15 OCTOBER 1951 Part C States {MisceU 4W6 
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concerned they must be brought to 
the notice of the Minister. So far as 
the general considerations are con­
cerned—the riya voce, what marks 
should be allotted for it, what percen­
tage etc.—the hon. Minister has said 
he will look into the matter and con­
sider it deeply.

The question is:
*‘That the Bill, as amended, be 

passed.’*
The motion was adopted.

PART C STATES (MISCELLANEOUS 
LAWS) REPEAUNG BILL

beg to move:

certain lawsIn force in c«rtain Part C States, be 
taken into consideration.”

should not take more than live 
minutes over this.

The Bill has been rendered neces> 
by a Judgment of the Suprema 

Son nJaH « ® Certain provii- 
B II ^  States Billwhich Parliament passed into law last 

war is ultra virei of the pow m  
Parliament. Under section 2 of that 
Act the Central Government has
Part A State to a Part C State, and in

®?i **** to niakemochllcations and additions to that 
particular law. There it also a provl- 

***“ * enactment w  extended te a modified form might
***« o*" ™«il-flcation of a ^  corresponding law in 

force in the Part C State.

thl\ provision intoat Art that notifications have been 
im ed  In certain Part C States for 
extensions of certain laws of Part A 
States, and also providing that any 
rorras^i^ing law in force In the 
Part C States would stand repealed. 
If w  left things alone after this Judg­
ment it would meah that In spite of 
tee e j^ s i M  of a law from a Part A 
f  1* C State there will be
y o th er law on the same subject in 
force in the Part C State. That 
create, both chaos and confuilon

TOls Bill hat listed a number of thoae 
StatM where this unforturate develop- 

has happ::ned as a res.ilt of 
the Supreme Ciurt judgment. Clause] 
of the Bill rep2alj tlie otresp ii^irjg 
laws whidi are now in force in P«rt c  
SUtes as a result of the Judcmoat
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They are all put into a Schedule and 
It is proposed to repeal them all so 
that the laws of Part A States fextend- 
ed to the Part C States n>ay have full 
effect In those States.

I have really nothing more to say 
except to refer to clause 3 which pr^ 
vides for the necessary savings. Acts 
and other proceedings taken under the 
inw itlieady in force are saved to the 
extent that they have to ^  saved. 
That is a mere consequential provi­
sion.

Mr. Depnty-Speaker: I wiU pul the 
question straightway to the House. 
The Question is:

"That the Bill to re^al wrtain 
laws In force in certain Part C States, 
be taken into consideration. .

The motion was adopted.
Mr. Deputy-Speaker; There are no 

amendments to any of these clauses 
The question is

"That clauses 1 to 3 and the Sche­
dule stand part of the BilV*

The motion was adopted.
Clauses 1 to 3 and the Schedule 

were added to the Bill.
The Title and the Enacting Formula 

were added to the Bill,
Skii Gopalaswami: I beg to move:
‘•That the Bill be passed.”
Mr. Depaty-Speaker: The question is;
•"That the Bill be passed ”

The motion was adopted
RKPRESENTATION OF THE PEOPLE

(SECOND AMENDMENT) BILL
H e Minister of Works, Prodaetioii 

u d  Supply (Shri GadgU): I beg to , 
move:

“Thai the Bin hurther to amend the 
Bepresentation of the People Act, 19M. 
and the Representation of the People 
Act, 1951, be Uken Into consideration/'

Sir, the House is aware that under  ̂
the Constitution the tribal areas which 
are specified in Part B of the TaWe 
appended to paragraph 20 of the 
Sixth Schedule thereto are comprised 
within the State of Assam. But so far 
ar their administration Is concerned,
It is carried on by the President 
through the Governor of Assam as an 
agent on the same footing as a terrir 
tory specified In Part D of the Firyt 
Schedule. Just as the President Is In 
ehar^ of the administration of the 
Andaman and N̂’cobar Islands and Uie 
4ctual administration is carried on

ment) Bill

through the agency of the Chief Com­
missioner, here also the position is 
similar to that. These areas have 
accordingly baen taken out of the pur­
view of clause (1) of article 81 and 
article 170 of the Constitution so far 
as Assam is concerned by the Consti­
tution (Removal of Difficulties) Order 
No. VIII m de by the President under 
article 392 of the Constitution: which 
means that those provisions which 
govern the representation of the people 
of Assam so far as the House of the 
People is concerned do not apply. 
Clause (2) of article 81 and article 82 
of the Constitution were also amended 
by the said Order so as to confer this 
power on Parliament to provide for 
the representation of those areas In 
the House of the People.

There has been no provision in the 
Representation of the l^eople Act, 1950 
for the representation of these areas 
in the House of the People. Therefore
clauses 2 to 5 of this Bill make that 
provision. Then, clause 8 of the Bill 
seeks to m ke a consequential amend­
ment in section 4 of the Representa­
tion of the People Act, 1951. '

In short, this part of the Bill pro­
vides that there should be one re­
presentative of these areas the popula* 
tlon of which has been calculated to be 
roughly about six lakhs, and that re­
presentative w'U be nominated by the 
President under the rules framed 
under article 379 of the Constitution.

The second part of the Bill, namely 
clauses 6 and 7, seek to correct certain 
minor mistakes in the list of Sche­
duled Castes in Himachal Pradesh and 
in the list of Scheduled Tribes in 
Vihdhya Pradesh contained respec­
tively In the Sixth and Seventh 
Schedules to the Representation of the 
People Act, 1950. This is not very im­
portant. Opoortwnily has..Jilso- bejpn

wpiui ca_jw pi| 
amendments in section ^ ^ (2 )  and 56 
of the Representation of the ‘ People 
Act, 1951.

Section 39(2) provides:
*‘As soon as the notification 

calling upon elected members 
of the Legislative Aicc^bly of a 
State or the members of tht 
toral college for a Part C State 
or group of such States or the 
elected members of the Coorg 
Legislative Council to elect a mem­
ber or members is issued und^r 
this Act, the appropriate authority 
In the* case where such notifica* 
tijn h;»s been issued tmder

* section 12 or section 18, and the 
Election Commission In the case 
where such notification has been
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issuetd under section 147 or sec­
tion 151, sMll, by notification in 
the Official Gazette, appoint for 
such election...^'

There is a lacuna because under 
section 52 there may be several possi­
bilities w’lere a notification other than 
under sei tions 12 and 18 may become 
necessary. One of the possibilities as 
contemplated in section 52 is “ if a 
candidate who has been duly nomi­
nated under this Act dies after the 
date fixed for the scrutiny of nomi* 
nations and a report of his death is 
received by the Returning Officer be­
fore the commencement of the poll, 
ihe Returning Officer shall...” There is 
another possibility where the number 
of duly nominated candidates may be 
less than the actual number of seats 
in which case section 53 provides that 
those whose nomination papers have 
been held to be valid, will be declared 
but there will be a notification calling 
upon*the constituency to fill the re­
maining vacancies. Therefore, this 
lacuna is sought to be made good In 
this Bill and clause 9 which amends 
sub-section (2) ot section 39 of the 
said Act seeks to supply an omission 
In the said sub-section. The last part 
of this Bill deals with a situation in 
which in a polling station some trouble 
has taken,place and the boxes have 
been tampered with or some such thing 
has happened.

What section 58 says is;
•*If at any election any ballot 

box or boxes is or are unlawfully 
taken out of the custody of the 
Returning Officer or of any pre­
siding officer* or is or are In any 
wav tamnerod with, or is or pre ' 
either ace dentally or intentio icJly 
destroyed or lost, the election to 
which such ballot box or boxes 
relate shall be void, but only In 
respect of the polling at the polling 
station or stations provided under 
section 25 or the place fixed under 
sub-section (1) of section 29 for 
the poll, as the case may be, at 
which such ballot box or boxes 
was or were used and no further.**

What the section contemplates is that 
fresh elections will take place in res­
pect of that polling station. Wh:<t is 
suggested here is that it may be possi­
ble that within one polling station 
there may be several booths, for 
example, as it is understood to be the 
case that abotit 1,000 voters will be in 
a place or will be covered by one pol­
ling station. It may be th«t Nos. 1 to 
250 will be asked to vote in one bootn, 
another batch in another booth and so 
Ian. But If it is found that in one - 
particular booth, the box or boxe? have 
been tampered with, then fresh elee-

People (Second Arnend- 4970 
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tion must be confined to tbat booth and 
not to the entire polling station. ’Ihat 
is the amendment that is propoaed to 
be moved and thPt, Sir, is the sub­
stance of this Bill. I do not think thei^ 
is anjrthing controversial in this Bill 
and 1 hope the House will agree to 
the motion which I have Just made 

Mr. Depnty-Speaker: Motion 
moved:

‘That the Bill further to amend 
the RepreKentatiun ô " tie Pe p-e 

Act. 1950, and the Representation 
of the People Act, 1951, be taken 
into consideration.” ,
Shri Kamath (Madhya Pradesh): Sir, 

while welcoming the particular Bill, l 
would like to point out certain othei 
contingencies that might arise besides 
the one to which the hon. Minister has 
adverted, namely, the tampering with 
the ballot boxes. Apart from the com­
plaint received in this regard, to which 
he made a reference, there have beea 
also complaints or grievances with re­
gard to certain other matters that were 
brought to the notice of certain people 
during the elections that were held ia 
the City itaelf last week or a week 
before that. Several statements and 
complaints were made in the papers 
and out of them. I refer to only one 
which may happen 4uring the General 
Elections also, which is near at hand. 
One irregularity or, I may say, even 
a corrupt practice which was observed 
was that a voter who goes inside with 
the ballot paper in his harid could nctf 
be observed by the officer present os 
to whether he has cast his vote or 
not.

[S h r im a ti D uaoabai in the C?Miir]
It was reported here in Delhi that ct 
one polling booth—at least on« ft not 
more than one—it was so managed b f  
bne of the pai ties that the voter who 
had^been given the voting papers went 
inside the enclosure, but he aid not 
put the ballot paper inside any of the 
boxes, but came out of the enclosure 
of the polling booth and sold that 
voting paper or transferred it for a 
consideration to an agent or to some 
other person or even one of the candi­
dates. It was alleged that In some ^aseg 
or in many cases these ballot papers 
were sold to persons, and in many 
cases they were paid handsome mms 
also, and the person who went in later 
to vote, who took his own papers, took 
all the.se papers with him ^nd put 
those papers Inside the box along wKh 
his own. Besides tampering with the 
boxes this is also a contingency thal 
may arise in connection with the pol­
ling durln̂ ? the elections. I want lo 
know whether Government has ^ven 
thought to this matter also, during the 
framing of the rules under the Aici*
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and particularly now that the amend* 
mcnt is beins piloted by the Minister 
of Works, Production and Supply on 
behalf of the Law Minister......

Aa Hon. Member: Raw Minister.
Shil Kamath: He is raw to th«» T<aw 

Portfolio. I suppose he haa been t  
lawyer a good bit of his Mfe
and so he is not new to law as 
fiuoh, as be is raw to the Law 
Portfolio. Therefore, I would ask the 
hon. Minister to throw some liffht on 
this particular aspect of the matter as 
to what Government nrooose to do to 
obviate any such difficulty, and to see 
th^t no such corrunt practices are in- 
duljjH in duHnj? the actual polling In 
the General Elections.

Dr. Deshmukh (Madhya Pradesh): 
Since the amendment of this Act has 
been taken up, I would lik“ to draw 
the attention of the hon. Minister in 
charge to the havoc that Is going to 
be caused as a consequence of Dr. 
Ambedkar’s Ins’stence that a patil or 
a patet of a village should be treated 
as a Government servant I had tried 
12 Noon
to persuade him last t'me; but we w^re 
in such a Krea+ hvTrry to pass the Act 
that the hon. M»n̂ «rter Dr. Amhedkar 
wa*? not prenared to l*sten. 1 am very 
glnd that we have now this B l̂l b e in g  
piloted by an hon. Member of this 
Hou*;  ̂ and r* M^n’ster who k»^ows the 
situation a little more intimately than 
probably r̂ ên Dr. Ambedkar did. I 
^ove also nrlven notVe of an amending 
Bill so far as this matter is concerned. 
I would bf̂ ff of the hon. Minister to 
w«it till tomorrow and include In this 
Bill tbp’ amendment of that clause 
which I have also, proposed. All that k  
necessary is to omit the word *paUiV 
from the list because there were many 
who were lamhardars......

Shri X R. Kavoor (U t̂^r Pradesh): 
Notice of an amending Bill?

Dr. Deshmukh: Yes.
Mr. Chalnnaii: Is it the lame ques­

tion which was ultimately lost in the 
previous session?

Dr. Deshmukh: It does not matter.
Mr. ChalrmaKi: Mow the lion.

Member try to bring it in this Bill?
Dr. Deshmnkb: I am only suggesting 

ihat, since we are taking up an amend­
ment of the Representation of the 
People Act. it will be very desirable 
and necessary.

The need for that amendment be­
comes all the greater because in thr 
Central Provinces, the Hindi portion, 
where the vvalauzari system has been 
abolished, the Government has instir 
tuted the offices of elected patels. They

will W  getting some remuneration at 
the end ol the year. I do not however 
think that it is the intention or it has 
been provided in the Bill that these 
elected patels will be whole-time ser­
vants. If the word pn̂ êl or va*il re* 
mains as it is in the Act, It w*ll con­
stitute a mnjor corruot practice. Even 
if anybody wants to make mischief 
and brings forward one patel to say 
that he ranva-^sH through Ignor­
ance or mistake, and that Istedmltt^ 
as a fact, th#̂  whol»» e le c t io n lia b le  
to be set aside. All those persons who 
know about the sItn«tion are awfully 
conrenied nbont it. T am surp If the 
Madhyci Pradesh Govemm-nt were 
consulted, thev will wh'^V-heartedly 
supnort the amendment that I nro- 
posing. T hone that the bon. Minister 
will be pleased to accept my sugges'*on 
because it wnuld not tnV̂ * m'^re than 
a couoIa of minutes and if we postnone 
this till tomorrow no 1 arm w'^nld be 
done to f^nybody. This a mntter of 
very vit^l imo^Hanre wbVh wMl affect 
the whole of Bombay Preslde’trv be­
cause there ©re or patVs in
M»?bar««!V*tra â s'> Tĥ r#* are similar 
office-holders in Hvdf»rabad as well as 
in t^e Central Provinces. I would beg 
of him to accept this amendment

The other amendment th' t̂ T have 
sucfEjest̂ '̂  is abo ît the distribution of 
votes. Wherever there are r. '̂serv'd con­
stituencies, every v'̂ tt̂ r wHl have two 
vot^s. Acpordlnir to tb#» nrovislon, as it 
exists today, the two votes can be cast 
seoarateV f<̂ r the reserved s^at as 
w'*!! as fof the «»̂ *̂ er»̂  sê 't. The possi­
bility is that b<̂ tb the votes can be 
cast for two rand’dfltes from the 
community. Tb«t is to sav If A and B 
stand for a oon«?tH,uercv. the
voter con cnst b-̂ t.h his votes, although 
one is int̂ *̂ d#*H fnr the ree-*rv^d seat, 
to A and B who st^nd for the general 
sePt or verstn. The two v^tes are 
liable to be cast for the Scheduled 
Caste candidates or other candidates. 
It cannot be cast for the same candi­
date. Thft the amer^dment suggested 
by me. These are two Imnortant and 
v»t«l nronosi^ ôn«? and T think the hon. 
Minister wou'd be prepared to withhold 
the B̂ U till tomorrow it wIll bc 
passed in a couo^e of minutes tomorrow. 
I wouM b^^ of to do it: otherwise 
a very grave situation Is likely to 
arise. #

Shri R. K. Ch.aiidhnrl (Assam): 
Mnd^m. I am very plad and 1 welcome 
this Bill as clauses 2 to 5 will remove 
an anomalous pnnd t̂̂ on of ♦v»ir>gs. It 
has not come a moment earlier than 
is necessary.

I should like to take this opport­
unity to draw the hon. Minister's 
attention to a most serious anomaly
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has taken place in Shillong and 
Another autonomous district. Among 
th^ autonomous districts, we have got 
tw6 which are somewhat important lor 
my present purpose. One is the Khasi 
and Jaintia Hills in which the cap'tal 
of Assam. Shillong is situated,, and the 
other is Mikir hills. Both of them are 
autonomous districts. It has been 
ruled—I do not know whether it has 
been correctly ruled—that any tribal 
belong!ng to Khasi and Jaintia hills, 
thsi is one of the autonomous districts, 
cannot stand for election in the Mikir 
hills although both are autonomous 
tribal districts. What has happened is 
this. When the preliminary voters list 
was preoared for the Khasi and 
Jafntia the names of many per­
sons were shown in that list. Sub­
sequently, a portion of the Khasi and 
Jaintia hills wh?ch was adjacent to the 
Mfkir hfllg was transferred to Mikir 
hills with the result now that those 
persons who were formerly registered 
in the Khasi and Jaintia hills voters 
list are how sa’d to be incompetent to 
stand for election in the area kn^wn 
as Mikir hills to which this area has 
subsequently, after the preparation of 
the voters list, transferred. It is a very 
anomalous positfon. Here are some 
persons, amoniijst whom there are many 
enlightened and educatod women, one 
of whonri is also the Dep'Jty-Sp ’̂aker 
of the Assam Assembly, whose names 
were included in the voters list of the 
Khasi and Jaintia hills. Now, she 
could not stand as a candidate for the 
Khasi and Jaintia hills as that area 
has been transferred to 'Mikir hills 
subsequently HTid she is unable to 
stand from Mikir hills because her 
name is already included in the voters 
list for Kh«sf flrd Jaint’a hills. T'le 
area Is transf^red; tĥ > voters list has 
not been transferred. This is a very 
anom ’̂lnus condition of things. In the 
plains area, as in other normal ar^as. 
any XMrson whose name is registf^red In 
one constituency is competent to stand 
in any other constituency. Similarly, 
any person whose name stands enter^ 
in a tribal constituency sh'>uld be 
allowed to ct^nd a candMate for 
any other tribal districts. E'ther that 
should be don® or this anom'^Jy should 
be removei. It wac no fault of fhe 
voters of Khflsl and Jaintia hills that 
a portion of that area was transferred 
to Mikir  ̂hills.

•
8hri B. Das lOrissa^: Have you

given any amendment?

Shri R. K. Cbaadhuri: Can I bring 
an amendment in this Bill? That is 
what 1 am asking. The whole object 
of my drawing; the attention of the 
hon.- Minister to thij anomaly is to 
find out whether we could take this

opportunity! to make an amendment 
and regularise the whole thing. |

The oth<fi^thing to which I desire to 
refer is,the ballot box. There may be 
several centres, several polling stations 
where votes are to be recorded. Sup­
pose in one centre some sort of con­
fusion and rowdyism has taken place 
and the ballot boxes have been actually 
removed from that place. In tha 
neighbouring polling station also, when 
this information is received, people 
there may run away or they may re­
frain ’̂•om voting. The voters who arc 
in another centre may not record theii 
votes at all. So, in such cases where, 
as a result of rowdyism ballot boxe< 
have been tampered with or ballot 
box^  hĴ vc been removed from one 
centre, fresh election takes place, in 
the neighbouring centre also, ther€ 
ought to be fresh election. Otherwise 
the very object of this provision will 
fail. Sunoose I am a candidate and my 
suoporters have recorded their vo^es 
But due to the fact that the ballot-box 
has been tamoered with or removed 
there mu^t be a fresh election. 
Sinnflnrlv. if there is disturbance in a 
neighbouring polling centre and due t( 
this voters In the polling booth nearbj 
are scared away or refrain from vot- 
in«. why should there not be a fresh 
election there also, if the candidates 
are the same? There oiif'ht to be, 
€therw^se the candidate will suffer bê  
cause of the rowdvism ney^rby which 
has created a paucity of votes.

Shrl J, R. K<in<K»r: That will be a 
matter f*̂ r the Elation Comm<s«» ôn oi 
election tribunal to decH» whether or 
accotmt of ?̂ nv such H^sfurbance ,th< 
election has been materially affected.

Shri R. K. Chandhurl: Then why not 
leave this matter about which yoi 
have introduced a motion now also tc 
the Election Commission?

Mr. Chairmati: The hon. Membeg 
can make his suggestions now and 
they will he taken into consMeratloflf 
when deciding the appropriate authckl 
rity.

Shri Gaddi: Madam, I am glad thtf 
Bill h«5 been generally suoported by 
the Members of this House.

• •

My hoh. friend Shri Kamath refert 
red to the recent!v held elections trf 
the District Locnl Board. Delhi. Whatj 
ever has haonened cannot be arcente<| 
as a renresentation of facts in the con4 
text, and counter allegations have alscj 
been n̂ a<1e and in some c«ses matter^ 
are pending before a proper court olSI 
appeal
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[Shri Gadgil]
As regards the f  other point that

since a voter who goes into the room 
Is not to be observed, it is a possi­
bility that instead of putting the ballot 
paper into the ballot box he might 
carry it out and mignt transfer it with 
or without consideration, to another. 
Now, when the electorate is framed on 
adult franchise, such cases are bound 
to be few and far between and if you 
concede that such a vast electorate can 
be swayed by money considerations, 
then what my friend Mr. Kamath has 
said has some force. But the very fact 
that it is universal franchise based on 
adult sufl’rase practically eliminates all 
chances of such dealings. But I am 
certain that when a man comes out too 
quickly or loiters too much, there is 
always some suspicion and 1 have no 
doubt at all that the ofDcer presiding 
over the polling station will surely 
take note of that.

Then my hon. friend Dr. Deshmukb 
relerred to the fact that ''patiL** has 
been included in the list of govern­
ment officers, and his grievance, to 
some extent, seems to be genuine. But 
this point was raised during the dis­
cussion of the main Bill and it was 
rejected by the House. Now, to accept 
his amendment would reopen the whole 
question and I do not think it would 
be limited only to “patiZ” but would 
go on to other things. Therefore, I 
think, on the whole, the first general 
election should go as has been visua­
lised aiiid the ej^erience gained in the 
course of the first election, I am sure, 
will be duly utilised by the Govern­
ment that will be in power, before the 
next elections are ordered.

The other point raised by Dr. Desh- 
mukh was about the distributive vote. 
The very fact that there is a reserved 
seat should ordinarily mean that one 
of the votes, may be out of two or 
three, must be given to the candidate 
who is standing for that particular 
seat, because it is his vote. This point, 
however, was also discussed and the 
only thing to which the House agreed 
was that there should not be cumula­
tive voting, but the voter should be 
free to give one vote to one and an­
other vote to another and a third vote 
to a third man. It is possible that this 
may result In certain anomalies. But 
if the elections are to be fought on 
party lines, I have not the slightest 
doubt in my mind, what is provided 
for will make no difference. 3u?.t as it 
made no difference so far as the elec­
tions for the Bombay Province were 
concerned in 1946 as woll as earlier 
elections. The party people will inform 
the voter that he has to ca.st one vdte 

Jiere ^nd another vote to the other

man who has been set Up by the party
and there will be proper distribution.
I do not think at this late hour an̂ r- 
thing can be done, to meet the wishes 
of Dr. Deshmukh, though in all fairness 
to him, I should concede that there is 
some force in his argument

The third point that was ra!sed was 
raised by my hon. friend Shri. R. K. 
Chaudhuri, about certain Scheduled 
Tribes people being permitted to vote 
outside their constituency on the 
ground that they belong to the same 
tribe and should be allowed to vote 
in other autonomous districts. In this 
connection, I might point out to my 
hon. friend articles 330 and 332 of the 
Constitution. Article 330 Is the general 
provision as regards reserved seats In 
the House of the People for (a) the 
Scheduled Castes and (b) the Scheduled 
Tribes except the Scheduled Tribes in 
the tribal areas of Assam and (c) the 
Scheduled Tribes in the autonomous 
districts of Assam. But in article 332(2) 
the House will find it stated that 
"Seats shall be reserved also for the 
autonomous districts in the Legislative 
Assembly of the State of Assam**. 
What does that mean? If there was 
justification for ha\lng different types 
of administrations for certain districts 
in Assam because of the backwardness 

•of the people living there, then it 
follows that there must be special con­
sideration showTi in the representation. 
Those who actually live there really 
know the conditions existing In the 
area. Therefore it would be wrong for 
allowing any other person, although he 
belongs to the same tribe, but who 
lives outside that area to stand ter 
election there. This iffinciple of retl- 
dential qualification has also be«fi 
accepted in the Constitution with res­
pect to the representation in iM  
Council of , States. For example, it a 
man from Bombay who is a voter in 
the Parliamentary constituency tn

4 Bombay wants to stand for a seat to 
be elected by Orissa, for the Counell 
of States, he cannot do that, for the 
simple reason that the acquaintance 
of the candidate with the conditions of 
tne constituency is quite valid and 
relevant consideration. Therefore, it Is 
not as if we are accepting somethi: 
new or novel here. It is in the int 
of the district itself that this has 
incorporated. Therefore I am unable to 
accept the suggestion made by Shri 
R. K. Chaudhuri. I find from the order 
paper there is already notice of oa 
amendment by Shii Hazarika, but I 
cannot accept it

That is all I hat-e to say now.
Shri R. K. Cbaudhttri: In the par^ 

cular circumstances I would ask tbt 
hon. Minister......
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Mr. Chairman: The hon. Member 
should address the Chair.

Sliri R. K. ChaiitthuFi: Madam, I get 
nervous. My question is this. On 
account of the peculiar circumstances 
of the present case, as a result of 
which the voters* lists are prepared in 
one area and the area is transferred to 
another district, may I know whether 
the lists are also transferred?

Shri Gadffil: The advantage is also 
corresponding. If in area ,A a man 
from outside cannot stand, similarly a 
man from A cannot stand in any di*- 
trict outside. The advantages and dia- 
advantages are mutual and equal.

 ̂ Shri R. K. Clutadhuri: The rolls are 
changed now......

Mr. Chairman: The question is: 
“That the Bill further to amend 

the Representation of the Peopl* 
Act, 1950, and the Representation

• of the People Act, 1951, be taken 
into consideration/*

The motion was adopted.
Mr. Chairman: The question is:

‘That clauses 1 to 8 stand part 
of the BUI.*’

The motion was adopted.
Clauses 1 to 8 were added to the 

Bill
Mr. Chairman: There is a new 

clause 8A proposed by Mr. Hazarika 
who 1 And is not in his seat and there­
fore the amendment is not moved.

The question is:
“That clauses 9 and 10 stand 

part of the Bill.**
The motion was adopted.

Clauses 9 and 10 were added to the 
Bill

The Title and the Enacting Formula 
were added to the Bill.

Shri GadgU: I beg to move:
“That the Bill be passed.**

Mr. Chairman: The question is:
“That the Bill be passed.’*

The motion was adopted.

PARLIAMENT PREVENTION OF 
_DISQUALIFICATIQN B llJ^ con cld .,
^^siS!r2^(F^evention of diiqualifC ^
- fication etc,)

The Minister of Works, ProdnotloB 
and SniHMy (Shri Ga^toil): When this 
Bill was last discussed on the 7th 
August, 1951 the trend of the discus­
sion showed two things. According to 
391 PSD

some there was no necessity whatso­
ever for having such a Bill, because 
membership or chairmanship of certain , 
committees w^s not an office of profit.' 
According to fome others Inasmuch as 
there was some dcJUbt (and as Mr.
Kamath said
it was safer to bring in a 
Bill and set at rest all sorts of doubt. 
Towards the end of the discussion on 
the 7th August it was suggested that 
instead of mentioning the name of ona 
committee or another it would be 
better if Government were to bring 
forward a comprehensive amendment 
and if that was passed the position 
would be very much easier. Dr. Ambed- 
kar promised to consider this sugges­
tion and as a matter of fact before be 
laid down his office he had given 
notice of an amendment and the same 
.notice has been renewed by me the 
other day. I therefore, with the per­
mission of the Chair, beg to move:

In page 1, after line 23, insert:
“ (dd) the office of Chairman or 

member of any other Committee 
appointed by the Government of 
India, held for any period not 
extending beyond the 1st day of 
November, 1951;**.

If the House accepts the amendment 
all doubts would be set at rest. There 
would be no irregularity and people 
who have been working on various 
Committees at the request of the 
Government can go freely and take 
their chances in the general election.

Mr. Chairman: I find that on the 
last occasion clause 2 was under con­
sideration and the amendment now 
moved by Mr. Gadgil is to clause 2. I 
find that there are also other amend­
ments.

Pandit Thtkmr Das Bhargava
(Punjab): I beg to move:

(i) In the amendment moved by the
hon. Shri Gadgil, in the proposed new 
part (dd), after “Government of India” 
insert “or the Government of any 
Stale” . .

(ii) In the amendment moved by the 
hon. Shri Gadgil, in the proposed new 
part (dd), for “ 1st day of November, 
1951** substitute “ life of the first Parlia­
ment of India**.

Shri J. R. Kapoor (Uttar Pradesh):
I beg to move:

(i) In the amendment moved by the 
hon. Shri Gadgil. in the proposed new 
part (dd), for “ the 1st day of Novem­
ber. 1951”  substitute “ the 80th day of 
April, 1952” .
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[Shri J. R. Kapoor]
(ii) In page 1, after line 23, insert:

''(dd) the office of Chairman or 
member of any other committee 
appointed by the Government of 
India or of any State, held for any 
period not extending beyond the 
30th April, 1952;’*.
May I also move with your permis­

sion three other amendments, notice 
of which I have given this morning. I 
hope the hon. Minister has got a copy 
of them. Though formal they are 
necessary amendments. If he agrees I 
shall move them.

Shri Gadgll: I really do not know 
v/hat the amendments are.

Shri J. R. Kapoor: Madam, this is
not the first occasion when I find that 
while we get copies of amendments the 
Minister himself does not get them. I 
hope some direction will be issued by 
the Chair to the Secretariat that as 
soon as a Member proposing an amend­
ment gets a copy the Minister con­
cerned also gets it.

Mr. Chairman: I undarstand from 
the Secretary that with regard to 
manuscript amendments nothing is 
done to them and only notices given on 
the day previous are circulated.

Shri J. R. Kapoor: It should always 
be that when motion is given late in 
the day the Member and the Minister* 
in charge should both get a copy. That 
saves all the discussion and waste of 
time here. I am not accusing the office 
but merely making a suggestion.

Mr. Chairman: To cut short the dis­
cussion I will say that your suggestion 
will be considered.

Shri GadgU: I have now applied my 
mind to the amendments and also the 
draughtsman has done it. If you omit 
the words “of profit” the main object 
of the Bill is gone, which is to remove 
the disqualification. The third one re­
lates to the future: “ to be chosen” . 
What is the main object of the Bill? 
It is to indemnify those already there.

Shri J. R. Kapoor: I would beg of 
the hon. Minister not to reject my 
amendments straightaway—I hope I 
will be able to convince him. If sub­
sequently he feels convinced he might 
accept them. Let me have the 
opportunity of saying something when 
I move them.

It also involves a question of princi­
ple. It should not be made an invari­
able rule that any amendment sought 
to be moved at any late stage by an 
hon. Minister should be allowed to be

moved, and that any amendment of 
any non-official Member, howsoever 
reasonable it may appear to non-official 
Members, should not be allowed to be 
moved.

Shri Gadgil: Here the position is that 
notice of the amendment was given by 
Dr. Ambedkar. I have.merely given a 
fresh notice—word for word the 
amendment is the same. Why I had to 
give it is something perfectly well- 
known to the House.

Shri J. R. Kapoor: I was not in any 
way accusing the hon. Minister of 
being late.

Mr. Chairman: I do not think there 
is any such hard and fast rule here. 
Even if the Members brought in 
amendments at the eleventh hour they 
have been accepted. Therefore, I do 
not think there is any special ruling 
or order from the Chair necessary in 
this matter.

With regard to this particular 
matter, I have asked the hon. Minister 
and if it is convenient to him he might 
accept it. Since he says he is unable 
to agree, the question of notice would 
arise.

Shri J. R. Kapoor: My only submis­
sion is this. I may not be permitted 
to move these amendments formally at 
this stage, but when I speak on 
clause 2 I will make out a case for 
the necessity of such an amendment.

Mr. Chairman: Surely; he cam
straightaway express his point and no­
body is going to bar him. If the argu­
ments are convincing and the hon. 
Minister agrees then those amendment® 
may be taken up later.

Shri J. R. Kapoor. Thank you. 
Madam. Only it should not be a bar 
to my moving them later on.

Mr. Chairman: There is another 
amendment by Mr. Sidhva. He is not 
here—even if he were here he may 
not move it. The other hon. Mem­
bers who have given notice are not 
in the House.

Shri S. N. Mahtha (Bihar): Madam. 
I wish to say a word regarding the 
amendment moved by the hon. Minis­
ter. I am afraid it does not fulfil the 
purpose for which it was framed. The 
amendment reads:

In page 1, after line 23, insert:
“ (dd) the office of Chairman or 

member of any other Committee 
appointed by the Government of 
India, held for any period not ex­
tending beyond the 1st day of 
November. 1951.”
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His amendment relates to ‘ ‘any 
other Committee” . It does not relate 
to the Local Railway Advisory Com­
mittees.

Shri J. R. BLapoor: That, we have
disposed of on the last occasion.

ShH S. N. Mahtha: It was not
accepted.

Shri J. R. Kapoor: It has been
accepted.

Shri S. N. Mahtha: That is what the 
hon. Minister says. Do you think he is 
not aware?

. Shri Gadgil: I am agreeable to delete 
the word “other” .

Shri S. N. Mahtha: Thank you. Now 
1 would like to tell him of my 
difficulty. The Bill as it stands does 
provide for offices of members of the 
Railway Local Advisory Committees 
appointed by the Government of India 
for the year ending on the 31st day 
of March, 1950 or for the year ending 
on the 31st day of March, 1951. This 
is October and these Committees are 
in existence even today and many 
Members of this House are members 
of those Committees. Consequently, if 
it is not made very clear the position 
will remain in doubt as to whether 
the disqualification will stand or not. 
The matter should be made as clear 
as possible and if it is possible to 
put down here ‘'31st March, 1952” all 
ambiguities will be removed.

Shri J. R. Kapoor: May I interrupt 
and point out that this has been 
accepted on the last occasion? May I 
brin^ to your notice and the notice of 
the hon. Member that in the proceed­
ings I find that the following amend­
ment had been accepted? The question 
put by the Chair was that in page 1, 
line 23, after “March, 1951” insert:

“or for the year ending on the
31st day of March, 1952.**

And the motion was adopted. If it 
is a correct reproduction of the pro­
ceedings then I think there is no 
further point in. the argument being 
advanced by my hon. friend.

Shri S. N. Mahtha: That was my 
impression too, but I did not find that 
amendment here on the list and I 
found that the Bill said *31st day of 
March. 1951’. I thought I should raise 
that point and get it clarified.

Mr. Chairmaa: That amendment was 
adopted on the orevious occasion. I 
will read from the previous proceed­
ings:

‘The question is:
In page 1, line 23, after “March, 

1951” ineert:
“ or for the year ending on the 

31st day of March, 1952.”
The motion was adopted.

Shri S. N. Mahtha: Well, the Bill as 
it stands even today reads “31st day 
of March, 1951” . There is some con­
fusion anyhow.

Mr. Chairman: Pandit Thakur Das 
Bhargava.

Pandit Thakur Das Bhargava:
Madam, article 102(1) of the Consti­
tution reads thus:

“A person shall be disqualified for 
being chosen as, and for being, a 
member of either House of Parliament—

(a) if he holds any office of 
profit under the Government of 
India or the Government of any 
State, other than an office declared 
by Parliament by law not to dis­
qualify its holder;” .

So, part (a) refers to two kinds of 
offices, offices of profit held under the 
Government of India and under th# 
Government of any State.

The reasons for my moving the two 
amendmentg^ ape as follows. In the 
first place, pTjs not an office of profit 
under the C?Overnment of India alone 
that disqualifies a person: if a person 
has accepted an office in any Com­
mittee etc. appointed by a State 
Government, even then the disquali­
fication is there. For instance, I am a 
member of the Communications Board 
of the Punjab appointed by the Govern­
ment of the Punjab, which means that 
if I continue to hold that office I will 
be disqualified. There must be many 
other Members who have been appoint­
ed to other Committees appointed by 
the States, It so happens that I was 
Chairman of the Committee for Jail 
Reform and if the disqualification is 
not removed then the question will 
arise that any person who has accepted 
the office of Chairman^ip of any 
Committee appointed by the State will 
also be disqualified. Under article 102 
the disqualification refers to both being 
chosen as, and for being, a Member 

' of ParliamejiOwhereas the Bill only 
refers to the retention of seat as a 
Member.

Therefore, the words ”or the Govern­
ment of any State” should be put 
down in the amendment moved by the 
hon. Minister so that those who are 
members of any Committee apoointed 
by a State may not be disqualified.
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[Pandit Thakur Das Bhargava] 
Secondly, the date given in the 

amendment is 1st November. 1951. In 
the case ol those of us who are menv 
bers of Committees, we are likely to 
have meetings these Committ^s in 
future also. For instance, the Rehabili­
tation Finance Corporation has its 
Advisory Committee which will meet 
in November and December and even 
beyond, before this Parliament ceases 
to have life. We shall have to attend 
all those meetings. If we are making 
a law Cip to 1st November, I cannot 
see why we cannot make the law up 
to the end of life of the present Parha- 
ment. There is no reason, in the case 
of those who have been members of 
Committees for over two years, why 
after the 1st November they should 
be disqualified from membership of 
Parliament if they continued in those 
Committees. If the hon. Minister wants 
that they may be disqualified, let him 
say so, so that all such Members may 
give their resignations of those Com­
mittees. There is going to be a. Com­
mittee appointed by the hon. Mmister 
himself for the Delhi Premises (Requi­
sition and Eviction) Act which we 
have passed. I do not know what will 
be the Dpsition in regard to that Com­
mittee (1? any persons accept member-

• ship ortEiat Committee and work after 
1st November, I fear they will be dis­
qualified. So, there will be difficulty 
for the hon. Minister himself if he 
wants to appoint some Members of . 
this House to that Committee. I would 
rather like that the rules were made 
absolutely clear and if any one con­
tinues or accepts membership of these 
Committees, then that should not dis­
qualify them up to the time of the life 
of this Parliament. If this is not done, 
many Members will cease to function 
after 1st November and those Com­
mittees will not get the benefit of the 
association of those Members and some 
confusion might ensue. Therefore, I • 
have proposed these amendments, so 
that those Members who have already 
accepted offices may continues as long 
as they continue to be Members of this 
House and the period may be extended 
up to the life of this Parliament.^

Shri J# E, Kapoor Sabhanetriji, I 
would like on this occasion to take 
back the minds of hon. Members of 
this House....

Shri Kamath: Why address the C h ^  
in Hindi and speak in English?

Shri J. R. Kapoor: I think it is better 
to use a recognised term when one is 
available in our own language. Therer 
fore, Sabhanetriji, it would be advis­
able on ’this occasion to take our minds 
back to the previous occasion when 
we were discussing this Bill. You will

remember, Madam, that on that occa­
sion we had a very long drawn out 
debate on this subject and it had to 
be a^ourned because we came to the 
conclusion that the Bill as it stood and 
particularly clause 2 thereof as it th^n 
stood was not sufficient to meet the 
needs of the situation. It was con­
sidered that it was very limited in its 
scope even in relation to the conduct 
of the existing Members in regard to 
their membership of the various Com­
mittees, and still more limited in res­
pect of the definition of the term office 
of profit It was considered necessary 
firstly, that its scope should be so en­
larged as to cover cases of all Mem­
bers who are members of a large 
number of Committees, and secondly, 
that the term office of profit might be 
explicitly defined so as to give a clear 
indication not only to the Members o f 
Parliament who might seek re-election 
but it may be a guide to those outside 
the House as to what offices that they 
are holding now would have to be 
given up if they want to seek election. 
Madam, it is disappointing today to 
find that in spite of the adjournment of 
this debate for this very pui^sose an 
amendment is being moved now which 
does not take us much farther than 
the position in which we found our­
selves on the previous occasion. What 
is this amendment. Sabhanetriji? This 
latest amendment says that the follow­
ing be inserted:

**(dd) the office of Chairman or 
member of any other CommUtee 
appointed by the Government of 
India held for any period not 
extending beyond the 1st day of 
November, 1951;''.

In the first place, it does not cover 
the case of those Members of Parlies 
ment who are members of some Com­
mittees on the basis of nomination by  
State Governments. That is a very 
necessary point which must be taken 
into consideration when we are pro­
viding for the removal of disqualifica­
tion, as has just been pointed by my 
hon. friend Pandit Thakur Das 
Bhargava, who has given notice of an 
amendment, and I also have given 
notice of a similar amendment. Article 
102 of the Constitution lays down:

^ “ ...other than an office declared 
by Parliament by law not to dis- 
a Member of either House of 
Parliament if he holds an office of 
profit...”

firstly under the Government of India 
and secondly under the Gk)vemment of 
any State. And then it goes on to say; 

“other than an office declared 
by Parliament by law not to dis­
qualify its holder:” .
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Therefore, we have to do is firstly 
to enact i r ^ w  laying down that 
membership of such and such Com­
mittees under the Government of India 
shall not be a disqualification, and 
secondly we mtnsr also lay down defi­
nitely that the membership of Com-\ 
mittees Under the State Government 
shall also not be a disqualification. It 
so happens that in some States legis­
lation has been enacted laying down 
that that membership of Committees 
under the particular State Govern­
ment shall not be a disqualification for 
election to that particular State 
Assembly. Those laws, Madam, I want 
to make it clear at this stage would not 
help us because though according to 
that legislation membership of the 
Committees under that State will be 
no disqualification for election to the 
State Assembly, yet unless and until 
we also make a similar provision in 
our law, that law will not help us or 
save us from the disqualification which 
anyone of us may have incurred be­
cause of our being members of a Cont, 
mittee under the State GovernmenlJ 
It is, therefore, very necessary that the 
amendment which I have moved should 
be accepted.

Secondly, my second amendment 
suggest^ that the period should be ex­
tended up to April, 1952. My amend­
ment is slightly different from the 
amendment of my hon. friend Pandit 
Thakur Das Bhargava. Whereas he 
wants to extend the time up to end of 
February, because I suppose that is 
going to be the 1 ^  day of the life of 
this Parliament, ^ y  amendment sug­
gests that the datir should be extended 
up to 30th April, 1952. I would very 
much prefer that this period may be 
still further extended by a couple of 
months, because the new Parliament 
when it comes into being will not pass 
the exhaustive legislation on the sub­
ject of ‘"office of profit** which 
is expected of it before three 
or four months, and we should 
not expect that the new Parliament 
immediately after it comes into being 
would be seized with a Bill covering 
tm s jl would not take even a minute 
m&re of the time of the House if the 
•lightest indication were coming from 
the hon. Minister that he is going to 
accept my amendment.

Mr. dialmiMi: I believe the hon. 
Member is making a second speech. 
He has already spoken once on a pre­
vious occasion on the same subject. 
Therefore, it would be better to be 
very brief and I would call upon the 
hon. Minister to reply.

Shri 1. B. Kapoor: Madam, I have 
not finished. I have other amendments 
also. I would not take long. In order

to bring home to the hon. Minister the 
necessity of accepting my amendment, 
I would quote one or two instances. I 
shall show how the position will stand 
if my amendment or Pandit Thakur 
Das Bhargava’s amendment is not 
accepted. Let us take the case of some 
of the hon. Ministers in this House 
who are also members of the Planning 
Commission. Membership of the Plan­
ning Commission is obviously an office 
of profit. It does not matter that hon. 
Ministers who are simultaneously 
members of the Planning Commission 
do not get any additional remunera­
tion. The question is not what the 
Member gets; the question is whether 
the office is one of profit. The question 
as to whether a Member gets anjrthing 
or not is absolutely immaterial; the 
only question is whether the office is 
one which could be called an office of 
rflbflt. If there is any remuneration 
payable in respect of that office, it is 
an office of profit, irrespective of the 
fact that the holder thereof does or 
does not draw any remuneration. The 
law on the subject is very clear. We 
have taken all these expressions from 
the English law and the decisions in 
England on this subject would be 
very helpful to us in considering in 
what manner we .should proceed. I 
would in this connection like to draŵ  
your attention and the attention of the 
hon. Minister as also the hon. the 
Prime Minister, since he is here, to the 
report of the Select Committee on 
Elections, dated the 23rd August, 1945. 
A case had been referred to the Select 
Committee for their decision as to 
whether a member who had drawn a 
very small remuneration was disquali» 
fied or not. The decision was that he 
was. Along with that decision ttiey 
laid down *?ome definite principles on 
the subject. One of them is to the 
effect that even if the member does 
not draw any remuneration, if the oflftce 
held is one of profit, it will entail « 
disqualification. This is what the Com­
mittee said:

“Mrs. Mann and Mr. Forman in 
their evidence both showed that 
the small remuneration which they 
had received on the rare occasions 
of the Tribunal had met was when 
set against the expenses a negligi­
ble amount and that their work on 

m  the Tribunal was undertaken as a 
public duty and not for a profit. 
A series of t>recedents was sub­
mitted to your Committee In sup­
port of the view that the receipt 
of remuneration (I emphasise the 
word receipt) by the holder of 
office Is more material provided 
that his office is one in respect of 
which remuneration is payable 
<not paid); this is so even when
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tShri J. R. KapoorJ
the remuneration is flxed now, as
in tiie case of the stewardship of
the Children Hundreds.”
The point has been definitely decided 

that an office would be considered an 
office of profit if some remuneration is 
payable in respect thereof, even though 
the holder of it may not draw any 
remuneration. Two or three hon. Minis­
ters of this House, including the hon. 
the Prime Minister who are simul­
taneously members of the Planning 
Commission, which are obviously 
offices of profit, may find themselves in 
a rather embarrassing position unless 
and until we lay it down clearly that 
the protective period extends up to 
April, May or June 1952, because 
otherwise after the first of November 
these hon. gentlemen will have either 
to give up their office on the Plannte 
Commission or will automatically cease 
to be Members of this House. Of course, 
I know that they can continue to be 
Ministers for six months, though not 
members of this House. But it would 
look very awkward for these Ministers 
to cease to be Members of Parliament 
and continue as Ministers.

Mr. Chairman: Does the hon. Mem­
ber mean to say that hon. Ministers 
who are members of the Planning 
Commission are drawing salaries 
separately from that body?

Shri J. R. Kapoor: The question of 
drawing salaries is immaterial. Mem­
bership of the Planning Commission is 
an office of profit, though the incum­
bent thereof may not draw any re­
muneration.

I have carefully studied this matter 
and am definitely of the opinion that 
hon. Ministers who are members of 
the Planning Commission cannot 
continue in their office unless we make 
a definite provision to that effect.

Mr. Chairman: I would request the 
House to sit till 1-15 p.m. so that we 
can finish this Bill before we adjourn 
for lunch. We may meet at 3-45 in the 
afternoon.

Dr. Deshmukh (Madhya Pradesh): 
In view of the complicated nature of 
this provision, it would be better to 
adjourn now, so that the hon. Minister 
may have sufficient time to study it.

Mr. Chairman: So far as the hon. 
Minister is concerned, he is quite pre­
pared to reply to the points raised.

Shri J. R. Kapoor: It was not my
intention to assail the hon. Minister. If 
he thinks that this provision is not 
necessary, I for one do not want to

press it. I have just put forward thi» 
proposition for the consideration of 
the House.

Mr. Chairman: Shall h e a r  the
hon. Minister th en ?^ ^  —

fl P.M.

Shri J. R. Kapoor: I have one more 
point to urge and I have finished. One 
important thing I have to suggest to 
the hon. Minister is that he might 
amend this clause 2. I would like to 
finish that point because I do not want 
to take another opportunity when 
there is a general discussion on 
clause 2. My suggestion to the hon. 
Minister is that he might accept my 
suggestion that this removal of dis­
qualification should also apply to the 
coming candidature, for otherwise the 
difficulty will be this. You will in­
demnify all of us who are Members of 
the various Committees. So far so 
good. But then what will happen? 
Immediately after the 1st of November, 
if that is the date, all of us will have 
to rush with our resignations on the 
various Committees, because at tha 
time of the nomination the returning 
officer will look into the question 
whether a candidate is holding any 
office of profit. There are various Com­
mittees on which we are working, Eind 
some Committees are yet going to be 
appointed. One is going to be appoint­
ed by the hon. Mr. Gadgil himself.

Mr. Chairman: This point has been 
made clear very elaborately—the Com­
mittees, the membership thereof etc 
The hon. Member may finish soon.

Shri J. R. Kapoor: My only difficulty 
is if only the hon. Minister were sa 
attentive to my suggestions as the 
Chair is it would not be necessary 
for me even to make all these sug­
gestions in so many words. I wonder 
whether in his other occupations with 
other Members of the House the hon. 
Minister has been able to hear fully 
what I have submitted. Anyway, th??t 
is all that I have to submit.

ShH Satyanarayana (Madras): Here 
in part (d) of clause 2 it is mentioned 
“the offices of members of the Railway 
Local Advisory Committees appointed 
by the Government of India...*' As far 
as I know these members are not 
appointed by the Government of India: 
they are elected by the Central Advi­
sory Council. I want to know whether 
the expression “appointed” cover? 
“elected” also. All the members of the 
Railway Local Ad^ '̂sory Committees 
represent the Central Advisory Council 
and they are elected. I would like to 
know whether the expression here 
“appointed by the Government of 
India” includes them also or whether 
it precludes the elected members.
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Shri GadgU: Madam, this question of 
what exactly is the connotation of the 
expression ‘'office of profit” was 
thoroughly discussed on the 7th 
August* 1951. The English view was 
also elaborated by Dr. Ambedkar and 
that view is that a particular office is 
declared to be an office of profit by 
Parliament and whether the holder 
receives any emoluments or not is no 
Felevant consideration there. But this 
too technical view was not accepted 
by the Government of India. Let us 
see what Dr. Ambedkar said:

*That is the rule under the 
English Constitution: certain ofilces 
have been declared by law to be 
offices of profit. There may be a 
certain Member of Parliament who 
may accept that particular office 
and at the same time refuse the 
profits of that office, but the fact 
that he has refused the profits of 
the office does not save him from 
the rule of office of profit. Govern­
ment thinks that that is quite an 
undesirable thing; being purely 
technical we need not adopt it. 
What the Government has done 
with regard to defining what is an 
office of profit is a very simple 
thing; they have decided the basis 
for determining whether any 
particular office is an office of pro­
fit or not. Recently the Finance 
Department has made rules for 
the payment of non-Members for 
work done on various Committees.*’ 
And then he stated:

*‘We have taken the basis for 
actual expenses what has been 
decided by the Finance Depart­
ment: in fact, I should have said 
what has been accepted by. Govern­
ment—not merely decided by the 
Finance Department, but accepted 
by Government before this con­
clusion was reached.”
And the Resolution laid down that 

a Member is entitled to draw travel­
ling allowance and daily allowance not 
exceeding Rs. 20. So long as he re­
mains within that limit he does not 
occupy an office of profit.

add a clause here to clarify the posi­
tion? That is what I want to ask the 
hon. Minister.
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Now, Madam, with 
amendments moved...

respect to the

Dr. Tek Cliaad (Punjab): Is the 
opinion of the Finance Department 
covered by the statute? This is an 
opinion expressed by a departmental 
officer or the Ministry of Finance in 
some office notes. The statute has to 
cover it to give them binding force. 
The point will come up before return­
ing officers in various constituencies 
and may be interpreted differently. 
Will it not, therefore, be desirable to

Shri GadgU; Under article 102 of 
the Constitution it is the President 
who has to declare on a reference by 
the Speaker. The Court has no Juris­
diction. Nobody else has any jurisdic­
tion. Whatever the President decides 
to be an office of profit will be an 
office of profit. Other things will not 
be covered by that term.

Shri J. R. Kapoor: The returning 
officer and the election tribunal will 
also be called upon to decide in res­
pect of the candidature of candidates 
and election petitions as to whether a 
person was duly qualified, or disquali­
fied by reason of his holding an office 
of profit. There are two persons who 
will be called upon to decide. In the 
case of sitting Members, the President. 
And he also not on the adVice of the 
Government but on the advice of the 
Election Commission. This advice of 
the Government the President is never 
going to look into. And I do not think 
either the Finance Department or the 
Government would be so audacious as 
to tender any advice on the subject to 
the President. The President will have 
to act in this matter not in his discre­
tion, not on the advice of the Govern­
ment, but on the advice of the Election 
Commission. That adviae is binding 
on the President, and the Government's 
view does not come into the picture. 
Secondly, in the case of candidatures 
it is the returning officer’s view. Stib- 
sequently if there is an election peti­
tion, it is the election trib>unars view 
that will prevail.

Shri Gadgil: In as much as the lasfc 
point raised by Dr. Tek Chand does 
require some consideration I submn 
that I will be ready with the view tnai 
Government wants to take when we 
re-assemble after Lunch.

Shri Sondhi (Punjab): I would like 
one point to be clarified. In regard to 
the present Members of the Standing 
Committees what will happen after the 
31st October? Will they resign or be 
asked to resign? They are not covered 
by this.

Mr. Chalnnaa: I will put the amend­
ments to clause 2.

Pandit Kunmi (Uttar Pradesh): The 
matter is not so simple as the Chair 
supposes. We have had a discussion on 
it before. But I think the matter stiH 
demands serious consideration. My
hon. friend Mr. Gadgil has said that 
Government have on the advice of the 
Finance Ministry decided either 
formally or informally that when a 
Member of Parliament is a Member of 
a Committee for which he does not
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[Pandit Kunzru]
receive a dally allowance of more than 
Rs. 20 he will not be regarded as hold­
ing an office of profit. But Members 
of Parliament who are Members of 
Committees generally receive more 
than Rs. 20 as daily allowance. What 
is to be their position? What Mr. Gad- 
gil has said is completely beside the 
the point in view of the position of 
Members of Parliament. Has Govern­
ment arrived at a decision that when 
a Member of Parliament is a Member 
of a Committee, he too shall receive 
not more than Rs. 20 as daily allow­
ance? Unless that is the decision, what 
Mr. Gadgil has said can give us no 
satisfaction at all. Government will be 
compelled then for every Commitite 
that it appoints, to introduce what mmy 
be called a new Indemnity Bill. This is 
not desirable. I think when we have a 
Bill before us to remove the disquali­
fications of Members of Parliament, a 
comprehensive view should be taken of 
the matter; we should not merely deal 
with such cases as )iave occurred but 
also think of the future.

Pandit Thakar Das Bhargava: What 
about the membership of Committees 
appointed by the States?

The Minister of State for Rehabili­
tation (Shri A, P. JAln): They are 
covered.

Shri Sondhi: Let us adjourn now.
Mr. Chairman: Is it the intention of 

the House to adjourn now and thus 
have a little time for the consideration 
of this question?

Hon. Members: Yes.
Shri Kamatb: Before we adjourn, I 

would like to know whether there will 
be a sitting tomorrow?

Mr. diairman: I am just going to 
announce that

Before the House is adjourned,
I would like to make this announce­
ment: The House will sit tomorrow the 
I6th October for transaction of 
Government business. We will meet at' 
3-40 P.M. The motion re Planning Com­
mission’s Report will be taken up at 
about 6 P.M. today.

The House then adjourned for Lunch 
tilt Forty Minutes Past Three of the 
Clock.

The House re-assembled after Lunch 
at Forty Minutes Past Three of the 
aock.

[Mb. DfepuTY-SPEAKER in the Chair'i
Shri GadgU: When the House

adjourned for Lunch, I promised on

behalf of Government that the points 
raised particularly by Dr. Tek Chand 
will be taken into consideration. We 
have discussed this. Obviously, what­
ever position we may choose to take, 
cannot be entirely free from doubt. 
On a consideration of all relevant 
points. I have reconsidered my decision 
with respect to the amendment which 
was proposed to be moved by my hon. 
friend Mr. .1. R. Kapoor. I am now 
agreeable to accept his amendment 
namely, for the words *̂ for being 
Members of Parliament’* substitute the 
words “for being chosen as, and for 
being, Members of Parliament*’. I am 
told that if such a thing Is not accepted, 
there will be Immediately practical 
difficulties In the States where the 
dates of election have been already 
notified and nomination dates have 
also been fixed. In the absence of any 
clear-cut and concrete guidance, each 
returning officer will be finding out 
his own reasons for accepting or re­
jecting That will be like the toe of 
the Chancellor according to which 
equity varies. Therefore to avoid all 
these predicaments, I am, as I just 
now said, prepared to accept the 
amendment the substance of which has 
been read by me just now.

As regards the first amendment 
moved by my hon. friend Pandit Thakur 
Das Bhargava regarding Members of 
Committees appointed by the Govern­
ment of any State, obviously we did 
not know that there were §ny Com­
mittees on which Members of Parlia­
ment were sitting. I am prepared to 
accept that. As regards other amend- 
n^nts regarding the change of date, 
that is from 1st November 1951 to 
31st March, 1952 or 1st April, 1952. 
I am not inclined to accept them. I 
give my reasons. The reasons are that 
it would look as if we want to per­
petuate all this. A sense of propriety 
impelled me to say that whatever 
people have done in the past in utter 
ignorance of the legal position and 
bona fide believing that what they did 
was perfectly correct, now that the 
matter has been brought to the notice, 
although according to me, that is free 
from doubt, it may be, as I have said, 
not free from doubt for some other 
person, and it is good from purity, 
irom self-respect and from a sense of 
propriety that all those who were Mem­
bers of this Committee or that Com­
mittee should resign from the 1st of 
November and stand for election. The 
immediate difficulties have been re­
moved by accepting the amendment of 
Mr. J. R. Kapoor and by accepttng 
the amendment of Pandit Thakur Daa 
Bhargava about State Govemmentg.
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help.
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So far as the other amendment is con- 
cernedi regarding the extension of date, 
as I have said* taking all factors into 
consideration, I am unable to accept 
that. In the light of what I have said, 
I hope there will be no further discus- 
jion and this Bill will be gone through.

Shri J. R. Kapoor: Will the hon. 
Ministers also resign from the Plan­
ning Commission after the 1st of 
November?

Shri Gadgil: You need not worry 
about the Planning Commission. The 
Ministers who are members of the 
Planning Commission are members be* 
cause they are Ministers here and not 
that they are Ministers because they 
are members of the Planning Commis­
sion. In the light of that, their position 
is not affected in the least.

Shri A. €. Guha (West Bengal): As 
has been stated, to be an oflflce of pror 
fit, they must have some remuneration. 
The Ministers do not get any remunera­
tion from the Planning Commission.

Shri Gadgil: They do not get any­
thing from the Planning Commission.

Shri A. C. Guha: Can that post be 
held without remuneration to be an 
ofllce of profit?

Shri Gadgil: Those who receive 
jalaries as Members of the Planning 
Commission, undoubtedly, cannot 
ftand. Those who do not get any salary 
as members of the Planning Commis­
sion, but get salaries because they are 
l\«inisters, their position is entirely 
different.

Shri J. R. Kapoor: Is it the conten­
tion of the Government that the posts 
o f members of the Planning Commis­
sion which the Ministers are holding 
are not offices of profit?

Shri Gadgil: Quite true.
Shri J. R. Kapoor: There is great 

doubt about it. There is one other 
difficulty. It is for the hon. Minister to 
find a solution. With regard to the re­
habilitation question, his intention is, 
I am sure, to appoint some Members of 
Parliament to look into the question 
o f allotment of land, recasting of the 
Improvement Trust Plan and all that. 
That would not be possible then. It 
would not be open to Government bet­
ween the 1st pf November and the 
next Parliament, when another Bill 
may be brought forward to utilise the 
services of any Member of Parliamtnt 
tor any Committee work.

Shri Gadgil: That difficulty can be 
easily got over by simply saying that 
those Members will work In an hono­
rary capadtr.

Shri Satya&arayaaa: I have asked 
for a clarification in respect of clause 
2(d), about the word ‘appointed*. As 
far as I know, there are no members 
appointed by the Government of India 
to the Local Advisory Committees. 
There are members who have been 
elected by the Central Advisory Coun­
cil. I want to know what exactly the 
word ‘appointment’ means.

Shri Gadgil: What is your difficulty 
precisely?

Shri Satyaaarayana: The difficulty is 
this. Here it is stated, “ the offices of 
members of the Railway Local Advi­
sory Committees appointed by the 
Government of Indlâ *. Are there any 
members appointed by the Government 
of India other than those elected by 
the Central Advisory Council for Rail­
ways?

Shri J. R. Kapoor: May I answer? 
Those members of the Central Advi­
sory Council who are elected by that 
Council to the Local Advisory Com­
mittees do not go there in their re­
presentative or elective capacity. They 
are elected by the Central Advisory 
Council surely, but that is the pro­
cedure which the Central'KJovernment 
adopts in order to find out who would 
be the suitable Members of Parlia­
ment to be nominated to the Local 
Advisory Committee and the process 
of election is the process by which the 
Government comes to choose who 
should be the particular Members to 
be nominated to the Local Committee. 
It is not a statutory body. It is not as 
if Parliament elects them. Parliament 
elects the Central Advisory Committee 
and there the work of Parliament is 
over. The members of the Central 
Advisory Council in co-operation with 
the hon. Minister of Railways and 
Transport decide that such and such 
Member should go and sit on the Local 
Advisory (Committee. While they are 
certainly elected that is only for tho 
purpose of indicating their mind as to 
which particular person- should be 
nominated by Government itself. So 
the nomination as a matter of fact, is 
by the Government and it is not as if 
we elect the persons to the Advisory 
Committee.

Shri Satyaaarayaaa: I am grateful 
to the hon. Member for this explana­
tion. I would also like to have the 
interpretation of the hon. Minister.

Pandit Thmkur Das Bhargmva: I only 
want to stress the point that thoughr 
the hon. Minister has said that 
extension of date Is not desirable, I 
am afraid this would result in a lot
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of dislocation of important work that 
is now going on and is nearing com­
pletion in some cases. It is not as if 
Members are anxious to pocket some 
money. But they are engaged in imr 
portant work which it is desirable in 
the interest of the public to see that 
it is not dislocated. For instance, in 
the Rehabilitation Ministry they have 
appointed a Committee of which 
Dr. Tek Chand is the President and 
it has been appointed for the purpose 
of finding out how the property claims 
are to be investigated, how these 
claims should be evaluated and how 
the properties are to be distributed 
among the parties and various other 
matters. This Committee is doing good 
work and if it is deprived of the 
services of its Chairman—Dr. Tek 
Chand, the interest of the general pub­
lic is sure to suffer. So also there are 
other Committees. There is one 
appointed by the Home Ministry ol 
which Dr. Tek Chand and myself hap­
pen t6 be members and there are three 
or four other members also on it, and 
this Committee deals with the question 
of police powers,—the Anti-Corruption 
Committee as it is called. The report 
of this Committee is being finalised and 
the final meeting is fixed somewhere 
about the first week of November. 
Now, if the date is not extended, many 
of the members of these important 
Committees will have) to resign. They 
have no hesitation in resigning; but I 
am perfectly sure the work will suffer. 
1 really cannot understand why the 
date cannot be extended. There will 
be no corruption, no impropriety, noth­
ing of that kind if it is extended. Mem­
bers do not get anything abnormally 
large. And if the date is not extended, 
important public work will suffer. 
Therefore I would request the hon. 
Minister to reconsider the (question 
and accept the extension of the date. I 
have already suggested in my second 
amendment that the date should be 
extended as far as the life of the 
present Parliament so that the Mem- 
i>ers who are working on particular 
Committees may be able to perform 
the business for whicl^ they were 
appointed.

Shri J. R. Kapow Sir, this is not 
a new proposition that is being sug­
gested now. As a matter of fact, so 
far as membership of the Railway 
Local Advisory Committee is con­
cerned, it has already been accepted 
that the members of these Committees 
can continue to sit as members up to 
the 31st March, 1952. That was accepted 
on the previous occasion when the 
Bill was discussed. We only want that 
this date imould be incorporated in 
the new amendment as moved by the

hon. Shri Gadgil. For the original 
words and figures *‘31st March, 1951/' 
we had substituted the words and 
figures “31st March, 1952.” We may 
similarly have this date in the new 
part (dd).

Shri Gadgil: I have already stated 
what I feel about this question. It 
would look as if this Parliament wants 
to perpetuate this, that and the other. 
But if the House takes a different view 
and it is thought that in view of the 
difficulties—real and supposed—it 
would be better to extend the date up 
to 31st. March, 1952, I shall leave tht 
matter to the House.

Shri J. R. Kapoor: Even then, the
new Parliament would not have met.

Pandit Thakur Das Bharirava: In
view of what the hon. Shri Gadgil has 
just now told the House regarding 
the extension of date upto 31st March^ 
1952, I do not press my second amend­
ment.

Shri B. Das (Orissa): Sir, I have not 
been able to understand the present 
pa«*ition. I would like to know why......

Mr. Deputy-Speaker: But the hon. 
Minister seems to have agreed to the 
amendment about extending the date.

Shri B. Das: Sir, it is not about the 
date that I want to speak. Some of 
the offices mentioned in clause 2 of the 
Bill are defunct. For instance the office 
of Chairman and the offices of mem­
bers of the Fiscal Commission are 
mentioned here. But the Fiscal Com­
mission itself is now defunct. So also 
there was at> Economy Committee of 
which I was a member as also the hon. 
Minister Shri Gadgil. But now it is 
stated in clause 2 that these offices 
“ shall be deemed never to have been 
disqualified, the holders thereof for 
being members of Parliament.*' The 
Working Party for the Coal Industry 
does not exist now. As I said the 
Economy Committee does not exist 
now. So what is the interpretation of 
these words occurring in clause 2 ot 
the Bill—“shall be deemed never to 
have been disqualified, the holders 
thereof*? If the Law Ministry’s inter­
pretation is that a Member of Parlia­
ment who has become a member of 
any of these Committees does not get 
disqualified, then I think the Economy 
Committee also should be included irv 
the list given in the Bill.

Shri J. R. Kapoor: That is covered 
by the new amendment of the hon. 
Minister.

Shri B. Das: Then why not delete 
parts (a) to (c)?
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/ Shri J. R. Kapoor: Yes, parts (a) to 
(c) may be deleted and only (d) need 
remain as (a) and the present (e) will 
become in that case (b) and (dd) will 
become (c).

, Shri B. Oas: Yes, th»t will solve the 
whole problem.

Shri Gad f̂il: Certain c:v)minittees have 
been mentioned. There are some of 
which we do not know and hence wa 
speak of '‘any other Committee 
appointed by the Government of India’*.

Shri B. Das: I do not know what 
Shri Gadgil feels now as the Law 
Minister, but as Minister of Works, 
Production and Supply, he was on the 
Economy Committee. As it appears to 
me, the Law Ministry has not applied 
its mind to the whole problem. I ex­
pected that there would be one validat­
ing clause which would enable any­
body to be exempted. There seems to 
be some mistake somewhere. I am no 
lawyer, but I hope eminent lawyers 
like my hon. friend Dr. Tek Chand and 
Pandit Thakur Das Bhargava are not 
happy and they I hope......

Shri Nazimddin Ahmad (West 
Bengal): They are laughing.

Shri B. Das: They are laughing at 
the Government and not at me. I 
therefore, suggest that we should post­
pone a decision on this till tomorrow 
noon by which time the best brains of 
the Government of India and Parlia­
ment Secretariat may be put together 
and put the thing in a way which could 
be approved by Parliament. This is 
rieally a subject for the Parliament 
Secretariat to deal with.

Mr. Deputy-Speaker: I think I shall 
put the question to the House. I will 
first of all put the amendment of the 
hon. Minister, as modified.
4 P.M.

Dr. Tek Chand: Some words have 
been added later on such as *‘for being 
chosen as Members of Parliament, 
etc.'* Are they included or not?

Shri GadgU: That will come later. I 
have accepted the amendment proposed 
to be moved by Mr. Kapoor and that 
will come ea'rller.

Shri J. R. Kapoor: I beg to move my 
third amendment:

In page 1, line 9, for ''for being 
members of Parliament” substitute 
“for b e i^  chosen as, and for being, 
members of Parliament” .

The relevant portion of the clause 
will now read;

'*It is hereby declared that the
following offices of profit under

'Government shall not disqualify, 
and shall be deemed never to have 
disqualified, the holders thereof for 
being chosen as, and for being, 
members of Parliament”
The words of my amendment have 

been taken bodily from article 102 of 
the Constitution.

Mr. Deputy-Speaker: t*And” is
restrictive. Should it not be **or**?

Dr. Tek Chand: It would be better 
if you put in the word *'or” . That 
would qualify person not the elections 
for Parliament. The position now is 
different from what it was at the time 
of the passing of the Constitution; 
and the word should be *'or’*.

Shri J. R. Kapoor: The amendment 
may be altered suitably, Sir.

Mr. Deputy-Speaker: The question is:
In page 1, line 9, for “for being 

members of Parliament” substitute 
*'for being chosen as, or for being, 
members of Parliament” .

The motion was adopted.
Mr. Deputy-Speaker: I shall now put 

the amendment of Pandit Bhargava to 
the amendment proposed by Mr. Gadgil.

The question is:
In the amendment moved by the 

hon. Shri Gadgil, in the proposed new 
part (dd), after “Government of India” 
insert “or the Government of any 
State” .

The motion was adopted.
Mr. Deputy-Speaker: I will now put 

the first amendment of Mr. Kapoor to 
the House.

The question is:
In the amendment moved by the 

hon. Shri Gadgil, in the proposed new 
part (dd), for “the 1st day of Novem­
ber, 1951” substitute “the Slst day of 
March, 1952” .

The motion was adopted.
Shri J. R. Kapoor: As my first

amendment has been adopted by the 
House, I do not press my second 
amendment.

Mr. Depaty-Speaker: Now I wUl put
to the House Mr. Gadgil’s amendment 
as further amended by the House.

The question is:
In page 1, after line 23, insert:

“ (dd) the office of Chairman or 
member of any other Committee
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appointed by the Government of 
India or the G.overnment of any 
State, held for any period not 
extending beyond the 31st day of 
March, 1952/*

The motion was. adopted.
Mr. Deputy-Speaker: The question is:

“That cl'ause 2, as amended, 
stand part of the Bill/*

The motion was adopted.
Clause 2, as amended, was added to 

the Bill/*
Clause 1 was added to the Bill.

Title
Shri Gadgil: There is a consequential 

amendment to the long title.
I beg to move:
In the long title, after **for being"’ 

insert “chosen as, or for being,” .
^7 Mr. Depnty-Speaker: The question is:

In the long title, after “ for being** 
insert “chosen as, or for being” .

The motion was adopted.
Mr. Deputy-Speaker: The question is:

“That the Title, as amended, 
and the Enacting Formula stand 
part of the Bill/’

The motion was adopted.

The Title, as amended, and the Enact­
ing Formula were added to the Bill.

Shri Gadgil: 1 beg to move:
“That the Bill, as amended, be 

passed.’*
Shri B. Das: Sir, the sign on the 

walls shows that there will be a sit­
ting of Parliament in February next 
and I warn the new Law Minister (I 
congratulate my hon. friend Mr. Gadgil 
for being called the Law Minister 
today) and the Government that they 
must take the best advice possible and 
bring a new Bill which will validate 
this particular Act. I am not satisfied 
with it. Though not a lawyer but only 
a law-maker I feel that this is not a 
piece of legislation of which this House 
should be proud. There are many 
lacunas and from your smiles I can 
make out that you are not satisfied 
with it either. I do urge on the 
Government of India and particularly 
my friflnd the new Law Minister that 
he will bring in the necessary legis­
lation in the February session, so that
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' this kind of mischievous enactment 
does not disfigure the Statute Book.

Mr. Deputy-Speaker: The question ii:
“That the Bill, as amended, be

( Tl^ motion^was adopted. A

PLANTATIONS LABOUR BILL
The Minister of Labour (Shri Jag- 

fivan Ram): I beg to move:
“That the Bill to provide for 

the welfare of labour, and to 
regulate the conditions of work, 
in plantations, as reported by . the 
Select Committee, be taken into 
consideration.**
The Select Committee has made only 

a few changes and those changes are 
helpful to both sides—some to the
employers and some to the workers. 
By one change the definition of 
“plantation** has been so amended as 
to cover a wider acreage and a larger 
number of employees. That will help 
the employers of the smaller estates, 
especially in coffee where smaller 
estates will be exempted from the 
operation of this Act.

The other changes relate to further 
welfare facilities for the workers, like 
the provision of blankets and umbrellas 
and raincoats on the estates, appoint­
ment of welfare officers, and also pro- 
vijsion of kitchen' gardens for the 
workers attached to their houses.

Shri Sondhi (Punjab): Why do you 
not provide raincoats for Members?

Shri JagJivan Ram: If they like to 
w ork on plantations Government will 
S3^ipathetlcally consider that.

Sir, these are the few changes made 
in the Bill by the Select Committee. I 
do not want to take any more time 
of the House, I commend my motion 
for acceptance of the House.

Mr. Depnty-Speaker: Motion moved:

“That the Bill to provide for the 
welfare of labour, and to regulate 
the conditions of work, in planta­
tions, as reported by the Select 
Committee, be taken into con­
sideration.’*

Shri Veakaiaraman (Madras): I 
very warmly welcome this Bill I 
am anxious that it should be passed 
as early as possible. I shall set a limit 
to my own speech though I feel there 
are some provisions Which require 
improvement on which I should Ilka 
to speak.
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Sir, it was hardly five or six years 
ago that we first started the plantation 
^bour movement in South India and 
if within five years a trade union 
movement could grow, wages could be 
fixed under the Minimum Wages Act, 
conditions could be regulated by a 
statute, it speaks volumes on the able 

.performance of the Labour Ministry of 
the Government of India. It is not that 
labour always complains and does not 
acknowledge the benefits that it 
receives—labour has to complain of the 
shortcomings, because unless some li> 
sistent demand is made by a volume 
of opinion in'democracy nothing gets 
done.

There are a few provisions in this 
BiU in respect of which I want a 
closer scrutiny. The hon. Minister, 
while introducing this motion, said 
that the deflnition of “plantation” has 
been widened so as to exempt the 
smaller gardens from the operation of 
this Bill. I am afraid that the Select 
Committee has. by widening the defini­
tion, nullified clause 14 of this Bill in 
which provision for educational facili­
ties is made for the children of plan­
tation workers. If you look at clause 14 
it says that whfere the children (of 
schoolgoing age) of workers employed 
in any plantation exceed twenty-five 
in number, the plantation shall provide 
educational facilities for those cnlldren. 
But in order to come within the defini­
tion of “plantation” the estate must 
employ 30 oersons. According to the 
Rege Committee Report, each planta­
tion family consists of a man and wife 
and between twp and four children. 
Even if you take that the minimtmi 
number of children per family of 
worker as two, it comes to this: Un­
less there are at least 50 people in the 
plantation it cannot come under the 
definition of a plantation at all, so, 
even if there are 60 children of plan­
tation workers they need not be pro­
vided with educational facilities even 
though under clause 14 t̂ is stated that 
if there are more than 25 children 
educational facilities should be given.
I am afraid this is a small error which 
has crept into the Bill, or that in their, 
anxiety to exempt the small gardens 
the Select Committee have not looked 
into the subsequent provisions care­
fully. I wish the hon. Minister would 
drop the words “and whereon thirty 
or more persons are employed” from 
the definition of “plantation” . If those 
words »re dropped then whatever be 
the number of workers, if the acreage 
is twenty-five or more it would be 
governed by the definition of planta­
tion and the children, if they are 
twenty-five or more in number, could 
get educational facilities. I wish the 
Labour Minister would kindly take 
this into account.

Secondly, the definition of a “quali­
fied medical practitioner” is very 
restricted. There are other medical 
practitioners who are registered under 
the Medical Register, and I have 
received a representation from the 
Secretary of the Registered Licentiates' 
Association stating that if the definition 
stands as it is they will be excluded 
from being called “medical practi­
tioners” for the purposes of this 
measure. I have therefore suggested an 
amendment to say that “qualified 
medical practitioner” may mean not 
only those persons who are mentioned 
there but such others as may be 
prescribed. Government may prescribe 
qualifications necessary for being 
declared as qualified medical practi­
tioners.

There is another important provision 
which requires the careful attention of 
the hon. Minister and that is with re­
gard to the weekly hours. The Bill 
provides for a 54-houirs week. You all 
know that under the Factories Act 
48-hours is the maximum fixed. Even 
though plantations cannot be classed 
in the same category as factories, and 
even though there may be legitimate 
objection that 48-hours should not be 
the maximum for work in plantations, 
there is no reason why a maximum
limit per day should not be fixed. As
the clause stands I am afraid that the 
planters may extract work for eleven 
to eleven and a half hours for three 
to four days and then leave the 
labourer high and dry without any 
work for the rest of the week. They
need not pay wages for those days
without work: you know the maxim, 
“No work, no pay” ! They would get 
as much as 44-hours work or ev«n 
more within the first three or four 
days of the week.

Shri Ja^ivan Ram: How?

Shri Venkatanunan; I will clearly 
explain it. The spread-over, according 
to clause 29. is twelve hours and the 
Interval that should be given is only 
half an hour.

Shri Jagjivan Ram: Half an hour 
after every five hours.

Shri Veakaiaramas: Yes, after the 
first five hours he will be given half 
an hour’s rest, then after another five 
hours work another half an hour’s 
rest, and then another one hour’s 
work. So that in twelve hours* time 
the employer can take eleven hours* 
work from the worker. I am sorry to 
give this interpretation for the bene­
fit of the planters, but since the Labour 
Minister has asked me I want to tell
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him that it is possible to misconstrue, 
or even to construe the law as it stands 
so as to extract eleven hours’ work in 
a spread-over o f twelve hours. I am 
anxious that the total hours o f w ork 
for a plantation worker should not be 
more than nine hours; if for other 
reasons, or because of the nature of 
the work you want to make it a little 
more, I have no objection even to make 
it ten hours, but to put no restriction 
whatsoever on the total hours o f w ork 
per day for a plantation worker is to 
deny him the benefit o f this legislation.
I am very anxious that this should be 
looked Jnto while dealing with the 
clauses and this lacuna should be filled 
up.

I do not wish to say anything more. 
As I said, w e are anxious that the Bill 
should be passed as early as possible. 
We are grateful for small mercies. 
Not very long ago the British Trade 
Union Delegation came to India and 
looked into the condition o f plantation 
labour, and one sentence o f theirs will 
be long-remembered. They said: “ In 
Assam tea the sweat, hunger and des­
pair o f a million Indians enter year 
by  year” .

Shri Sondhi: In Assam— not in South 
India?

Shri Venkataraman: No. At any rate 
the labourer; in South India has been 
better organised than the Assam 
labourer.

Shri Jas:jiva7i Ram: Ills wages are 
low.

Shri Venkataraman: This Bill w ill 
not be objected to by the planters also, 
because most of the things recom­
mended in the Bill are given by the 
better class o f estates even today. The 
United Planters* Association of South 
India has certain labour standards and 
the provisions of the Bill conform  to 
those prescribed standards. In fact, in 
the matter o f working hours, the 
United Planters’ Association was w il­
ling to fix nine hours, though the Bill 
allows them to have any number of 
hours work per day. Therefore, I do 
not think this Bill will be objected to 
by  any section. This Bill is very neces­
sary and a million and odd labourers 
employed in plantations will be glad 
that their conditions of labour which 
have not hitherto been regulated at 
all are now brouKht within the pur­
view  o f some legislation. You all know 
that plantation labour lives far away 
from  the cities and civilisation. In 
fact, it works under the most trying 
conditions o f extreme climate, cold 
and blirzard and yet the condition o f 
plantation labour has been so long 
neglected because they have not been

strong enough to agitate. W e are glad 
that after all the Bill has com e and 
with all its im perfections I w elcom e it 
and I quite sure that this w ill lay 
the foundation for further beneficent 
legislation for plantation labour.
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''Such legislation should be a 
Central Act without any provincial 
variations and without any exten­
sive powers left to the provinces, 
though the rules under the Act 
should provide for the essential 
differences between labour condi­
tions in the north and south 
Indian plantations and the States' 
concerned should be also induced 
to frame similar legislation in 
their areas. This legislation should 
include provisions for establish­
ing Wage Boards, Boards o f Health 
and W elfare etc.”
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(English tramlati(yn of the above 
speech)

Shri Bhatt (B om bay): Sir, the Bill 
we had long been waiting for is now 
before us. Although, it is not as It 
should be, it is there all the same. In 
a way it can be described as an in­
terim* measure. Nevertheless, what­
ever is brought forward is a welcom e 
proposition. In the past days o f our 
childhood they used to say that taking 
tea was something like drinking the 
blood of poor labourers. The condition 
o f plantation labour being wretched, 
people, inspired by religious sentiments, 
used to advise us not to drink tea. O f 
course, the conditions have since chang­
ed a lot and not only the treatment on 
the part o f planters has improved to a 
great extent, but this improvement Is 
being maintained throughout. The 
Improvement, however, has not been 
to the extent it ought to have been. 
Under such circumstances this Bill 
which is based on the Factories A ct has 
been introduced. About two or three 
days back when I made a comprehen­
sive study of the Bill I thought it could 
have been well improved had a little 
more time been devoted to its consi­
deration. But since the hon. Minister 
has told us that this Bill has to be 
passed in twenty-five minutes, it is 
hardly possible for me to suggest any 
modifications at this stage. I do not 
propose to go into its past history or 
into the details of the Rege Committee’s 
Rteport or the Medical Report submit­
ted in 1945 and 1947 respectively. I 
would, however, submit that in a way 
the meaj’ure does not provide for the 
establishment o f Wage Boards. Rege 
Corhmittee Report had laid particular 
stress on this point. The Committee 
were o f the opinion that such measure! 
should be brought forward by  the Cen­
tral Government. They also suggested 
what such a legislation should be made. 
For instance, says the Report:

*‘Such legislation should be a 
Central Act without any provin­
cial variations and without any 
extensive powers left to the pro­
vinces, though the rules under the 
Act should provide for the essen­
tial differences between labour 
conditions in the north and south 
Indian plantations and the States 
concerned should be also induced 
to frame similar legislation In 
their areas. This legislation should 
include jprovisions fo r  establish­
ing Wage Boards, Boards o f Health 
and W elfare etc.*’
O f course, the Bill includes provi­

sions for other things but not for 
tabUshing Wage Boards.

Shri Jagjlvan Ram: The Minlmuni
Wages Act includes this provision.
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Sfarl Bhatt: That is all right, but it 
is a different thing. So that is all I 
would like to submit. I have also 
given notice of certain amendments 
which I hope the hon. Minister would 
be pleased to accept.

With this I again welcom e the 
measure and hope that we would try 
our best to make it beneficial in all 
respects.

Shrimati Ammu Swaminadhaji
(M adras): Sir, I would like to wel­
com e this Bill which has been brought 
forward by  the hon. M inister o f Labour. 
A s the hon. M ember Mr. Venkatraman 
said, this Bill has been long overdue 
and I personally do congratulate the 
hon. Minister o f Labour for bringing 
it up now  and I am glad to see that it 
is having a very easy passage. I am 
sure everyone will agree that it was 
very necessary to give these facilities 
and conveniences to plantation labour 
and I am specially glad because in 
these plantations several women are 
employed and certain facilities are 
thought o f for women. There is just 
one change which I would like to have 
made, but I am afraid the hon. Minis­
ter is not going to accept m y amend­
ment. It is with regard to clause 12 
about creches being provided in planta­
tions employing women. I am very 
glad that the number has come down to 
fifty instead o f being kept at a htmdr^d 
as originally intended. But I do wish 
that they had thought about the num­
ber o f children rather than the women, 
because there may be a large number 
o f children on a plantation. My amend­
ment was that if there were more than 
twenty children under the age of five, 
then they should have creches in those 
plantations. But I hope that this will 
come later. In any case, it is a very 
good thing that we have got this Bill 
but there are many more amenities to 
be given to tbe workers in these planta­
tions, especially as they are far away 
and they are not able to bring their 
voice to be heard in Parliament and 
the State Assemblies.

An Hon. Member: They have strong 
advocates. •

Shrimati Ammu Swamhiadhaa: It is 
time that something was done to the 
plantation labour. They are people 
who have suffered a good deal for wapt 
o f legislation. Once more, I congra­
tulate the hon. Minister for bringing 
this Bill now and I hope this will mean . 
that we will give more facilities and 
amenities and come more and more to 
realise something about the difficulties 
that are being experienced by  men and 
women who are working as plantation 
labourers.

Shri Jagjivan Ram: I am afraid. Sir, 
some of the apprehensions which have 
been expressed here are due io  the 
fact that Members are not perhapa 
afware that there are other Acts alsa 
operating in the tea plantations. The 
Minimum Wages A ct which covers the 
hours o f work and also the constitu­
tion of Wage Boards is applicable to  
the plantations and the appropriate 
'Governments have already taken action.

Shri A. C. Guha (W est B en gal): Have 
these Acts been implemented in any 
o f these plantations?

Shri Jagjivan Ram: Yes.

Shri A. C. G oha: In Assam and 
Bengal?

Shri JagJivan Ram: Yes, in Assam 
they have started. In Bengal also they 
have started. So, these two points—  
weekly hours and overtime, and W age 
Boards— will be covered by the Mini­
mum Wages Act.

As regards my hon. friend Mr. V en- 
kataraman’s difficulty as to how to re­
concile thirty workers with twenty-five 
children, it is very simple. I need not 
a ri^ e  that point. It is enough if I 
assure him that it w ill not create any 
difficulty.

As regards registered licentiates, I  
may inform  the House that qualified 
doctors or medical practitioners are 
required only for certifying purposes. 
As regards doctors in the plantations 
or in the hospitals and dispensaries 
there, there is no bar to others. Also, 
there is no bar even to homoeopaths and 
Ayurvedic practitioners practising in  
these hospitals and being em ployed 
therein. So, it will not create any 
difficulty in having medical practi­
tioners having qualifications and certi­
ficates from recognised institutions,, 
whether their system is allopathic, 
homoeopathic, Ayurvedic or Unanip 
But the restriction which is laid down 
here is only for the certifying sur­
geons, and I hold that for certifying 
purposes we must have these recognised 
qualifications. The other day, friends 
from  Madras and Assam were perturb­
ed that large ^numbers of doctors w ho 
are licentiates and who are w orking 
there already in the hospitals and dis­
pensaries will be discharged. No, they 
will not be, because if you will look at 
the definition clause and also the clause 
relating to certification (clause 7) you  
will know that this qualification is only 
applicable to certifying surgeons and 
not for medical practitioners on the 
plantations. All the points that have 
been raised are already covered by the 
Acts w hich are already in force in the 
plantations. The Maternity A ct give# 
enough facilities to women workera.
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The provision regarding creches has 
already been liberalised by the l^ lect 

.Committee and the number has been 
reduced from  100 to 50, To provide 
that where there are twenty children 
a creche should be provided, is likely 
to operate against women workers. I 
have foim d in mines where heavy res­
ponsibility is placed upon the em­
ployers they think oi retrenching their 
Itemale staff, I do not want to create 
that situation in the plantations. Let 
us start with 50 and see how it works 
before w e reduce the number.

Mr. Deimty-Speaker: The question is:

“ That the Bill to provide for “the 
w elfare o f labour, and to regu­
late the conditions o f w)ork, in 

plantations, as reported by the 
Select Committee, be taken into 
eonsideraticm/*

The motion was adopted.
Clause 2.— iDefinitions),

Dr. M. M. Das (W est Bengal): I beg 
to move:

In part (h), add the follow ing at 
the end;

“ and al6o persons having certifi­
cates granted under the different 
State (Provincial) Medical Coun­
cil Acts.”
Part Ch) of clause 2 gives the de­

finition o f  qjualified medical practi­
tioners. This part mentioiis only two 
Acts, the Indian Mt^dical Degrees Act 
o f 1916 and the Indian Modical Coun­
cil Art of 19SIJ and that persons 
qualified under these Acts only will be 
recognised as qualified medical prac­
titioners, The hon. Minister of Labour 
has ju»t now said that this Is appli­
cable only to the certifying surgeons, 
if I understood him aright .Besides 
medical men qualified under these two 
Acts there are several persons who 
have qualifled themselves under cer­
tain State Acts. Four States have got 
their own Medical Council Acts and 
tha modical men who have qualified 
under thtise Acts may not have come , 
under these two Central Arts. These * 
nve the Assam Medical Council A c t  
the Orissa Medical Council Act, the 
Madras Medical Council Act gnd the 
United Provinces (now Uttar Pra­
desh) Medical Council Act. These four 
Provincial Councils are not recognised 
by the two Acts mentioned in the Bill. 
It la a great injustire to the licentiates 
who have qualified from these Pro­
vinces,

Shri Jfa^jlvaii Ram: I accept the 
am endment Sir,

m . W O

Mr. Deputy-Speaker: The question is:
In part (h ), add the follow ing at the 

end:
“ and also persons having certi­

ficates granted under the different 
State (Provincial) M edical Coun­
cil A cts” .

The motion was^ adopted.
Mr. Deputy-Speaker: The question is:

“ That clause 2, as amended, 
stand part o f the Bill.”  ^

The m otion was adopted.
Clause 2 as amended was added to 

the BiU. .
Clauses 3 to 11 were added to the Bill.

Clause 12,—(Creches)
Shri Bhatt: I beg to^move:
In page 4, line 27, for “ more than 

fifty”  substitute “ fifty or m ore” .
Mr. Deputy-Speaker: The ^notice of 

this amendment was received only to­
day. Is the hon. Minister accepting it?

’ Shri Jagiivan Bam: The difficulty is 
that my Ministry has not had the time 
to examine this amendment. My own 
feeling is that all this can be done by 
ruies.

Mr. Deputy-Speaker: If ths hon. 
Minister accepts the amendment, I am 
prepared to waive uoiice. ,

^  5  5ft •

[Shri Bbott: He is accepting i t ]
Shri JagJiyan Ram: I can asr.ure the 

hon. Member that 1 will keep all this 
in view  while framing the rules under 
this A c t  M y handicap is that our ad­
visers, have not been able to examine 
this amendment.

oTT 1 1 ^  «rrr

(Shri Bhatt: Tivat f^annot bo pro vide J 
lor in the rules, xlow can ihc ruSci 
provide for ail this unless it is pat in 
here?] .

Shri Venkataraman: All tliis ittn 
provided for in the rules. Sub-c.!lausf» 
(3) of clause 12 says:

“ The Stffte (?ovr'rnmcnt may 
make rules prescribing the Jocft- 
f ’on and the standards of such 
I 'Kjms in respect o f their construc­
tion and accommodation and the 
equipmeot to bo provided therein” .
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[Shri Venkataramanl 
Therefore it is competent lo r  the 

State Governments to make rules to 
cover this.

Shri Jaffjivan Ram: The purpose o f 
the hon. M ember w ill be served by  the 
addition of the w ord “ amenities”  after 
the word equipment in line 40.

Shri Bhatt: I beg to m ove:
In page 4, line 40, after ‘ ‘equipment” 

. insert “ and amenities” .
Mr. Deputy-Speaker: The question is;
In page 4, line 40, after “ equipm ent” 

insert “ and amenities” .
The m otion was adopted.

My ^ ^  T?
jthtPfs

[Shri Bhatt: But, Sir, the foUowing 
verbal amendment is left:]

In page 4, line 27, for “ more than 
fifty”  substitute “ fifty or m ore” .

M r. Deputy-Speaker. The number 
one makes the difference!

Shri Jflgjiyan Bam: I have no ob­
jection.

Mr. Deputy-Speaker: The question is:
In page 4, line 27, for  “ more than 

fifty” substitute “ fifty or m ore” .
The motion was adopted.

Mr. Deputy-Speaker: The question is:
“ That clause 12, as amended, 

•tand part o f the B ill.”
The m otion was adopted.

Clause 12, as amended, was added 
to the Bill.

Clauses 13 to 26 were added to the 
Bill.

Clause 27.— (Certificate of fitness)
Shri Bhatt: I beg to move:
In page 7, after line 22, insert:

“ (3) Any fee payable for a certi­
ficate under this seciion shall be 
paid by the employer and shall not 
be recoverable from  the young 
person, his parents or guardian.”
M r. Deputy-Speaker: W hat is the 

reaction of the ho#i. Minister?
Slkrl JagJiTan Ram: I am accepting it.
Mr. Deputy-Speaker: The question is: 
In page 7, after line 22, insert:

“ (fe) Any fee payable for a certi­
ficate under this section shall be 

by the employer and shall

not be recoverable from  the young 
person, his parents or guardian.”

The m otion was adopted.
Mr. Deputy-Speaker: The question is:

“ That clause 27, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 27, as amended, was added to 

the Bill.
Clause 28 was added to the Bill.
New Clause 28/1. (AppVMUon of 

’ Chapter),
Shri Bhatt: I beg to move:
In page 7, after line 27, insert:

“ 28A. Application of Chapter.’-  
The provisions of this Chapter 
shall not operate to the prejudice 
o f any rights to which a worker 
may be entitled under any other 
law or under the terms o f any 
award, agreement, or contract of 
service:

Provided that where such award, 
agreement or contract of service 
provides for a longer leave with 
wages than provided in this 
Chapter the w orker shall be  ezxtitl* 
ed only to such longer leave.

Explanation.— For the purpose 
o f this Chapter leave shall not, 
except as provided in section 29, 
include weekly holidays or holi­
days for festivals or other similar 
occasions.”
Mr. Deputy-Speaker: Is Government 

accepting it?
Shri Jagjivan Ram: Yes.
Mr. Deputy-Speaker: The question is:
In page 7, after line 27, insert:

“ 28A. Application of Chapter.—  
The provisions of this Chapter 
shall not operate to the prejudice 
o f any rights to which a worker 
may be entitled under any other 
law or under the terms o f any 
award, agreement, or contract of 
service:

Provided that where such award, 
agreement or contract of service 
provides for a longer leave with 
wages than provided in this 
Chapter the w orker diall be  mtlXk̂  
ed only to svch lon«rer leave.

Explanation,—For the purpose 
of this Chapter leave shaU not. 
except as provided in section 29,
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include weekly holidays or holi­
days for  festivals or other similar 
occasions.**

The motion was adopted.

New Clause 28A was added to the 
Bill.

Clauses 29 to 41 were added to the 
Bill.

Clause 42.—(General power to make 
rules).

Shri Venkataraman: I beg to move:

In page 11, after line 7, insert:
“ (k) the hours o f work for a 

normal working day for the pur­
pose o f wages and overtime.”

Shii Jagjivan Ram: I accept the 
amendment.

Mr. Deputy-Speaker: The question is:

In page 11, after line 7, insert:
**(k) the hours o f work for a 

normal working day for the pur­
pose o f wages arid overtime.”

The motion was adopted.

Mr. Deputy-Speaker: The question is:
‘ ‘That clause 42, as amended, 

stand part o f the Bill.”

The motion was adopted.
Clause 42, as amended, was added 

to the Bill.
Clause 1, the Title and the Enacting 

Formula were added to the Bill

Shri Jagjivan iEtam: I beg to move:
"That the Bill, as amended, be 

passed.”
Mr. Deputy-Speaker: Motion mov^d:

“ That the Bill, as amended, be 
passed.*’

Prof. S. L. Saksena (Uttar Pradesh): 
Sir, I must congratulate the hon. the 
Labour Minister on having brought 
tliis Bill. It is the first o f its kind 
and for the first time we are having 
the labour law benefits extended to 
workers in the fields. I am only sorry 
that the scope is limited and is not as 
wide as we would have wished it to 
be. It is only confined to tea, coffee, 
rubber and cinchona plantations and

* that too only when there are certain 
numbers. I am sorry that the hon. 
Minister has left out o f account sugar 
plantations with which I am most coi|- 
pemed,

An Hon. Member: Sugar is not a 
plantation.

Prof. S. L. Saksena: It is a planta­
tion, there is no doubt about it. I am 
very sorry that a very large number 
o f those workers with whose welfare 
I am intimately concerned will not get 
the benefits o f this Bill. I still wish 
at the last moment if he could have 
extended it to sugar plantations also, 
so that the labour in U P . and Bihar 
where thousands of workers are doing 
work in these plantations may also get 
these benefits. Anyway I w ill not 
grudge what has been granted to their 
brethren in the other plantations in 
other States.

The conditions o f plantation labour 
have been so bad that they do not need 
to be described. I do not want to 
dilate upon them.

Shri Jagjivan Ram: W ill you look to 
sub-clause (4) o f clause 1 under which 
a State can apply it to any other 
plantations within the State?

Prof. S. L. Saknena: I have seen it. 
If those people had been included here 
I would have been assured. N ow  you 
have left it in the hands of some other 
pebple. Therefore I wish you had 
done it yiiurself. Anyway, if that 
clause is taken advantage o f and they 
are also included in the scope o f this 
B ill I shall be very happy.

I am very glad that the Bill is being 
applied to plantation labour and that 
they will get the benefit from  it. I do 
not want to describe the conditions In 
which these workers are today. I can 
only say that agricultural labour is 
the most neglected tod^iy. The wages 
paid probably would not be sufficient 
even to feed o*ie smgle man who 
works, let alone his family. The condi­
tions were so bad that the wages were 
one pice and two pice sometimes. It 
may be four annas a'nd six annas In 
some places now. I do not know Tjthe- 
ther there will be some rise in their 
wages also. But I may say that once 
it is apnlled to every labour in the 
plantations then the workers also will 
voice their demanda and you cannot 
check that their demands should not 
be fulfilled. This is the bednning and 
I congratulate the hon. Minister on 
having brought this Bill before the end 
o f Parliament and he was probably 
lucky to get it oa.ssed. I only wish to 
congratulate him on this BIU and com­
mend it whole-heartedly.

Mr. Deputy- Speaker: The question Is:
‘ ‘That the Bill, as amended, be 

passed**.
*nie motion was adopted.
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STATEMENT RE ESSENTIAL SER­
VICES (PREVENTION OF STRIKES) 

BILL

The Minister of States, Transport 
and Railways (Shrl Gopalaswami): Sir,
I wish to take only tw o or three 
minutes o f the time o f the House in 
making a very brief statement. That 
statement relates to the very last item 
on the agenda, namely, the Essential 
Services (Prevention o f Strikes) Bill, 
w hich stands Irt m y name. As the 
H ouse is aware, I introduced a B ill on 
the 7th Auffust, in order to put on 
the Statute Book an A ct in terms of 
an Ordinance which had been issued 
previously. A fter the introduction o f 
the Bill, I have not so far made any 
further motion. The exigencies of 
Parliamentary business have pushed 
this Bill down apd down on the agenda 
till with very great effort I have been 
able to secure the last place on the 
agenda which Is before the House to­
day. I find that the business is still 
such that I may not be able to reach 
this item. I wish to apprise the House 
o f the fact that after a great deal of 
negotiation between the Government 
and the All India Railwaymen’s Federa­
tion, the Federation took a decision to 
stnj?e a strike on tho Railways on the 
27th of August. Subsequently, we 
have had. a number o f talks between 
m vself on the one hand and the Presi­
dent o f the All India Railwaymen’s 
Fcderatjon and his working? Committee 
on the other; w e have had a great deal 
of talks about a number o f grievances 
which they brousrht to our notice and 
those talks are still continuing and will 
be resvimed about the end of this 
month. The question now for me to 
decide is whether I should put Parlia­
ment to the inconvenience o f sitting 
longer and beyond tom orrow  for the 
purpose of passing this measure. Taking 
stock o f the situation as it is at pre­
sent, I have Come to the con tu sion  
that I would not nut m y hon. friends 
in the House to that inconvenience. 
The main reason is that this meanure 
was intended to be a measure which 
will be on the Statute Book only for a 
tempornry period. Se'^ondly it was 
resorted to because Gnvernment were 
not prepared to conte^nnlate a strike 
beincj Her'lnrod on tho Railwavs at a 
time when the general situation in 
many rosoectp; was of a most anxions 
character, f^irst o f al̂  there was the 
IndO’ PakiPtp.n tenfdon. There is some 
tension still but it has eased cons^i- 
derably for the time being. Whether 
it wptald af^ain raise its head and give 
ms trpuble in the rif^ar future is more 
t^an I can say but at the present 
mon\ent that tension eased off a 
bit. We wr»re also concerned a 
deal about the movement of food  from

the ports to the interior in order to 
meet the food situation in the country 
in different parts o f it and so on. 
These movements are proceeding 
fairly sm oothly and in view  o f the 
atmosphere that now  prevails in the 
relations between Governm ent and the 
A ll India Rc^ilwaymen’s Federation, I 
do not export that any obstacles will 
be thrown in the w ay o f food m ove­
ments in an easy fashion in the next 
few  months. Taking these facts into 
consideration, I have com e to the con­
clusion that I would not press Parlia­
ment to consider this Bill at the pre­
sent moment. As a matter o f fact, the 
Ordinance itself expired about the 17th 
o f September, that is, six weeks after 
the Parliament commenced the present 
session and the two months’ postpone­
ment which the All India Railwaymen’s 
Federation has resolved on w ill expire 
about the 27th October. W e shall be 
adjourning after tom orrow  and the 
question may be asked what would 
happen if there is neither an Ordinance 
nor an A ct on the Statute Book, after 
the Parliament adjourns. I do not m y­
self expert, Sir, that w e shall be faced 
with a situation o f having to tackje 
a strike on the Railways between now 
and March next. I was so sure about 
it that I did ask the President o f the 
A ll India Railwa3nnen*s Federation to 
give me a kind o f assurance that no 
strike would be called till about March 
next under any circumstances, but 
having consulted his colleagues on his 
own W orking Committee, he has writ­
ten to me to say that he feels very 
sorry that he is unable to give any 
assurance o f that sort. A ll the same, 
I think, I am not at all in a position 
to say that the All India Railwajmien’s 
Federation will call a strike before 
March next. I do not expect them to 
do so. If under any unforeseen contin­
gencies, they do call a strike before 
that period, I shall, o f course, have to 
ask the hon. the President to  issue 
another Ordinance to meet the situa­
tion, if that becomes inevitable. So, 
Sir, I wish to make this statement and 
ask Parliament to excuse m e from  pur­
suing this Bill in the present session,

Shrl R. Velayndhan (Travancore- 
Cochin); Am I to take it that the Bill 
is withdrawn?

Mr. DeputV'Speaker: Nothing is done 
with the Bill.

DISPLACED PERSONS 
(DEBTS ADJTJSTINCENT) BILL

The Minister of State for  Rehabili­
tation (Shrl A. P. Jahi): I beg to move:

‘ ‘That the Bill to make certain 
provisions for the adjustment and 
settlement o f debts due by  displac­
ed peraons, for the recovery o f
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certain debts due to them and for
matters connected therewith or
incidental thereto, as reported by
the Select Committee, be taken in-
to consideration."

Sir, it is not with a sense of self-
complacency that I move for the con-
sideration of the Select Committee re-
port on this Bill. This Select Com-
mittee report is almost a unanimous
report. I say so for certain observa-
tions differing from some of the pro-
visions of the Bill have been made by
some hon. Members of the Select Com-
mittee. Some of them are conscience
clauses and others are suggestions
which do not actually relate to the pro-
visions of this Bill and the fact that no
notice of any amendments have been
given by itself shows' that by and large
there is an agreement on the provisions
of this Bill.

I would like to make some comments
upon the changes that have been made
by the Select Committee. The House
will remember that when the question
of referring the Bill to the Select Com-
mittee was under discussion some com-
ments were made on clause 59. t.hat is
some hon. Members objected why we
sought to repeal the Displaced Persons
(Institution of Suits) Act of 1948 and
the Displaced Persons (Legal Pro-
ceedings) Act of 1949 with res-
pect to displaced persons who
are coming from East Bengal.
Clause 59 has been suitably amended
and the portion of this Bill is now
confined to displaced persons coming
from West Pakistan. My hon. Friend.
Mr. Guha has appended what I might
call a conscience clause. When this
Bill was under discussion here I gave
a definite promise to the House that I
will consult the States to which the
displaced persons from East Benrral
have migrated, about the necessitv 'of
legislating for those persons. I have
addressed the West Bengaf Govern-
ment and.

5 P.M.

Prof. S. L. Saksena (Uttar Pradesh):
There is iro quorurn in the House.

Shri Sonrthi (Punjab): There are 33
Members. Sir.

Mr. Deputy-Sneaker: There is a
quorum. The hon. Minister may go
on.

Shri A. P. Jain: After' the definite
comrn itment in the House. I do not
know if there was any necessity for
making this observation.

Mr. Denutv-Speaker: Hon Members v

may kindly come in; this is as cool as
the lobby.

Shrl A. P. Jain: 'lhey W:ln~ some
place which is hotter.

Mr. Deputy-Speaker: The hon. Minis-
ter must make the Bill interesting to
all Members of the House. Now, there
lS ample quorum.

Shri A. P. Jain: Another important
change that has been made in clause 17
deals with the pledge of moveable
property.

[SHRIMATI DURGABAI in the Chair]

Shri R. K. Chaudhuri: (Assam: Th",
House is thin. The hon. Member is
leaving the House when there is a call
for a quorum.

Shri A. P. Jain: Clause 17 deals with
pledged moveable property. In the
original clause, it was provided that if
the sale proceeds of the pledged pro-
perty are more than the amount of
the debt due, then, the balance of the
sale proceeds will be refunded to the
debtor. But there was no provision
as to what would happen if the sale
proceeds fell short of the amount of
debt. It has been orovided that the
balance will not - be recoverable'
Another important change in clause 17
relates to cases where the possession
of the property is in the hands of the
debtor. but the creditor exercises some
control over it: that is, when the pro-
perty.cannot be alienated or transfer-
red without the consent of the creditor.
There may be a clear case where the
property is in the hands of the credit-
or; there may be another clear case
where the property is in the hands of
the debtor and is hypothecated. and
the creditor has no control or he can-
not restrain the transfer of property.
There are intermediate cases where
the property is in the hands of the
debtor, the debtor holds the property
on behalf of the creditor and he can-
not transfer the property to a third
person without the exoress consent or
permission of the creditor. ExpLana-
tion I makes it clear that in this class
of cases, the property will be deemed
to be in the possession of the creditors.

A third important change relates to
certain transactions in the nature of
hire purchase of motor vehicles and
other moveable properties. In such
cases, the property is generally in the
possession of the debtor and he can
make use of it, but the property stands
in the name of the creditor. The debtor
is debarred from dealing with that pro-
perty by way of transfer. It has been
made clear by Explanation II that in
such cases the motor vehicles Oi' other
1"-nY)ertywhich is the subject matter of
r ire purchase will be deemed to be in
the possession of the creditor. I dare
say that these are all very healthy
changes. They make up certain lacunae
which had been left in the original BiU.
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Another imoortant change relates to 

clause This clause relates to in- 
t<»rest. Originally, it was provided that 
after the 15th August, 1947, no interest 
shall accrue or be deemed to have 
accrued in respect o f any debt 
owed by a displaced person. Tw o pro­
visos have been added. One relates to 
cases where shares, stocks. Govern­
ment securities or stocks o f local bodies 
are pledged. In such cases, it w ill be 
oermissible for the Tribunal to award 
interest to the creditor at the rate 
mutually agreed upon or at a rate at 
which any dividend or interest has 
been naid or is payable in respect 
thereof, whichever is less. Another 
proviso has been added that if  the 
Tribunal is o f the opinion that it is 
iust and prooer to do so, after taking 
into account the paying capacity o f 
the debtor, the Tribunal may award 
simple intere<?t at* a rate not exceeding 
four per cent, per annum. The third 
exception which has been made rela­
tes to cases where either an Insurance 
company or the creditor advances a 
loan for the payment of premium on 
«jn Insurance policy in order to keep 
that policv alive In such cases', it is 
open to the Tribunal to award interest.

These provisions are certainly o f a 
rontrrtversial nature. M y hon, friend 
Mr. Sidbva has added, what might be 
roughly described as a  minute o f dis- 

, sent, in which he says.......
Sbri B. Dbs (O rissa): W hy bother 

about him? He is on your side now.
Shrl A. P. Tain: He would not agree 

to any o f these exceptions. • He says 
that at nny rate interest exceeding two 
per cent, should not be allowed. Mr. 
Sidhva has been elevated to the Trea­
sury Benches.

Shrl J. R. Kaiioor (Uttar Pradesh): 
And may be supposed to have with­
drawn his minute o f dissent.

Sliii A. P. Jalii: It is not perhaps 
necessary for  me to deal at length witn 
the minute o f  dissent.

Another very Important change has 
been made by  the incorporation of 
clause ,*51 in its present form  In replace­
ment o f the old clause 52. The House 
will remember that in the original Bill 
!t was provided that any compromise 
or arrangement arrived at by  a bank, 
which is under a scheme o f arrange­
ment under section 153 o f the Indian 
Companies Act, with its debtors, could 
be modified in accordance with the 
provisions o f this law and the bank in 
Its turn could seek modification o f its 
own scheme o f arrangement according­
ly, It was felt by  the Committee that 
tt win not be in the public interest to

reopen any com prom ise or arrange­
ment which has been arrived at whether 
before or after the commencement of 
this Act between a displaced person and 
a bank relating to payment, discharge 
or satisfaction o f any debt owing by 
the displaced debtor to thfe bank pro­
vided that the bank is one which is 
under a scheme o f compromise or 
arrangement under section 153 o f the 
Indian Companies Act. It has further 
been expressly provided that exem ­
ptions from  attachment and sale o f 
properties specified in .clause 31 o f the 
B ill will be applicable to such persons 
namely that in the case o f displaced 
agriculturists, houses necessary for 
their residence and tying cattle, etc.. 
w ill be exempted from  attachment and 
sale and in the ca.se o f urban displaced 
persons, residential houses w ill be 
exempted from  sale. In either of the 
two cases, property or business yield­
ing as incom e o f Rs. 250 a month or 
Rs. 3,000 a year will be exempted from  
sale. I believe that perhaps these 
banks stood to gain more under the 
original clause, but they want the 
modification and the Select Committee 
has agreed to that modification. I am 
very doubtful whether fhey w ill ga ‘ 
m ore by  this modification. Nonetheless, 
i f  it gives theui satisfaction without 
loss to the debtor, there is no harm in 
accepting a compromise o f that nature. 
These are the m ajor changes.

The other important changes are 
with regard to clause 2(10) about the 
definition of “ displaced person” . In 
the original Bill the ^displaced banks’ 
were excluded from the definition o f 
displaced persons. Now a ‘displaced 
bank’ has been defined in part (7) o f 
clause 2 as:

“ a banking com pany which, be­
fore the 15th day o f August 1947, 
carried on the business of bank­
ing, whether w holly or partially, 
in any area now form ing part of 
West Pakistan and is declared to 
be a displaced bank within the 
meaning o f this Act by  the Cen­
tral Government by notification in 
the Official Gazette;” .

It would have meant that all the 
liabilities, fixed deposits and time lia­
bilities with banks which had not been 
included in the schedule in which dis­
placed persons had m ade those de­
posits either for fixed terms or for 
which fixed notices were necessary, 
would become immediately payable. 
That might have had an adverse effect 
on our bankinf? system. Now we have 
provided that all banking companies 
will be excluded from  the definition of 
displaced person.
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In clause 9, it has been expressly 
provided that the Tribunal shall have 
the pow er to determine whether an 
applicant is a displaced person or not. 
This is an important change. But it 
does not change the substance of the 
law. It orjly makes the provision more 
clear .and express.

The change in clause 10, that is to 
say, confining the right to put in an 
application to only displaced persons 
is a consequential change, consequent 
to the change which we have made in 
clause 51.

In clause 11 it has been provided that 
a dispiaced debtor shall not transfer 
his im movable property without the 
permission of the Tribunal pending the 
satisfactory fulfilment o f any decree 
passed against him. Now, an examina­
tion of the scheme o f the law w ill show 
that ordinarily the debtor w ill be 
called upon to pay his debts by  instal* 
ments. It may be that a dishonest 
debtor may transfer his assets and by 
the time the instalment becomes re­
coverable through the process of exe­
cution, there will be no assets left. It 
was not possible without detriment to 
the econom ic status of the debtor to 
place any limitation on the transfer of 
his moveable property or business 
assets. But with regard to immovable 
property we have done so. Now, this 
is not an absolute bar. If a displaced 
debtor wants to trar^sfer his properly 
he can do so with the permission o f 
the Tribunal. But the Tribunal w ill 
see that the rights of the creditors are 
duly protected.

The change in clause 19 is another 
important change. That clause pro­
vides that wherever partly paid-up 
shares o f the displaced persons have 
been forfeited by any company for the 
reason that the displaced person was 
unable to pay any call that was made 
subsequent to his becoming a displaced 
person, the person w ill benefit by this 
clause and any forfeiture made will be 
declared void. It may be possible that 
some shares forfeited in this manner 
might have been transferred to a third 
party. In such cases it would be very 
hard if these shares are taken back 
from the third party or that is to say, 
the transfer to the third party is de­
clared void. The shares may have 
varied in value and all kinds o f com­
plications would have arisen. We have 
found a simple formula to see that 
wherever it is not possible for the com­
pany to give shares equivalent to the 
forfeited shares to the displaced per­
son, the articles of the association o f 
the company will be deemed to have 
been altered and the shares capital o f 
the company w ill be correspondingly 
^ncreâ eo.

Clause 21 also incorporates an im­
portant change. It provides that any 
settlement arrived at before the com ­
mencement of this Act between 
insurance companies and dis­
placed persons or displaced banks 
shall not be reopened. There are all 
kinds or complications in the case o f 
insurance co/npanieg. General insu^ 
ranee companies generally reassure 
their policies with some foreign com ­
panies, If final settlement has been 
made in any case and if that case is 
reopened, the foreign company with 
which the re-assurance was made 
might, under the terms o f the contract, 
not be liable to pay any more money. 
That would have meant that the whole 
burden would have fallen on the in­
surance companies here. Taking all 
the factors into account, w e thought 
that it was appropriate that we must 
expressly provide that no such settle­
ment will be reopened.

There are two important changes in 
clause 22. Clause 22 deals with joint 
debtors. It did not originally cover the 
case of joint ilindu families. But now 
it has been provided that where the 
debt was taken b r  a joint Hindu 
family, the members o f the joint Hindu 
fam ily shall be deemed to be joint 
debtors within the meaning o f this 
section “ and the debt shall be appor­
tioned amon^ist the members thereof 
in the same proportion in which shares 
would be allotted to them on parti­
tion.’* There might be a case where 
o f four brothers, one might have been 
living in Pakistan and is a displac^ed 
person and the rest three resident in 
India and still residents and nationals 
o f India. »In such cases one-fourth o f 
the debt shall be treated as debt which 
comes under the purview of this law 
and not the remaining three-fourths.

In eases where moveable and im* 
m ovable prdpo^rties are jointly pledged 
for the payment of any debt, the debt 
shall be apportioned between the two 
properties in the same proportion as 
the value o f each property bears to the 
total value of the properties.

We hav,e also provided for the case 
o f guarantee brokers who would stand 
pari passu with other sureties. There 
is a somewhat important change in 
clause 31. The Select Committee felt 
that in certain cases a part o f the 
business may have been created put 
o f a rehabilitation loan advanced by 
the Government, while the other part 
may have been created by private 
funds. In such cases if the two par-s 
are severable, the Tribunal shall have 
the power to treat that part of the 
business which has been created out of
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the rehabilitation loan as the protec~ed 
busine.ss and the remainder as ncin-
protected. 

~ ~iauses 40 and 41 deal with appeals 
~nd we have made important changes 
rn them. In th!i original clauses there 
were all kinds of provisos and excep-
l!ons and now we have provided one 
appeal in all the cases against any final 
tlecree or Order of the tribunal and also 

"any order made in the course 
of execution of any decree or order 
of the Tribunal. which if passed 
m the course of execution of a 
decree or order of a civil court 
wo uld be appealable under the 
.Code of Civil Procedure, 1908". 

Clause 41 provides an exception; 
where the subject matter of the appeal 
is money but the amount involved is 
less th·an Rs. 5,000, no appea l. shall lie. 

Lastly I will refer to clause 49. which 
deals with transactions which · have 
been finally settled. Originally it was 
provided that where a debt payable 
by a displaced person has been fully 
discharged, the creditor shall under no 
circumstances be called upon to make 
any repayment to the debtor. There 
might be cases where a claim may 
have been partially discharged but not 
wholly. When the provisions of this 
law are made applicable to the case 
the amount already paid may t e found 
ta be in excess of amounts payable 
\1nd er this law. In uch cases we have 
now provided that no repayment will 
be made. 

The:·e are other minor changes 1o 
which I need not refer Jn my speech. 

In rei;pect of clause 17 my hon. 
frlend Dr. Tek Chand has appended 
a note in the nature of what I might 
again de!jcribe as a conscience clause. 
He objects to it on principle. I am 
sorry that I do not see eye to eye with 
him but it is rn:>t n ecessary to enter 
into the controver~y. because in spite 
or the difrerences l!'l outlook and ap-
proach Dr. Tek Chand has been 
generous enough not to !llOVe 1m;v 
amendment. My friend Mr. Sondhi 
is also a party to it and he has also 
been equaliy kind in that respect. 
Pandit Bhargava has appended a note 
which is more in the nature of a gen-
eral discussion about certain aspects 
of indebtedness cemnected with Parti-
tlc:m . It will be observed that this Bill 
is confined to di~placed persons. 
Pandit Bhargava hns drn.wn attention 
and rightly "too to certain cases where 
a debtor has been residing in India 
and is residing in India and yet owned 

certain. movable; properties in Pakistan 
and did certam . transactions of ~he 
na.ture _ of borrow mg ot lending there. 
yve . have provided in this Bill rhat 
where a person is a resident of India 
but ~as borrowed any money on the 
secunt;y of his immovable property in 
Pa~istan, he wiU be entitled to certairt 
rellefs under this Bill. He will be 
treated as a displ:1ced person. But we 
have not provided for cases where a 
deb.t which has been incurred by a 
n.abonal of India in Pakistan was a 
simple debt and the person owned 
certam movable properties there which 
had been left behind and thus is un-
able to benefit himself out of them. 
We considered this case but there are 
so many difficulties involved that we 
could no.t bring. them within the scope 
of the Bill and if we had tried to do it 
it w~uld. have led to many mor~ 
comphcat10ns. · 

He has also drawn attention to 
cases wJ:iere persons of this class may 
have raised a certain amount on the 
pled.ge of their movable prooerty in 
Pakistan and they also did riot come 
under the proyisions of this Bill. A 
close ~xammat10n of the provisions of 
the Bill show that we have not con-
nected the reduction of debt with the 
movable property there. Where im-
movable property was involved we 
have applled the principle of reduction. 
The reason was more administrative 
a?d practical t!ia~ o~e based on prin-
ciple. Today it 1s impossible for us 
to find out what was the extent of the 
movable property owned by a parti-
cular pe~son w:hich he has lo t. It is 
almost imposs11:)le of calculation. If 
we had taken into account the movable 
property or those parts of · it that have 
been .lo$t! we ~oul~ have cre;;lted a 
ce>mphcab~:m which iJ would not have 
been w_lthm the power of the Tribunal 
to d~c1de and that may have made 
practically the whole of this law in-
fructuous . 

. I d_o feel that the matters to which 
Pandit 13hargava has drawn our atten" 
tic;in are worth consideration but I sub-
mit they are not within the ~cope of 
th~ Bill and require much clo:;~r exa-
mmat10n and I am not sure whether 
eyen after that we shall be in a ·1·os(.. 
twn to find out a solution. There are 
many desirable things which we should 
do but which are not within our power 
to <;lo. -

I w)ll not take more of the time of 
the House but before I conclude I must 
express my thanks for the manner Jn 
which the members of the Select Com-
mitte~ applied themselves to this Blll. 
Thi;y sat on Sundays and twice and 
thrice on the same day. In particular 
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I am grateful to the Chairman who
spared no pains and but for whose
guidance and application of expert
technical knowledge it may not have
been possible to see the end of our
labours so soon. Most of the changes
made in this Bill bear the stamp of his
genius.

Speaking for myself, I feel a little
unhappy about certain changes, but
compromise is of the essence of demo-
cracy, and by a spirit of give and take
we have been successful in evolving a
more or less unanimous report on a
Bill which covers so many different as-
pects of indebtedness. I dare say there
are very few pieces of legislation, per-
haps hardly any, on our Statute Book
which deal with so many varied and
different aspects of indebtedness as this
Bill does. It goes to the credit of the
members of the Select Committee that
they approached the problem in a prac-
tical spirit and presented the House
with a unanimous report. I also thank
the House for the indulgence which
hon. Members have been showing to me,
a very kind indulgence. because it is
something to be proud of, something
unique that a Bill which covers so ~
many aspects of indebtedness is being
accepted by the House unanimously.

Mr. Chairman: Motion moved:

"That the Bill to make certain
provisions for the adjustment and
settlement of debts due by dis-
placed persons, for the recovery
of certain debts due to them and
for matters connected therewith or
incidental, thereto, as reported by
the Select Committee, be taken
into consideration."

Shri A. C. Guha (West Bengal): I
have only one remark to make about
this Bill. The hon. Minister has i'e-
ferred to my note of dissent as some-
thing like a conscience clause. In fact,
he has characterised all the notes of
dissent as conscience clauses. I do
not thmk the hon. Minister will consider
conscience as something redundant or
something not to be proud of. What I
have stated in my note is that some of
the provisions of this Act should also
be extended to the refugees from East
Bengal. During discussion on the mo-
tion to refer the Bill to a Select Com-
mittee, an impression was given that
the West Bengal Government did not
express any desire 'that any of its pro-
visions should be extended to the East
Bengal' refugees. But J find that on
20th. March the West Bengal Govern-
ment wrote a letter to the Rehabilitation
391 PSD

Ministry in reply to their circular, and
in that letter they have stated: '

"As regards the protective measures
it is felt that there is fuli need for pro~
visions giving 'the' displaced persons
protection against passing decrees and
execution of existing decrees except,
of course, Government claims."

They stated there that some provi-
sions of this Act might be extended
to the East Bengal displaced persons.
Again, I have received a note from
them, dated 23rd August, in which they
have stated:

"It is however extremely desirable
that- the common benefits should be
extended to the ~a~t Pakistan refugees
as well and provision for reduction of
liabilities and concessions in respect of
t~e ex~cution. of decrees may be pro-
vided m a different way within the
framework of the Indo-Pakistan Agree-
ment."

~ ?-,ould only like to remind the hon.
Minister of the commitment which he
made during his previous statement on
the subject in this House that at the
earliest opp~rtunity he would bring
f?~ward a BIll to provide similar faci-
Iities for the East Bengal refugees as
has been suggested by the West Bengal
Government.

I support the Bill. It is a good
measure for giving relief to the refugees
most of whom have lost everything by
their migration; whether they have
come from East Bengal or from West
Punjab, their suffering has been more
or less on the same lines and so any
measure giving relief to them is wel-
come to me and to the House.

Shri Shiv Charan La} (Uttar pra-
desh): I shall be very brief in my con-
~ratulations to my hon. friend for bring-
mg forward this Bill. This Bill is not
a very simple measure; it comprises of
amendments to the Civil Procedure
Code, amendments to the Transfer of
Property Act, amendments to the Evid-
ence Act, and practically to all the civil
laws, in order to give relief not only
to the debtors but also some relief to
the creditors. Although my friend has
been very anxious to give relief to
those debtors who have left and lost
their everything in Pakistan, he has
also been anxious to see that the
creditors also are non unnecessarfly
burdened or unnecessarily punished,
that they do not lose if they can realise
something from the debto:rs. I had
been personally of opinion that the
debts of those who had simple debts
should be wiped off but the argument
of my friend, the hon. Minister has
changed my idea and I think Where the



6027 Displaced Persona 15 OCTOBER 1951 (Debts Adiustment) Bill 5028

[Shri Shiv Charan Lai]
creditors can realise easily from the 
debtors they should be allowed to do 
so. The Urdu proverb :

^  has been
proved true by my friend, the 
hon. Minister. There was certainly 
great difRculty in adjusting qti the one 
hand the demands of the creditors and 
on the other hand the plight into which 
the debtors were put by their leaving 
everything in Pakistan. Certainly it 
was not easy to make tho;̂ e adjust­
ments. There may be some hard cases 
to which the rule may not be applicable, 
but generally speaking and looking at 
the vast majority of the debtors, this 
Bill certainly is a great relief. Firstly, 
the ordinary courts and the ordinary 
law would not have given them so 
much relief. It would have required 
of them a lot of expenditure and they 
would have been burdened with the 
decree and its execution much before 
they would have been in a position to 
pay off. Now, according to this Bill 
the debts are to be looked into again, 
whether there has been a decree for 
them or not, by special courts called 
Tribunals. Those special courts will 
take much less time because that will 
be the only work given to them, and the 
parties who make the applications will 
not be required to pay the court fees In 
order to bring the matter before those 
courts. When the decrees are passed 
the amount that will be decreed will 
not be the final amounts which the 
debtors will be required to pay: first of 
all, their capacity to pay >yill be in­
vestigated :lheir present status and the 
former status will be looked into; the 
former value of the property mort­
gaged will be looked into as also the 
present value; and accordingly the 
amount of the debts will be decreased. 
Then that decreased amount will be 
considered the debt which the debtor 
will be required to pay. In IJie case of 
mortgaged property, the decree will be 
there, but the pa3̂ ent will begin only 
when the debtor gets something out of 
the claims he has filed for the property 
which he has left in Pakistan. In this 
way, several reliefs have been given 
through this Bill. I need not go into 
every one of them, because they have 
already been explained by the hon. 
Minister. Every point was thrashed 
out in the Select Committee, which was 
given sufRcient time, and worked under 
the able guidance of its Chairman. It 
looked into every fact and has produc­
ed a d^ent Bill.

I wholeheartedly support the BiU and 
think that there Is not a single clause 
which requires to be amended.

Mr. Chairman: Has the hon. Minister 
got to say anjrthing? •

Shri A. P. Jain: I have nothing to 
add, Madam.

Mr. Chairman: The question is:
“That the Bill to make certain 

provisions for the adjustment and 
settlement of debts due by displaced 
persons, for the recovery of certain 
debts due to them and for matters 
connected therewith or incidental 
thereto, as reported by the Select 
Committee, be taken into consi­
deration.”

The motion was adopted.
Mr. Chairman: We shall proceed with 

the clauses. There are no amend­
ments to clauses 1 to 42.
Clauses 1 to 42 were added to the 

Bill.
Clause (Registration oj certain 

societies and companies under 
Indian Law).

Shri A. P. Jain: There is a printing 
error in line 45 on page 18. I beg to 
move:

In page 18, line 45, after ‘‘one-third** 
insert “per cent”.

Mr. Chairman: The question is:
In page 18, line 45, after “one-third" 

insert “per cent”.
The motion was adopted.

Mr. Chairman: The question is:
“That clause 43, as amended, 

stand part of the Bill.”
The motion was adopted.

Clause 43, as amended, was added 
to the BiU.

Clauses 44 to 59 were added to the 
Bill.

The Title and the Enacting Formula 
were added to the Bill.

Shri A. P. Jiin: I beg to move:
“That the Bill as amended,

Mr. Chairman: The question i$:
“That the Bill, as amended, be 

passed.”
The motion was adopted.
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fX  ̂JŜ ŷ  „f JUt J

“ fci^. 1  u^^nr

(English translation of the above 
speech)

The Minister of Education (Maulana 
Azad): You will recall that two issues 
were raised at the time when this Bill 
was first taken up in August last. It 
was then asked whether instead of 
submitting a list o f all the archaeo­
logical sites, would it not be possible 
for the Parliament to pass a motion 
whereby the 1904 Act could be made 
applicable to all places of historical 
importance in Part States and that 
would entrust their supervision and 
care to the Central Government. 
Another issue raised was that certain 
places in Part *B’ States, which were 
not, really speaking, of national 
importance were included in the list 
while others which were of national 
importance have been left out and 
they should be declared places o f 
national importance.

16 OCTOBBiR 1951 Monuments and Archaeo- 603̂ 4 
logical Sites and Remains 
{Declaration of National 

Importance) Bill
So far as the first suggestion is con­

cerned, 1 knew that the  ̂words o f 
clause 67 are not m e r e ly  “by  Parlia­
ment” , but that the words “by law 
also occur there. Considering this 
fact, it was not possible to dispose o f 
the matter by adopting a mere motion. 
Unless each place is mentioned sepa­
rately and Parliament’s approval 
obtained to that, the matter cannot be 
considered as decided legally. Never­
theless, when this issue was raised and 
certain hon. friends thought it to be 
a possible course, I deemed it proper 
to refer it once again to the Ministry 
o f Law to consider this aspect of the 
issue and just explore the possibility 
or otherwise o f finding a way out. 
The discussion on the Bill was as such 
postponed and it was referred to the 
Ministry orf Law for further con­
sideration. They gave it a thorough 
examination and their report on the 
issue is before me at the moment. 
The conclusion reached by that 
Ministry has confirmed m y appre­
hensions. They have reported that 
unless the relevant Article in the 
Constitution is amended, there is no 
other way out but to mention each 
place separately and then seek Parlia­
ment's approval for that. Under such 
circumstances, there is no other alter­
native but to consider and pass this 
Bill in its present form. "

Regarding the second issue, the Gov­
ernment thought it proper to consult 
the hon. Members o f this House who 
were present here and who belonged 
to Part *B’ States. Each State was, 
therefore, consulted separately. As a 
result o f these consultations, some 
more places were included while one 
or two were omitted. Meanwhile it 
was discovered that names of certain 
places which we wrote in accordance 
with the reports of the States, were 
not correctly written. They had 
adopted the same spellings which were 
in use in the British days for reading 
and writing purposes despite the fact 
that those spellings were not accord­
ing to the Indian pronunciation; for 
instance, we are now accustomed tc 
write the letter (u) to pronounce too, 
whereas the previous practice was to 
write the letter o in double. Certain 
alterations of this type were consider­
ed to be necessary in the spellings of 
certain names and they have, accord­
ingly. been made. There were some 
other places, the names o f which were 
not supplied by the State Govern­
ments in full for some reason or the 
other. They had stated only that part 
o f these names which was generally 
spoken by the people. But now it 
was thought proper to write them in 
full. To provide an instance, previous-
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ly only the word ‘Serai’ was written 
for ‘Caravan Serai*. You will find in 
my amendment that it has now been 
changed to ‘Caravan Serai*. Printing 
mistakes were also discovered in res­
pect of some other places; for example 
m writing ‘Hamam* the last letter ‘m’ 
was printed as ‘n*. This mistake has 
now been set right.

All these alterations could be 
effected only if the Government them­
selves moved amendments to the Bill 
and the same accepted by the House. 
They have, therefore, been put before 
the House in the form of an amend­
ment, copies of which are at present 
in your hands. You will find that five 
amendments stand in my name there­
in. But actually these are not five; It 
is only one amendment which, At 
present, stands split ud in five parts. 
As certain hon. Members had given 
notices ot eleven amendments prior 
to me, my amendment has. therefore, 
been placed at number twelve in the 
list. These amendments cover serial 
numbers 12 to 17 in the list. I move 
them now as one amendment. The 
j;weeeding eleven amendments in the 
list are no longer

Shri B. Das (Orissa): I whole­
heartedly support the Bill moved by 
my hon. friend, the Education Minis­
ter. The object of this Bill is that 
the Government of India want to take 
upon themselves the responsibility of 
maintaining certain ancient and his­
torical monuments in Part A and Part 
B States. Going cursorily through the 
list, I find that in Madhya Pradesh and 
Saurashtra there are certain monu­
ments which can safely be maintained 
by these States. Whatever may be 
the money which the Government of 
India would provide for the main­
tenance of these monuments, I hope 
they will see to it that the State Gov­
ernments do not abrogate their res­
ponsibility and throw all responsibility 
on the Central Government.

: ?PTT^ 3f|-

j  3nnjf
^ aft Pf ^  1 8 TIWRTT ftwr

1 1  ^  arror ^ ft? ^  fir v

aft?: ^  ^
I

[Shri Bhatt (Bombay): I want only 
to draw the attention of the hon. 
Minister to the assurance he has given 
regarding certain places in Rajasthan 
which have been left out from the 
present Bill. I hope he will direct a 
closer scrutiny in this matter and sub­
sequently introduce a separate Bill 
concerning them.]

^  Of U)*-}** i  A  ^
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■ J  -i)
[MiMilaiia Azad. We have made 

efforts to incorporate in this Bill all 
the additions or deletions that were 
decided as a result of consultations 
held with the hon. Members from 
Rajasthan. These efforts will continue 
in future also.]
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[Maiilvi Wajed All (Assam): I wish 
to draw the attention of the hon. 
Maulana to an amendment tabled by 
me. It concerns the Dur/?ah of Khwaia 
Gias-ud-Din in Assam. An inscription 
on a stone, which is lyin/? in a desolate 
mosque there, refers to some land and 
jagir endowments made in the past by 
the Begum of Shah Shuja. The said 
Durgah has not been included in the 
ancienX monuments. Some damage is 
being caused to the property there. 
Earlier I had tabled an amendment 
to include it in the Schedule and I 
request the hon. Maulana to agree to 
its inclusion.]

Mr. Chairman: The question is:
“That the Bill to declare certain 

ancient and hisHorical monuments 
and archaeological sites and 
remains in Part A States and 
Part B States to be of national 
importance and to provide for 
certain matters connected there­
with, be taken into considera- 
tionr

The motion was adopted.
Clauses 1 to 3 were added to the 

BilL
The Schedvle

Amendment made:
In page 2—
(i) line 32, for ‘‘Gyrespur” substi­

tute “Gyaraspur”;
(ii) line 33. for ‘^Bijramath*' sub­

stitute ‘‘Bajramath”;
(iii) line 38. for “Udayashwar” sub­

stitute “Udayeshwar”;
In page 3,—
(i) line 5, for **Brick temole** sub­

stitute “Brick temples (two)”;
(ii) line 9, for “Sidheshwar’* substi­

tute “Siddheshwar”;
(iii) line 9, for “Namawar" substi­

tute “N’emawar”;
(iv) line 18. for “Baz Bahadur’s

temple” substitute “Baz Bahadur’s
palace”;

(v) line 26, for *"Compound wall”
substitute “Nahar Jharokha Com­
pound”;

(vi) line 33, for “Ekthumba” sub­
stitute “Ek-khamba”;
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(vii). line 36, for “GatJi Darwaja” 

substitute “Gadi Dharmaja”;
(viii) line 37, for “Hamman” sub­

stitute “Hammam”;
(ix) line 42. for “Jahai Mahal” sub­

stitute “Jahaz Mahal”.
(X ) line 51, for “Mahal” substitute 

“Jali Mahal”;
In page 4,—
(i) line 6, for “Mahar Jharoka” sub­

stitute “Nahar Jharoka”;
(ii) line 19. for “Sarai” substitute 

“Caravan sarai*’;
(iii) line 36, for “Water Palaces” 

substitute “Water Palace”;
(iv) line 37. for “Gird” substitute 

“Gwalior"’;
(v) line 40, for “Ghause” substitute 

“Ghaus”;
(vi) line 42. for **Badhi” substitute 

“Budhi”;
(vii) line 43. after “Chanderi Fort” 

add “and”;
(viii) line 46, for “Budal” substitute 

“Badal”;
In page 5.—
(i) line 8. for “Kahadwaha” substi­

tute “Kadwaha”;
(ii) after line 18. insert:
“105 Ca) Chauhara Dera Un”;
(iii) line 27, for “Sondhi” substitute 

“Sondni”; and
(iv) after line 40, Insert:
‘̂125. Surwaya Gadhi Do”;
In page 7, after line 15, insert: 
“63(a) Tipu Sultan’s Mausoleum Do”
In page 8. line 42, after “Jawahar 

BurJ” add '*and ashtadhatu gateway”; 
In page 9,—
(i) after line 19, insert:,
“42(a) Harshnath temple Harshnath- 

Sikar”;
(ii) after line 32, insert: 

Ranthambhore fort Ranthambhore”*

(iii) after line 50, insert:
*^7(a) Tcmpte, fort Data or Mukan- 

wan and statates dara”.
In page 10. after line 45. add:
<<23. Vastupal temple Tunagadh 

24. Vaiaka M a i^  Kadwar”.
In page 11, line 45, for “Gyrespur” 

substitute “Gyaraspuf”;
In page 12,—
(i) line 8, for “Kesrawad” substi­

tute “Kasrawad*’;
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(ii) line 9, for “Shlvapuri” substi­
tute “Gird”; and

(iii) line 12, for “Ancient Mound” 
substitute:

“Ancient mounds, viz., Bhairo Oadh, 
Vaishya Tekri, Kumbhar Tekri”.

(iv) after line 28, insert:
“1 (a) Ancient site Bhangadh’*;
(v) after line 42, add:

•‘12(a) Ancient mounds (3) Kalibanga
12(b) Ancient mound Pilibanga
12(c) Ancient mound Barer (Anup-

garhTehsif)
12(d) Ancient mounds (2) Binior(Anup- 

garh Tehsil)
12(e) Ancient mound Chak 86 (Do)
12(f) Ancient mounds (2) Mathula (Do)
12(g) Ancient mound Tarkhanewala

Dera (Do)”
In page 13, after line 17, insert:

*̂23(a) Excavated sites Bairat and Sambhar
District Jaisalmer

23(b) Ancicnt site Lodniva Patan**.
— [Maulana AzadJ

The Schedulê  as amended, was added 
to the BiU.

The Title and the Enacting Formula 
were added to the BiU.

\jy$ ^

tS u»*

IMauIana Aiad: 1 beg to move:
“That the Bill, as amended, be 

passed/*]
Mr. Chainnan: The question is:

“That the Bill, as amended, be 
passed.” •

The motion was adopted.

6 P.M.
MOTION RE FIVE YEAR PLAN
The Prime Minister and Minister of 

Externa! Affairs (Slirt Jawaharlal
Nehru): I beg to move:

“That the draft outline of the 
First Five Year Plan prepared by 
the Planning Commission, be taken 
into consideration.”
This Plan was issued to the public 

a little over three months back, round 
about the 9th of July. Ever since 
then it has been widely circulated to 
all kinds of organisations and asso­
ciations. industrial, labour, financial.

educational and many other. Mem­
bers of Parliament have had occasion, 
I hope, to read it and consider it. 
Apart from the reading of it. the 
Planning Commission had discussed it 
with mnny Members of Parliament land 
representatives of organisations. In 
preparing this plan, it was 
the desire of the Planning Com­
mission to have as large a measure 
of consultation as possible and indeed 
the plan was the result of that large 
measure of consultation with repre­
sentatives of various groups, political 
and other. I lay stress on this Decause 
we have never looked upon this, cer­
tainly the Planning Commission has 
never looked upon this as a Plan con­
fined to any particular group or party, 
however big or important it might be. 
They have always thought of it in 
terms of a national plan which should 
represent a very large concensus of 
opinion in the country. Of course to 
say that any plan should meet with 
unanimous approval would be a little 
fantastic. Opinions vary; many people 
want more to be done; many people 
think this goes too far. Nevertheless, 
the Planning Commission did try and 
I think they achieved a measure of 
success in the attempt, to get a large 
concensus of opinion and to put some­
thing down which is not only work­
able but which is workable by large 
numbers of people. If some people, 
some groups or parties think that this 
does not go far enough, so far as I am 
concerned, I welcome their opinion in 
that matter. They desire to go further 
ahead. Even that does not prevent or 
come in the way of their and our 
working together in implementing this 
Plan. This Plan deals with the Gov­
ernmental aspect, the Central Govern­
ment. the State Governments, but any 
planning, it must always be remember­
ed, is something much more than Gov­
ernmental planning. This Plan will 
not succeed if it is purely a Govern­
mental affair. This plan will succeed, 
in fact will go far beyond the success 
hoped for, if public support to it is 
.forthcoming. Ultimately, it depends 
ion how we can harness not only public 
/enthusiasm but public labour, public 
co-operation and work. I do not 
propose, to refer in any detail to the 
various aspects of this Plan. It is an 
outline and we thought it desirable to 
place it before the country and before 
Parliament before finalising it. As a 
matter of fact, ever since it has been 
published, a great deal of thought has 
been devoted to it, and a large amount 
of criticism, opinions, recommenda­
tions and suggestions have been 
received. Some of them perhaps do 
not express high approval ot the Plan 
but by and large there has been, I 
think, an appreciation of this Plan in 
spite of criticism here and there, and
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even the criticism that we have 
ceived has been largely helpful criti­
cism. Now, this plan obviously had 
to be drawn up and was based on 
certain obvious limitations. The 
House knows that in a general way, 
I have been connected with the idea 
of planning for a large number of 
years. I was Chairman of the National 
Planning Commission..............

Shri Kamath (Madhya Pradesh): 
Committee.

Shri Jawaharlal Nehru: Yes. Com­
mittee. I stand corrected. The 
National Planning Committee was 
formed, I think, in December. 1938 or 
thereabouts. It was inaugurated by 
Netaji Subhash Bose and had worked 
^or two or three years and then owing 
to the advent of the war or rather 
owing to the fact that many of us 
'connected with the National Planning 
Committee were prevented from carry­
ing on our work because we were 
arrested and put away elsewhere, that 
work was interrupted. Later we 
resumed it but we never completely 
finished it although I think the work 
that the Planning Committee did was 
substantial and every subsequent 
Panel and the present Planning Com­
mission has benefited ^y it greatly. 
Those Members who are interested in 
that work can have twenty volumes 
of its records. Now I have been con- 
Jiected with planning in various ways— 
one which I must confess with a cer­
tain degree of, shall I say, not shame, 
but say shyness, if I may put It that 
way.......

Shri Kamath: .Shy?
Shri Jawaharlal Nehru: In the sense 

that one is always thinking and dream­
ing of things, of what one wants to 
do, of what one would like the country 
to do, of pictures rising up, of the 
country being built up by the efforts 
of the people of the country and of 
something new emerging, built of 
course on the foundations of the old. 
I suppose I am not the only person 
who is guilty of this kind of dreaming. 
All of us have something of the stuff 
of dreams in us and all of us in the 
past many years and decades have 
dreamt of what we thought the future 
India mi/^t be. All of us, I am afraid, 
have also suffered disillusionment often 
•enough and then, in spite of that dis­
illusionment, we have nulled ourselves 
together and tried to fit in with exist­
ing realities, not, I hope, by giving up 
those dreams. We have ultimately to 
balance the two—thia element. If I 
may say so of this idealistic element 
of looking ahead and of dreaming, and 
the necessity of keeping our feet on 
the ground and of keeping a contact 
with hard reality. Hard reality by
?91 PSD

itself does not ennoble one: it drags 
one down. We cannot leave it. We 
have to live in that environment of 
hard reality. But hard reality is often 
rather crude and apt to shape one’s 
mind in many ways. So we want both 
those things and in that sense, J 
thought of planning in a vague anc 
general way and it filled my mind. 
Then came a period when I thought 
of it a little more in terms of hard 
reality, although even then, when we 
were not in charge of Government, 
there was perhaps a slightly greater 
element of idealism and wishful think­
ing than of meeting the necessities of 
the actual situation. Now we become 
a Government and we are surrounded 
by all the difficulties and problems 
that’ all Governments have to deal 
with to-day. Perhaps our heritage in 
some ways has been a more difficult 
one and the times we have passed 
through have been unusually bad. So 
we have had to think anew and afresh 
as to what we can do and what we 
cannot do. We started our career in 
Government with a great deal of 
enthusiasm and many hopes as to what 
we should accomplish fairly soon. I 
do not think that what this Govern­
ment has done in the course of the 
last few years is negligible. I think 
it is a fairly proud record considering 
everything. Nevertheless it does not 
come up near to what we had hoped 
to do in many fields. Within a month 
or possibly two of my assuming charge 
of one part of the Government, the 
Cabinet appointed a Planning Com­
mittee or some kind of Planning 
body..........

Shri BLamath: Planning Board.
[M r. Deputy-Speaker in the Chair]
Shri Jawaharlal Nehru: With Mr. 

Neogy as its Chairman because I was 
eager to grapple with this business. 
That Planning Board was not meant 
to draw up any detailed plan but 
rather to collect togetheî  the various 
plans and efforts that had been made 
in this direction, to give a certain 
order of priorities, and to tell us how 
to plan or rather how to put up the 
machinery of planning. That Board 
functioned very effectively and at the 
appointed time delivered its report, 
round about December. 1946 or 
January, 1947. But then the House 
will remember that we were going 
through, during that period, a ven'̂  
difflcult and continuing political crisis 
and it was quite impossible for any 
such big scheme to be undertaken. 
That crisis continued till ultimately it 
was re.solved in a way on the 15th of 
August, 1947 by the coming of Inde- 
pcndc.ice. We resolved one crisis, and 
the moment it was resolved, that very 
minute started other and deeper crisis 
which upset the whole out!noV
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newly created State of Pakistan and 
In parts of North thditf. We had to 
face that trouble. Again it was dlfll* 
cult to think of planning when we weiiife 
fighting for survival. And all klnas of 
things happened after that Wnlch the 
House will no doubt remember. I am 
merely referring to that, giving that 
background, to point out the reason 
for delay in this undertaking. Various 
other matters happened too. I regret 
now, as one can always regret after- 
w*ards when one is wiser after an 
event, that we did not start this busi­
ness at least a year, may be two years 
earlier than we did. We should have 
done so. We would have been better 
off in many ways, if we had done it. 
However, ultimately, a year and a half 
ago or thereabouts we did start this, 
and three months ago we produced this 
preliminary report—this outline Plan.

Some people have imagined that the 
Planning Commission having present* 
ed this report has done its ^b and 
should be wound ud. That of course 
is a complete misapprehension. The 
Planning Commission, if I may say so, 
has hardly begun its work. It has 
been reconnoitring—it has made a 
reconnoissance of the Held—and it has 
come back to give certain indications 
as to what it might do and ask the 
country to do. The actual work has 
now got to begin, or perhaps to begin 
in a real sense, after this report has 
beeh finalised as I hope it will be. in 
the next two or three months. That 
does not mean of course that nothing 
should be done till we finalise the 
report. This renort has been based, 
as it had to be. on the state of affairs 
existing today, that is to say, on the 
actual plans being in operation and 
those that we could take uo in the 
near future. It would have been 
unwise and totally unrealistic for this 
report to forget what has been done or 
what is being done or is likely to be 
done, and to* put down something com­
pletely, if I may say so in the air. 
So they had to oroceed with that 
check; of course, recommending that 
something should be .speeded up, giving 
priorities and all that, but nevertheless 
basing the report on what is being 
done, so that the report can be follow­
ed. I hope, it is being followed from 
now onwards, even though it has not 
been flnaMsed, by various departments 
of Government and by State Govern­
ments in the work they are doing, by 
giving the work a certain direction 
and by attaching importance to certain 
priorities.

Now, I said that this report and this 
whole aooroaoh is conditioned by 
various factors. Any Planning Com­
mission that we appointed could not

very go outside those limiting
fa'irtbrs and give us something which 
hiight have been desirable to look at 
and to read but which would have 
been very difficult for us to give effect 
to, unless we sweep away all those 
limiting factors. Now what are those 
j limiting factors? The limiting factors, 
Ifirst of all, not the most important but 
'certainly one of them is our Constitu­
tion. The Planning Commission can­
not upset the Constitution. It has to 
work within the four comers of the 
Constitution, as we have to. so long as 
we do not change it. I say this 
because some of our critics are making 
certain proposals which involve a fair­
ly vital change in the Constitution. 
Now those proposals may be good or 
may not be good, you may agree or 
disagree, but before you put forward 
these proposals or before this House 
can consider them, this House has to 
change the Constitution in bo far as 
it mliht come in the way. Then, an­
other limitation, if you like, is that 
the Planning Commission accepted, not 
the status quo—we do not wish the 
status quo to continue by any means— 
but nevertheless it did not proceed on 
the basis of sweeping away the 
present econokiic and social structure 
of the country. It proceeded on the 
basis of changing it with as. much 
speed as might be possible, but never­
theless accepting things as they are 
and gradually changing them in a 
particular direction.

Again, criticism is advanced which is 
based on a complete and basic change 
of the present economic structure of 
the country. Many Members of this 
House and, if I may say so, even I 
would like a basic change of the 
economic structure of this country. 
(Hear, hear,  ̂ But the difficulties 
arise—and I am rather, as I said, 
prone to wishful thinking and dream­
ing about these matters'and so I have 
to pull myself back. Anyhow the 
Planning Commission could not very 
well do that and if you tried to do 
that, if this House wanted to do that, 
as it is perfectly entitled to do, it 
would be a somewhat lengthy process. 
Meanwhile are we to sit down and 
wait till that process is completed and 
then think of planning? That» I sub­
mit would be a completely wrong 
approach.

Now, the third set of limiting fac­
tors are, if I may say so, the condi­
tions in which we live in India and 
these conditions have to be accepted. 
What are our resources, what ^e can 
do and what we cannot do. We can- 
î ot change those limiting conditions 
because they are of the stock of 
reality; we can change them, of course 
in the sense we can plan to change,
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though that is a different matter. We 
had planned to change them and in 
fact, the whole oi planning would have 
no metonhig at all, unless we change 
them; we should increase our resources, 
plan for them and increase the tempo 
or advance and progress. But we 
cannot ignore them; we cannot for 
instance, make a plan which goes com­
pletely outside our present resources; 
we Just will not be able to work )t. 
That is not a matter of even changing 
a limiting factor, which Parliament 
might do, but even Parliament, I sub­
mit, with all respect, catmot change an 
existing fact. It can lay down condi­
tions wherein those factors can be 
changed;it can lay down rules or 
statutes which will help us to change 
those conditions. In fact, it can 
accept values which themselves will 
tend to change those conditions. These 
are the various limiting factors.

A criticism has been made that this 
Plan has no definite philosophy behind 
it as well as no definiteness. So far as 
definiteness is concerned, I do not think 
that that is a correct criticism, 
bccause, this plan is definite, is detail­
ed. Not this book necessarily that you 
have before you. It is quite impossible 
in the space of a book like this to give 
all Ithe details. But, the Planning 
Commission has worked out with the 
help of our Ministries and the State 
Governments precise details, not of 
everything, but in regard to most of 
their proposals. They propose to work 
out the details of the rest.

As regards the charge that it has no 
philosophy underlying it, that is a 
difficult Question for me to answer. 
Each individual and certainly any plan 
should have some philosophy of life 
which is kept as the aim towards 
which we go. I suppose we as a Gov­
ernment or we as Parliament or we as 
makers of the Constitution do have 
some philosophy. It may not be 
precise. -I suffer from one fear in this 
respect. As a people, we in this 
country are prone to be too philosophi­
cal, indeed to be too metaphsrsical: all 
of us in a greater or lesser degree. I 
have the highest respect for philosophy 
and I fear that a great part of the 
world today is going farther and 
farther away from philosophy and 
therefore going rather astray too fast. 
If I were speaking in any other part 
of the world, I wpuld lay great stre^ 
on the philosophical approach to life. 
But, we in India are so enveloped in 
philosophical and metaphysical think­
ing that a thing which is exceedingly 
good may become very bad for us: in 
the sense not that philosophy is bad— 
about metaphysics I cannot venture 
any opinion—but we develop an un­
balance. It must be a balanced philo­
sophy; balanced with reality and

balanced with other facts. It develops 
wishful thinking, and as I mirsell am 
so guilty of wishful thiiiking And 
dreaming, 1 suspect philosophy when 
it comes near me, although I respect it* 
There was this danger that iti ord^ to 
satisfy ourselves and others, this Plan 
might talk bravely of some underlying 
philosophy of our approach, economic 
or social, and put out very fine propo­
sitions which would have gone down 
with the public most certainly as our 
brave resolutions do, but which might 
have led to a certain hiatus between 
brave talk and fine dreams and the 
actuality that we have to face. We 
would have perhaps misled ourselves 
into thinking that we have done our 
job by laying down those very high 
and fine principles. Therefore, rather 
deliberately, we tried to keep away 
from philosophy: again I repeat, not 
because we do not attach value to it. 
I think it is highly important that as a 
country we should have, not a precise, 
but a general, philosophy q| economic 
and social approach. In fact, gradually 
we have developed it in the past days 
of our struggle for freedom and later. 
Everything that we do gradually tend 
to develop that: but not in the meta­
physical sense of putting down high 
propositions, unrelated to actuality. 
So I submit that this outline Plan that 
has been placed before the country 
and that I have the honour to place 
before the House to-day is a very 
practical, a very realistic and even a 
very prosaic approach to a very im­
portant problem. Not only is the plan 
important, but it has someting behind 
the printed word—tremendous ad­
venture is hidden in it. I say this 
because, after all, planning is not a 
business of writing out an outline 
Plan and of delivering soeeches and 
passing resolutions upon it. Ultimately, 
planning is work. Planning is labour, 
organised, well thought-out labour and 
the utilisation of the resouroaf of the 
country, including and more especially 
the resources in human beings, to the 
best advantage and for the benefit of' 
those human beings. That is what 
planning is. Personally I have the 
greatest respect for people who have 
to deal with the financial aspects of 
the problem, because somehow, in our 
modern world, money surrounds us 
and dogs us and keeps us back or 
pushes us forward in several directions 
all the time. We just have to think 
aM the time in terms of money and of 
the money available. And I must 
have, and the House must have due 
respect for money. Nevertheless, 
sometimes I feel that that due respect 
goes too far and we forget other fac­
tors in the problem, other factors like 
the human factors and the rest of it. 
After all. money has been created in 
the past and will be created in the 
future, not by gambling in stock ex-
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changes or In other speculative 
markets in Calcutta or Bombay. Money 
has been created and will be created 
by means of labour. (Shri Kamath: 
Wealth, not money.) Not money, I 
am sorry. I mean wealth. Wealth is 
created by human labour. ’ And the 
problem, therefore, is a utilising and 
harnessing human labour lor the 
creation of wealth, not of Juggling of 
money bags by speculation or in other 
ways, or merely taking money out of 
one pocket and putting it in another, 
which may be desirable if one pocket 
has too much of it; but it does not 
make very much difference in the end. 
So I think, while we have and we 
must in the nature of things, pay 
attention to our financial resources 
etc. if that is the way the machinery 
works, I think the real approach should 
be that labour id the real wealth and 
the real capital provided we utilise it 
in a proper way.

We have in India and in many other 
countries the extraordinary situation 
of, on the one hand, our wanting pro­
duction and increased production and 
increased wealth: and on the other 
hand, we have idle hands, the un­
employed or the unemployable or the 
partially employed, in vast numbers 
a?4 over the country, not only not 
adding to the wealth of the country, 
but a burden and a drain on Its 
wealth. We have unemployed of two 
kinds. One a relatively small group 
and the other a very large group. The 
small group consists of those who 
do not labour at all or engage in no 
productive effort, but live on the 
labour of others, whether it be rent 
or whether it be some other kind of 
income that they derive. I am not 
for the moment challenging their right 
to derive that rent or income. I am 
only pointing out for the moment that 
they are unproductive and they are 
unemployed, some of them at least. 
These are the people who live at the 
top of the social ladder. They need 
not work because others have worked 
either before them or at some other 
time for them. They may be un­
employed and may not work, nor pro­
duce, but they consume all the same 
and possibly consume more than 
others. While not producing they con­
sume and therefore they are a burden 
on society.

The other and vaster class of un­
employed are the people who have no 
work. Some of them may be lazy: 
they may have work and yet may not 
do it and in our country laziness is 
encouraged, beggary is encouraged and 
oUr people are charitable and they 
help these people to be lazy. But

after all even those people are rela­
tively small in number. They may 
be in lakhs but still relatively they 
are a few, possibly one million, two 
millions or even five millions.

But then comes the real unemployed, 
persons who can work given the 
chance and who do not easily get the 
chance. There we have this anomaly, 
namely of our wanting prbduction and 
building up of wealth and large num­
bers of people who might have been 
capable of work, not having the chance 
to do it and yet consuming something, 
though not very much, so long as they 
are alive. Anyway they are a drain 
and a burden on the country.

How to harness this labour power 
and use it for the production of 
wealth? How indeed, apprt from 
harnessing them for wealth produc­
tion. can we harness them for their 
own benefit to enable them to lead a 
productive life, becaifte nothing is 
more harmful ultimately than living 
that life of unemplo3rment. which 
gradually drives them into the class of 
unemployables, because they deterio­
rate in every way—intellectually, 
physically and psychologically—and 
gradually they become unemployable. 
They become no good at all. whether 
they belong to the middle classes 
waiting some kind of work or job in 
Government or in some other under­
taking like that or whether they belong 
to the labour class-wanting some work 
in a factory or field. After wanting 
it for sometime and not getting it they 
deteriorate in every way and that is 
a tragedy, because they may prove to 
be fine workers.

Take our middle class people. There 
are so many young men coming out 
of our universities, going about trying 
to get a post somewhere and not 
getting it, becoming frustrated and 
adopting wrong courses and just fad­
ing out and all the promise of their 
youth disappears. How are we to meet 
this situation? You talk and we talk 
of planning in terms of wealth pro­
duction. Quite right. But I think the 
more basic approach to the problem <s 
to look upon it in human terms, in 
terms of the human beings of India, 
how to give them work, how to make 
them productive, how, anyhow, to save 
them froni the deterioration that comes 
from not doing anything and losing 
the respect of others and one's own 
jelf-respect.

1 Alive said something here which is 
rather basic and it may well be used 
by critics of this Plan and they may 
hurl at this Plan “Why do you not 
apply your own test to this plan of 
yours? Why do you not lay down a 
scheme of employment for every
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body?” Frankly, it is not possible, 
because we just do not see how we can 
do it at this stage. Certainly, as an 
ideal we are prepared to keep it but 
we are trying to keep away from the 
ideal by putting down that every man 
shall have work and food. Certainly 
it is the duty of every Government to 
see that every man in this country has 
food, ciDthing, shelter and other things. 
And yet we jpst cannot do it in the 
way we would like to do it. So, what 
is the good of saying it? We cannot 
Just give employment for everybody 
in India in the existing circumstances. 
We can work to that end, we should 

ikeep that as our ideal, obviously it 
/must be the ideal of every planner: 
I full employment and full productive 
f employment. But to say that just that 
[ way would be to mislead ourselves and 
t midead the public. Nevertheless, I 

think our thinking should emphasise 
that aspect of this problem and empha­
sise it in various ways. For instance, 
there is the normal employment, 
whether it is in the field or factory or 
Government office or business office, 
wheiever it is, which comes under our 
present economic system. In the 
normal way, as business increases or 
Government work increases more 
people are employed, as we increase 
our industrial and agricultural work 

. more and more people would be em­
ployed. It is true, but there is another 
approach to the problem which 
requires consideration and that is that 
regardless of these economic difficul­
ties, there should be some type of 
work, it may be manual labour,—and 
manual labour is the best type of work 
which you can have—which should be 
available to any person who wants 
work. No person who wants work 
should be denied that, some kind of 
work even though it might be of the 
simplest variety should be available. 
We can build roads, we can dig canals, 
we can make wells and tanks, we can 
build houses which are so badly need­
ed in this country; we can have an 
enormous housing programme, and so 
on and so forth. When we think of 
these matters in normal financial 
terms, huge astronomical figures come 
before us: housing in India, one
hundred crores, five hundred crores, 
and we collapse under the weight of 
those figures. And yet, look at it from 
another angle. There are those people 
doing nothing, houseless most of them: 
why should we not somehow harness 
'hat energy and build houses?—not in 
thone economic and financial terms, in 
some other terms which ought to be 
capable of being thought out

This whole question can be 
approached in this way so that we can 
bring in and utilise our manpower. 
Blit then we rome up against various

difficulties. Are we to compel our 
people? We are a free democracy and 
people do not believe in compulsion? 
In our rehabilitation schen̂ ŝ we had 
fine schemes; we have not been able 
to give effect to a lot of them because 
people refused to go there. They 
preferred a semi-starvation existence 
in one place, preferred living in hovels 
in one place than prefer living In a 
good house with land to work on 500 
or 200 miles away. We have even 
induced them to go and then they have 
come back to the hovel and the semi­
starved existence. We cannot compel 
them by law: if a person prefers a 
semi-starved existence in a particular 
place, we cannot compel him and take 
him elsewhere. What are we to do 
about them? Are we to compel them 
to do that? (Shn Tyagi: My
friend says, yes. I myself agree that 
a measure of compulsion inevitably 
comes in at some stage or other.

I have been talking about the un­
employment and wofk waiting to be 
done. Parts of India are heavily popu­
lated and yet there are large parts of 
India which are very sparsely popu­
lated which can be developed. The 
land is waiting to be tilled, if people 
will go there, but people do not . go 
there and there is an enormous reluct­
ance to get out of their ruts. The fact 
of the matter is that all of us—with | 
all respect to hon. Members of this 
House—have a tendency to live in the * 
old ruts: sometimes even mental ruts. | 
certainly physical. Take our food 
habits. If we miss something that we < 
are used to, we are very annoyed and 
angry. If we are used to rice, we must j
have rice, come what may..........

/
Shrl Kamath; What about 9sh, which 

the Food Minister recommends?
ShH Jawafaarlal Nelini: ..........with

the result that even though there 
might be food in the country, if a 
particular type of food is lacking there 
is a tremendous hallooballoo. Govern­
ments shiver. Food Ministers cannot 
face anybody. Why? Because every­
body likes to live in his own particular 
way and maintain his own habits. I 
have no objection at 'all to a person 
who likes rice to eat rice, or a person 
who likes wheat to eat bread. It is 
not a question of objecting to this or 
that, but it is a question of adjusting 
ourselves to the situation, to certain 
obvious difficulties.

Many Members of this House may 
know that in western countries. In 
Europe, in many countries of Asia, 
where war has had a very far-reaching 
effect, their entire food habits have 
had to be changed by force of circum­
stances. They had to accept thai. 
Take a thing which is very desirable
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but not com pletely necessary— take 
sugar. Now— I hope the Food jS in ister 
is not here— oh, he is here, well I hope 
he w ill not listen.

An Hon. Member: Do not worry. 
He is hard o f hearing.

Sltfi Jawaharlal Nehru: Now, we go 
out o f our way to pamper to certain 
people who shout a lot. get quantities 
o f sugar from  outside, paying heavily 
for  it.

Shri Kamath: For rasagolaa.
Shri Jawaharlar Nehru: Well, if you 

went to England you might gel pos­
sibly— I forget now— a spoonful or** so 
of sugar a week and people put up 
with it and* sometimes a little notice 
is sent to them “ We have no sygar; 
do not com e for  the next fortnight” 
and they do not go. They do without 
it simply. There, is no shouting so far 
as I ta ow , while here  ̂ we are such a 
sugary and sometimes soppy people 
th^t unless w e have our fu ll ouota of 
sugar and our sandesh and rasagola 
dim culties arise and Governm ent is 
blamed and the Food Minister has to 
import sugar.

Shri Kamath: And Mr. Tyagi*s
shakrani.

Shri Jawaliarlal Nehru: We can im­
port many more useful things for
that money. .T h a t is an example of 
how we live in ruts and how  w e re­
fuse to change oUr habits and I do 
not think that we shall go very far 
in this or in any other respect unless 
we are prepared to change our habits, 
not for ever but in a period of diffl- 
culty. ,

I suppose the reason for our living 
and follow ing rather definitely set and 
precise ways of life is that our social 
system has been rigid. Our profes­
sions, our castes etc. have rather 
petrified it. W e do not like to get 
out of a particular habit which our 
own group or community has follow ­
ed. That IS a great drawback not only 
socially but econom ically. Unless 
in India labour can be transferred and 
utilised for various purposes, and it 
does not stick to a particular habit 
or a particular way of working, you 
cannot have new industries. You can­
not have new things. Because in 
new industry there is no person tr^ n - 
ed for that industry. It is a new
thing, of course. Unless you have 
that mobility of labour— ^labour pre­
fers to sit In an odd place somewhere 
and live an existence full o f .difficulty 
and .suffering to going out to a new

place, taking all the risk, making 
much more money and having better 
conditions of living— you find great 
difficulty in really w orking out all your 
plans, etc. There again, if you want 
that mobility o f labour, etc., we come 
back to a certain rigidity in our so­
cial life. To some extent— to a large 
extent, I think— our social life has w  
im dergo a change in order to fit in 
w ith modern econom ic conditions and 
in order to be able to help the change­
over to greater weaUh production, to 
greater production that we all aim at.

Now, what good will it do us if we 
make a fine plan, worked out to the 
smallest detail, but all these essential 
Mmiting factors, social ‘ and economic, 
pursue us? I have not a shadow of 
doubt that we could build up India 
given certain extreme conditions of 
peoples’ willingness to w ork hard and 
all the time. W e could build India 
up without the slightest reference to 
the Finance Minister or to finance. 
But, o f course, those conditions are 
extreme and to make four hundred 
million people behave in a particular 
w ay is a frightfully difficult, alijiost 
impossible, matter. That is where the 
difficulty comes in.

Shri Kamath: It will come in our 
time.

Shri Jawaharlal Nehru: I hope so 
Anyhow  we have to take both into 
consideration, the Finance Minister 
and the people, and combine their 
resources to this end.

It comes to thin that it is quite in­
evitable, I think, in a country like 
India to bring in a certain measure o f 
compulsion. In what manner and to 
w hom  it should apply is another mat­
ter. The old National Planning Com­
mittee recommended that every 
graduate, every person getting a dip­
loma or degree, should not be given 
the diploma or degree, till he had 
put in a year’s labour in field or fac­
tory or somewhere. That I thought 
and still think is a most excellent 
suggestion for  a variety of reasons. 
Apart from  getting labour for build­
ing purposes, from  the point o f view 
o f that individual it would be extra­
ordinarily good. Our health will im­
prove; our physique will im prove; we 
would be altogether better human be­
ings and meanwhile the country 
would profit by ^that labour. There 
are difficulties in the way, I know. 
Various Provincial Governments have 
tried that, or thought o f it and have 
given it up because of the difficulties. 
I do not myself see any difficulty 
which is insuperable, and one may 
begin in a small way. One need not 
begin with 50 million people. One
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may begin with 50,000 or 10,000 if you 
.like, but something of the kind is es­
sential. I would personally go a step 
lurther. Let us begin with the next step 
and say that every person, let us say, 
between 20 and 22 years of age should 
do two years’ labour for the country- 
In other countries where they have 
construction for war, military service, 
normally every young man between 
19 and 21 or 22 has to put in one 
year’s or two years* or sometimes 
three years' service in the army; it 
does not matter what status ho has, 
rich or poor, he has to live and work 
as an ordinary private for a period 
of two or three years. The only per­
sona who are excused are those medi­
cally unlit. Now, that is military con­
scription. I am not in favour of mili- 
tllry conscription. It displays a cer­
tain warlike mentality which I do not 
approve, but leaving that out, leaving 
the war aspect of it, I think that de- 
v^oped discipline, and raised the 
whole morale and physical stature of 
that nation. Now, I remember the 
example of a country which used to 
have military conscription but was 
prevented, being defeated in the war 
—it was the first World War—from 
having any conscription for their de­
fence forces and from having an army. 
The country is Bulgaria, a country in 
the Balkans. Now, they said, “All 
right, we will not have conscription 
for war, we will have conscription 
for labour**. They conscripted every 
able-bodied man there for public 
works construction. They inculcated 
discipline, had drills, made roads and 
bridges. You know that during the 
war the country suffered badly and 
they turned the whole youth of the 
country towards this rehabilitation 
work, reconstruction work, of the 
country, and in a few years all the 
roads, bridges and houses that had 
been destroyed had been built up by 
conscripted labour and in the mean­
while these young men became 
stronger and better, and they finally 
went back into civi?# or other employ­
ment. Now, all these things, I think, 
are worth considering, and though I 
am the Chairman of the Planning 
Commission, I would like to suggest 
to my colleagues on the Planning 
Commission that they might consider 
these various approaches to the prob­
lem of utilising this wasted surplus 
labour force of the country, and this 
has to be considered not only from 
the point of view of utilising this 
surplus labour but from the still more 
important point of view of raising the 
whole tone of the country, and of our 
youth more especially.

Now. there is another mat «̂r to 
which I should like to refer. Yester­

day, this House passed the Industries 
(Development and Regulation) Bill. I 

was very happy that we could manage 
to pass that during this session, and 
it will be very unfortunate indeed if 
it had remained over. It had, I regret 
to say, remained waiting long enough. 
However, we passed itj and I think it 
should help us greatly iQ our attempts 
to plan. Now that Industries (Deve­
lopment and Regulation) Act gives the 
State power of regulation and con­
trol over industries,  ̂ the question 
arises of limiting dividends, profits 
and the like, just as the question 
arises of freezing wages and the likq 
in certain circumstances. Not that 
wages are high or salaries are high, 
but we are compelled by circum­
stances to stop them at a certain 
level till there is more wealth and pro­
vision to enable a rise to be given. All 
those questions arise but one matter 
which is troubling all of us to some 
extent, and no doubt troubling more 
those of our colleagues who are con­
nected with the Finance Ministry. 
We talk as I said, of limiting profits 
but what about the money which is 
referred to—let us say—as blacjp- 
market money which never comes in* 
to the open. There Is no question of 
limiting the profit there because it 
does not come out......

Shri Kamath: Shri Tyagi is after 
that black money.

Shri Jawaharlal Nehru: Therc is a 
great deal of public resentment—and 
very rightly too—against this black- 
marketing business and all of us had 
expressed ourselves faiply strongly 
against it. But expressions apart, it 
is a serious problem £rom the planning 
point of view as well as, of course, the 
social point of view. I think various 
Provincial Governments have tried to 
exert themselves to put a stop to it̂  
and indeed in some measure some-, 
times they have succeeded. Large, 
numbers of individuals have been; 
punished though as a rule, those in­
dividuals are what are called, smaller 
fries—not the big people. Now if a 
small person indulges in black- 
marketing,—it is not good whoever 
he may be—but It is rather an * 
individual offence. But when bigi 
people indulge in it—and a fairj
number of them do so—then it; 
is not an individual offence only—it is 
something much more than that. It 
is a social evil and I think it is true 
to say that in India this blackmarket- 
ing is something much more than atî  
individual offence. It is a social evil 
of some magnitude. Not only is it a ’ 
social evil of that magnitude but any' 
plan that you may build up may be, 
to some extent, undermined and
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sabotaged by that social evil. Because 
in a sense it affords a certain leak­
age which will affect your plan if that 
thing goes on. Therefore, apart from 
other reasons, social, moral etc., from 
the strictly practical point of view of 
your plan and planning, it becomes 
essential to curb and scotch this busi­
ness of blackmarketing. After all, we 
say that we are going to have a pub­
lic sector and a private sector In oar 
plan and of coiJVse it is quite inevit­
able whatever viewpoint you may have 
—whether the public sector should be 
bigger and private sector smaller— 
that may be so but inevitably there 
has to be a public and a private sec­
tor and we say that even the private 
sector must be run in conformity 
with the objects of the plan. A pri­
vate sector does not mean unrestricted 
and absolutely uncontrolled private 
enterprise. It is controlled by the 
main objectives of the plan. It has 
to fit in with the plan, it has to work 
for that plan. We do not interfere 
with it otherwise but it has to accept 
the brpad objectives of the plan and 
work for It and where it does not 
work and where it comes in the way, 
we have to step in and take chiarge 
of it. if necessary. Now we talk about 
some kind of control of the private 
sector. Surely, it follows from that 
argument that there should be control, 
if you like, but something much more 
than control—of this blackmarket si­
tuation which is—well, I do not know 
what you call it—it is not a private 
sector, it is a very secret sector which 
works underground. Therefore I say 
that we have to consider both as 
Government and as Planning Com­
mission as a mdtter of urgent con­
sequence, how to deal with this 
blackmarketing as a social evil. It
7 P.M. is difficult. As the situation is to­
day we have found it rather difficult 
to deal with it. because the proces­
ses of the law are slow and technic^ 
Mnd the resources at the command 
of some of those gentlemen accused 
of blackmarketing are fairly big. And 
50. State Governments have proceed­
ed in the law courts against them, 
and after a year or two or three 
years of trial the cases collapse. And 
ihen again, because large sums of 
money are involved, the way to 
temptation is open too to many 
oeople who enaulre into this matter. 
^nd then, finally, the law itself was 
lot normally meant to deal with 
hese large-scale secret social evils.

they escape the net of the Iflw. 
Now, nil these are problems. I think 
one thing we .should decide in our 
minds—that we mu.st find some way. 
und if it is necessary to have fresh 
md additional powers in law I am

quite sure that this Parliament would ‘ 
not grudge them and the country 
would approve of them, provided 
tiiey can deal adequately with this 
great social evil of blackmarketing.

This of course naturally is not re­
ferred to in this book, because this 
is a prosaic matter of schemes and 
things and priorities. But I can tell 
you that this is a matter very much 
in the minds of the Planning Com­
mission. During these two or three 
months since the publication of Ihis 
report we have received a large 
number of suggestions etc. and they 
are being considered daily and con­
ferences are taking place. As a re­
sult the new and tlie final report is 
gradually taking shape in our minds 
and in our notes. This final report 
or final plan is likely to be in three 
volumes: Volume I— P̂olicy and Ad­
ministration, Volume II— P̂lan for the 
Public Sector, and Volume III—Plan­
ning for Industry in the Private Sec­
tor. This would contain fairly full 
details.

One naisapprehension I want to re­
move from your minds. Many people 
have thought that this Plan depends 
upon foreign help. That is not so. 
We welcome foreign help, if it comes. 
But the Plan, contained in this book 
does not depend upon foreign help at 
all. What we have said is this. We 
have made d  plan regardless of 
foreign help. If foreign help comes, 
we enlarge that plan, we go further. 
It is not that the plan is affected by 
it. Only, it is enlarged by the foreign 
help that comes in, just as we can 
enlarge it if we ourselves work harder 
in this country. This particular Plan, 
as it is, does not depend on foreign 
help at all. In the second and third 
stages, if foreign help comes, it 
means that we can increase by 20 or 
40 per cent, in the course of five years. 
In fact, although it is cedled the Five 
Year Pain, it is possible—I hope it 
may happen—that we can go much 
further within five years, not so much 
because of the money coming in from 
elsewhere but because of good public 
response. I have little doubt that we 
can go beyond this Plan within the 
five years.

Now, I do not wish to take much of 
the time of the House. I have not 
dealt with the details of the Plan, 
partly because the book has been with 
the Members for three months now’ 
and they have discussed it and, partly, 
because any details can be consider­
ed if suggestions are made. Other­
wise we are likely to be lost in this 
large forest of plans etc.
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Now, this debate that I am ventur­
ing to initiate in this House is largely 
meant to receive an indication of the 
mind of the House as far as possible, 
so that the Planning Commission 
should understand how hon. Members 
think, to get particular suggestions 
from them, far-reaching or small, and 
thus be helped in making and finalis­
ing this Plan. I will submit to the 
House that- it would not serve any 
useful purpose, if Members suggest 
here—I mean at this stage—odd 
schemes or odd plans. This particular 
scheme should be included and this 
River Valley Scheme should come In. 
That is a matter which should be con­
sidered and can be discussed with the 
Planning Commission, but to discuss 
the importance of a particular scheme 
here in this debate which is meant to 
cover broader issues would ngj; help 
very much. The House ^11 remem­
ber that the Planning Commission 
would like to include scores of other 
schemes in these projects. The real 
difficulty is this picking and choosing, 
this business of priorities because 
you cannot go beyond a ecrtain figure. 
Unless you do something which en­
ables you to go beyond' that figure 
later on, we must keep within that 
figure. Otherwise the Plan becomes 
unrealistic. Therefore, we have always 
to think if we are to put in something, 
what we have to take out of the Plan.

Now, I want to be quite frank v'ith 
you; it grieves me that matters like 
education do not find a more import­
ant place in this Plan, because, after 
all, education is a basic thing. I am 
not particularly enamoured. I might 
say, of present day education (Hear, 
hear). That is another thing, but after* 
all education is the basic thing for 
everything (Hear, hear) and not only 
education in the technical sense, in­
volving technicians, scientists, engineers, 
doctors and the like—not I hope, so 
many lawyers—but if I may add, I • 
want a fuller education, because T am 
getting rather frightened of these very 
high-class experts and specialists who 
sometimes come from other countries 
and sometimes you find in this country, 
who are exceedingly good for the parti­
cular work they might do, but for the 
rest they have no conception of life’s 
problems and how to meet them. That 
is, I should like our education to be 
an education in living, not merely in 
working a machine or something. So 
I attach thei greatest importance to 
education. It hurts me to see that we 
have not got money for education and 
in the long run it will not p«y us. 
Nevertheless, compelled by circum­
stances. we have given certain priori­
ties for this much abused education 
somewhat low in the scaie. What is
391 PSD

one to do? Are we to give up a River 
Valley Scheme which promises more 
food, more power, more agricultural 
land, more canals etc. and more weaMh 
ultimately? If we spend what w  
have today even in the best of acti­
vities like education and health, we 
have nothing left over. This means 
that we remain we arc and we do not 
move at all. Because, all the progress 
that we make comes from what is left 
over after consumption. The bigger 
the saving, the greater the progress; 
it is a very simple formula. You can 
get more savings by more production 
or by less consumption. Consump­
tion. generally speaking, is not very 
great. Leaving out certain wasteful 
classes at the top, the average man 
in India has not got the money to con­
sume much. We have either to pro­
duce more or consume less, that is 
tighten our belts in order to save more 
or have more later or have both. That 
is the problem. We cannot cat the 
cake all the time and still have it too. 
We have to face the problem of pri­
orities. As I just pointed out to you, 
if we provide something In the nature 
of a luxury, we may have to do away 
with things which are necessities.

Many Members bring forward th« 
examples of certain Communist coun­
tries like Russia. There is much in 
the Russian example which is very 
helpful to us and from which we can 
learn. But, I hope hon. Members will 
also remember the heavy price that 
Russia paid for it: the price of tight­
ening the belt not for a month or a 
year, but for a generation, tightening 
the belt and living in the hardest pos­
sible way so as to build for the future. 
Normally speaking, no coimtry with 
a democratic Government or democra­
tic processes can force the people to 
undergo that kind of tightening of the 
belt and suffering which was done 
there. We cannot do it. On the other- 
hand, if we do not make adequate 
progress, then we weaken. Then, the 
problem corner before us. If we can­
not make progress in this particular 
way, must we adopt other ways, other 
economic systems and the like? In the 
final analysis, in the confiict of ideo­
logies in the rest of the world today, 
it is not armies that will prevail; it is 
not victory in war that# will prevail; 
but that economic system will prevail 
which delivers the goods in the best 
way. It is not that the same economic 
system might prevail in every country. 
There might he variations; there might 
be alterations suited to the genius or 
to the conditions of a particular coun­
try. Ultimately, that system will pre­
vail which succeeds in solving the eco­
nomic and social problems because 
they are the basrfc problems. If by any chflnce the system th«t we ^re living
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[Shrl Jawaharlal Nehru]
under today fails to solve them, then, 
Inimitably we have to search for some 
otim way, some other ssrstem.
cause, it would be quite absurd to say 
that this particular system is so 
sacrosanct, that it cannot be changed 
come what may. It is absurd because 
we ought to grow, we want to live well 
and we want the country to live well 
and progress and become strong, 
powerful, and cultured and all that. 
That is important; not preserving any 
particular system.

We feel that what has been mention­
ed in this report of the Planning Com­
mission is a realisable thing, is a thin<r 
whirh. in any event, whatever we may 
do in the ultimate future, is the basis 
on which we ihould^ proceed. Now. if 
we want to chanjre it here and there, 
we shall change it. There is nothing 
immutable in it. But, once we adopt 
a plan, it is right that we should think 
of it in some terms of finality: not 
ultimate finality. Because, if you do 
not think in those terms, then you 
never cive effect to it. You will alway«? 
be thinking? of changing it here and 
there, instead of working it in the 
field and the factory: you will be 
firguins; and debating about th’s 
change and that and nothing will be 
done. Ultimately it does not matte- 
what plan you make. Ultimately what 
you and I and the rest of the country 
do. that is what makes the difference 
So do not. after you have adooted it. 
think of it as something which wps 
eood enough to t«lk about, but let us 
change it now. That is foolish, if you 
will permit me to use that word. Let 
us work ahead and hard and when 
you work the plan, that will give the 
training for you and me as to how we 
can change it, because we will see the 
difflcultios when we grapple with 
them, not when we theorise in Parlia­
ment or elsewhere in an academic way 
When we graople with the work in the 
actual working of the olan, then ob­
viously you will see where change is 
necessary and we ♦he change
then after that experleniDt.

Therefore I submit this Plan to the 
House and on behalf of the Planning 
Commission I, would like to thank 
those Members of the House who have 
taken so much interest,in planning and 
who have come so often to the Plan­
ning Commission or met the members 
and oflftcers of the Commission and dis­
cussed plans with them during the last 
tew weeks. And I can assure them 
that the Planning Commission would 
always welcome this tyoe ,of interest 
because we are all not wedded to any­
thing. V7e are all exploring, gropinfr 
ftpd considering difftcult matters

thinking of the fact of vast numbers 
of people—350 millions of human 
beings. This is a tremendous under­
taking. It is a frightening undertak­
ing to think about it. At the same 
time it is inspiring to think that we 
are working for the mighty cause 
of raising these 350 millions. This is 
a great enterprise and an adventure, 
if we look upon it in that way; and 
not, with all respect if I may say so. 
look at it from the point of view of 
the academic professor, not look at it 
from the accountant’s point of view, 
not lopk at it from the mere critic's 
point of view, but look at it from the 
point of view, of a tremendous adven­
ture for these millions of people which 
I have not the shadow of a doubt, will 
yield rich results. Whatever the re­
sults, future generations of the next 
ten years will show. But the mere act 
of working it will raise this nation to 
higher levels. ,

Mr. Deputy-Speaker: Motion moved:
/ ‘That the draft outline of the

First Five Year Plan prepared by
the Planning Commission, be taken
into consideration.”
Now, a number of hon. Members 

have tabled amendments. I would 
like to know how long we oropose to 
sit. Shall we sit up to 8 o’clock?

Shri Jawaharlal Nehru: I am in the
hands of the House. If you like, we 
can sit till 8 o’clock.

Shri B. Das (Orissa): Sir, we would 
Uke to..........

Mr. Deputy-Speaker: Order, order.
Many hon. Members would like to 

take part In the debate and there is 
no good complaining to-morrow that 
many hon. Members have not had time 
to take part in the debate. Somehow,
I think we may have to stay here for 
dinner to-night. Therefore, let us carry 
on as long as possible—say till 8-30. 
And if hon. Members will not 
exceed the time-limit—and the prac­
tice is on such motions to have a 
maximimi time limit of 15 minutes for 
each hon. Member—and if hon. Mem­
bers will only state their points, then 
it will be possible to accommodate a 
number of hon. Members. Of course, 
this is a general debate on a general 
plan, but Members, as was referred/ 
to by the hon. the TieaHer of th#/ 
House, will have more opportunities 
later on. Therefore if the debate pro­
ceeds on the lines that I have indicat­
ed, a number of hon. Members will be 
able to get opportunities to tal̂ e part 
In tĥ  debate.
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81iri Kaiuth: Does your announce­
ment of dinner mean that we will 
have a post-prandial sitting also?

Mr. Depaty-Speaker: We will con­
clude at tf-3U P.M.

•^Shri Syamiuuidan Sahaya (Bihar): 
Sir, this is by far the most important 
motion that this House has been called 
upon to consider. The purpose of the 
hon. Prime Minister in bringing for­
ward this motion is that Members in 
this House may have the opportunity 
of making constructive and definite 
suggestions and of stating their re­
actions to the Plan placed before us. 
If you limit the speeches on the mo­
tion to 15 minutes I submit with 
great respect that it will not serve 
me purpose in view. The reason 
why the time limit is suggested is that 
we have not much time before us. 
But can we not sit tomorrow and the 
day after? We have been sitting all 
these days and I do not think any­
thing will be lost if you extend the 
session by pne day more. The House 
has been very efficient in passing the 
Bills during the last two days but I 
do not think that we should hustle 
the discussion of the Planning Com­
mission's report.

Shri Jawaharlat Nehru: It is entire­
ly for you, Sir, to determine the length 
of time for the speeches. Obviously 
il the time is limited more Members 
would be able to speak and if it is 
not limited fewer number will be able 
to speak. We should like as many 
Members to speak as possible. But 1 
would submit that the prolongation 
of the session beyond tomorrow would 
be extremely incovenient and upset­
ting. This session was supposed to 
have ended on the 6th and it has gone 
on from day to day. I might express 
my appreciation, if I may, to the 
House for putting through so much 
business in the last few days and I 
ain grateful for it but prolonging the 
session beyond tomorrow would be 
unfortunate.

Mr. Deputy-Speaker: So far as the
time limit is concerned I am not try­
ing to impose any restriction. The 
rule with respect to resolutions or 
motions specifically lays down that 15 
minutes will be the maximum time.

Shri Eamath: In that rule half an 
hour is laid down for the Mover.

Mr. Deputy-Speaker: So far as the 
Minister of Government Is concerned 
half an hour or more is laid down. 
In cases if the particular point is not 
over, I shall allow a few more 
minutes, not exceeding five* minutes. 
Quite a number of hon. Members 
would like to take part in tbo diaoua-

sion, and if a Member goes on speak­
ing endlessly, as we had occasion to 
experience with respect to Bills, not 
many Members can have the op­
portunity to speak. I do not propose 
to make this occasion as if it were 
a discussion on a Bill. It is purely a 
motion. Sitting beyond tomorrow, is 
physically impossible. Tonight we 
shall carry on till 8-30 P.M. •

Shri Kamath: What happens to Mr. 
Santhanam's Bill which is still out­
standing?

Pandit Tbakur Das Bhargava (Pun­
jab): Tomorrow we finish at 6 p .m .

Mr, Deputy-Speaker: Yes, we will
finish at d o’clock. There are a number 
of amendments tabled. In view of 
wnat»the Prime Minister has said, I 
do not know whether Members would 
like to move them. They really re­
late to details which will certainly be 
taken into consideration by the Plan­
ning Commission later on. Hon. Mem­
bers need not coniine themselves to 
these amendments or the topics refer­
red to therein. They can always pass 
on to the Commission either in per­
son, or through memorandum, what­
ever topics they want to get included. 
If that is borne in mind I do npj; know 
if hon. Members would like me to 
place the amendments before the 
House. (Interruption).

Shri P. Kodanda Ramiah (Madras):
I am not moving my amendment.

Shri Jnaiil Ram (Bihar); I am not 
moving mine.

Shri R. Velayudhan (Travancore- 
Cochin): I beg to move:

In the original motion, add the fol­
lowing at the end:

“and having considered the Re­
port this House is of opinion that 
the Report of the Planning Com­
mission be referred to ,an expert 
Committee consisting of the mem­
bers of the various political 
parties with a view to re-formu- 
late a ‘Five Year National Plan* 
for India."
Mr. Deputy-Speaker: Then there 

are five amendments in the name of 
Shri Kshudiram Mahata. The hon. 
Member is absent. There is one 
amendment of Mr. Sarwate—the hon. 
Member is also absent. Then Shri 
Kristuianand Rai*s amendment.

Shri Krlahnanand Rai (Uttar Pra­
desh): I am not moving. 

Dr. M. M. Das (West Bengal): I am 
tiot moving my amendment, Sir. but 
I would like to speak,
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Mr. Depaty-Speaker: Then Shrl A. 
C. Guha*s amendment—he is not in 
his seat. Shri J. N. Hazarika has two 
amendments.

fihri J. Hazarika (Assiirn): Not 
moving, Sir, but I wish to speak.

Salkh Mohiaddin (Bihar): I am not 
moving, Sir.

Or. Ram Subhaii; Singh (Bihar): I 
am also not moving my amendments, 
Sir.

«hri R. K. Chaudliuri (Assam): I 
will not move my amendment provid­
ed you allow me to speak.

Mr. Depnty-Speaker: It should not 
be conditional—all right, not move- 
ing.

«Mri R. K. Chattdhuri: Do I under­
stand you will give me an opportunity 
of speaking?

Mr. Deputy^peaker: I shall try—I 
cannot promise. Then the amend­
ment of Shri Damoder Swarup Seth.

Shri D. S. Seth (Uttar Pradesh): I 
beg to move:

In the original motion, add the fol­
lowing at the end:

“and having considered the Re­
port this House is of opinion that 
as the existing socio-economic 
structure has failed to satisfy the 
basic human needs and to seek 
to maintain it unchanged is to ig­
nore reality and invite defeat, the 
report should be referred back to 
the Planning Commission to re­
draft the same on the socialist 
structure of society which would 
necessitate economic equality es­
sential for a classless society 
which was the cherished goal of 
the Father of the Nation, Maha­
tma Gandhi, not for this country 
alone but for the whole world.**
Mr. Depaty-Speaker: Then the

amendment of Shri R. Venkataraman.
SfaH Venkataraman (Madras): I am 

not moving, Sir.
Mr. Depnty-Speaker: Amendment of 

Shri Kamath.
Skri Kamath: I beg to move:
In the original motion, add the fol­

lowing at the end:
vand having considered the R^ 

port this House is regretfully of 
the opinion that the Draft Plan is 
unsuitable to the needs and con­
dition ot India.”

Mr. Deputy-Speitor: Three amend­
ments which have b^n moved are 
before the House loir discussion. For 
piurposes of convenience of adjust­
ment of debate and so that I may be 
enabled to call Members and regulate 
the debate and bring it up to level, I 
would suggest that hon. Members who 
want to partake in the discussion may 
kindly pass on a chit so that 1 may 
be able to tabulate the names of 
speakers......

Shri Kamath: Those who have
moved amendments should be exempt 
from the chit method.

Mr. Deputy-Speaker: They also may 
pass on chits.

Shri B. Das: Sir, at the outset I
.must say that the House is very 
grateful for the very clarifying 
speech which miy leader and the 
Prime Minister deUvered a few 
minutes ago. I also should congratu­
late the five members of the Planning 
Commission who put in many hours 
of work to draft the provisional Pian 
for five years which we are now 
going to consider. Their sincerity 
of purpose I do not doubt; they have, 
as the Leader of the House just now 
said, brought us a Plan not neces­
sarily to accept in toto but to examine 
it and to out such ol it into force so 
that national prosperity may dawn. 
One thing that struck me very much 
when the hon. the Prime Minister was 
speaking was that he said that we 
may do away with the office of the 
Finance Minister. That is a very 
new approach which has come before 
this House, and it is a very creditable 
approach to the problem. The 
Father of the Nation, our great leader 
Mahatma Gandhi, wanted our country 
to be self-sufficient. He advised that 
India’s national economy should not 
be subordinated to western economy 
or even to Russian economy. I agree 
with the hon. the Prime Minister 
that at times Russian economy may 
have to be adopted to suit India s 
peculiar conditions, the accidental 
conditions of India. We do not re­
quire a Finance Minister. I will be 
relieved of income-tax. I see Mr. 
Tyajfi is looking up. No Finance 
Minister—no taxes and no Mr. Tyagi 
to ask us to pay arears of Income- 
tax But did we follow the new 
angle which Mahatma Gandhi introduc­
ed ih our national economy? Had 
we thought of Planning for rural self- 
sufficiency—groups of villages pro­
ducing what they need—so that v/e 
may not be under the clutches of 
black^marketers whom the Prime 
Minister very justly condenrmed so 
thoroughly? Are we not still in tha 
clutches of the exploiters of Bond^ay
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and Ahmedabad who deny us a piece
of cloth in our villages? But, Sir, the
Father of the Nation is no more. His
dream of self-sufficiency, though it is
occasionally re-echoed on the floor of
this House and attempted by the
Sarvodaya movement, of which I
believe my hon. friend Mr. Gulzari
Lal Nanda is a member,-that dream
remains still a dream.

If we are to approach the problem
-of Planning with the object of national .
self-sufficiency, of complete national
economy without domination of
western system of economy, then i.t
is time that the leaders of the nation
including my leadar the iPrime
Minister should see whether the
country cannot modulate, cannot
direct the objectives of this Five Year
Plan of the' Planning Commission to
a Sarvodaya system of planning. But
that idea of rural self-sufficiency has
not entered the deliberations of the
Planning Commission. The Planning
Commission had no time to deliberate
upon that Sarvodaya school of national
economy, that Sarvodaya doctrine
of Mahatma Gand!hi. This. hybrid
Planning Commission repo-rt is for
a mixed economy-a combination of
western and eastern economy. It is
not India's philosophy; nor is it wes-
tern philosophy. We are trying to ad-
vance as best as we can.

The Prime Minister rightly praised
the recommendations of the Neogy
Committee in the Advisory Planning
Board's report. The National Plan-
ning Committee was mentioned. It
was our first attempt, Shri Jawahar-
lal Nehru was the Chairman of the
National Planning Committee and our
friend Prof. K. T. Shah was the
Secretary. He produced books, but
they became a littlern.ore idealistic
and therefore could not be accepted
by the President of the Planning
Commission, the hon. Shri . Jawhar-
Ial Nehru, in toto.

Shri Kamath: How do you know?
Shri B. Das: As I read it from this

report,-this is how the five gentlemen
thought of it. However, it had set /.In
ideal before the nation and all students
of economy, all national planners,
Will derive great knowledge by persu-
ing those books which were so ably
edited by our distinguished friend
Prof. K. T. Shah.

Sir, the Prime Minister spoke of
scorching the black-marketeers. Who
does not want to scorch them? In
1948 the Constitution Assembly spent
months after months to consider how
to do away with the black-marketeers,
Sir, I can give a ready solution to the
Government of India and to 1;he

Prime Minister. Tomorrow, we
are adjourning for some months; The
Prime Minister and the Government
of India can pass an Ordinance which
will be promulgated from the 17th of
this month. If the Government have
the courage they can scorch black-
marketing by hanging a few of them
and putting the rest of them in jail.

Shri Kamath: Hanging? Why not
flogging also?

Shri B. Das: While millions are
starving and hundreds are dying of
hunger what does it matter if a few
exploiters are hanged from the trees?
Our successors the Socialists say that
they will see that these exploiters are
hanged from the trees.

Pandit Thakur Das Bharaava: Whip-
ping would be better.

Shri B. Das: Hanging and whipping
together. Drastic remedy is neces-
sary if we want to save India from
the exploitation of a few moneyed
men who are living as parasites.

Sir, I am a student of Indian
history. I never know of any period
in Indian history when the whole
national economy, national culture
were 'under the influence of black-
marketeers and moneyed classes. But
today the vested interests and black-
marketeers· are ruling the national
economy and culture of my country.

To talk of mixed economy, as the
Planning Commission has done is to
talk of Sarvodaya and western
economy. The Planning Commission
should examine whether Mahatma
Gandhi's principles of rural self-suffi-
ciency cannot be evolved in our
country. But it has given no atten-'
tion to it. It requires calm thinking,
not when our minds. are over-weighted
with the Finance Minister's de-
mand of foreign exchange and
capital programme. The two
programmes must be kept apart.
Let the Europeanised section of our
capitalists, who are - completely
swaying our Government, in associa-
tion with America and U. K. continue,
I do not care. We. have. now passed
thre.e years after our great leader

'has departed. We should at least
now try to ~ee whether India cannot

. be self-sufficient by the Sarvodaya
system which .is the nearer approach
to the RUSSIan system. Russia
repudiated _all debts. We need not
repudiate any debt. But England sits
tight on my 600 crores of sterlinz
balances and does not allow any fre~
play of It to our Finance Minister.
European economy all the time domi-
nates over us. Therefore the Plan-
nmg Commission will get amJ)le time
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to consider these things in future 
after the election affair is over.

Deputy-Speaker: There is noquM-
tion of repudiation of debts on our 
part. We have no debts to Day. We 
have only to receive.

Shri B. Das: Rs. 2,500/- crores ol
national debt we have, and the 
Finance Minister pays somethin* like 
Hs. 49 crores as interest per annum. 
That debt, ot course, my inends here 
would liite to repudiate, so that they 
do not have to pay anythin̂ j. I am 
lor mixed economy, and western 
thoughts have got so embedded in me 
that 1 want to settle all this debt of 
Rs. 2,500/- crores which our Govern­
ment hos incurred. *

I refer to this booklet “The First 
Five Years Plan—A Summary of it"*. 
On page 7 the expansion programme 
in the private sector is given, and 
automobiles, aluminium and other 
items are given. 1 tlnd that everybody 
18 lor hydro-electric development, 
multirpurpose projects, etc. We do 
not hnd any oi our experience 
engineers—the experts now in India, 
and aU of tHem are going away or 
gone to attend intfilrnatjpnaU con- 
lerences. Now, speaking of the multi­
purpose project of Hirakud which I 
nave got in Orissa where some Rs. 48 
crores are to be spent which is antici­
pated to go up now to Rs. 98 crores, 
the Chief Engineer has none to 
America or xviallaya or somewhere, 
independence has taught us the roving 
bpint, at least to many, and they run 
away. How does Government tolerate 
thisr Speaking ol Mr. Sri Prakasa’s 
Ministry, the Natural Resources and 
Scientinc Research Ministry, the 
becretary is away, the Additional 
Secretary is away. In the case of a 
technical project like the Hirakud, 
the Chief Engineer has gone away, 
and that Chief Engineer has been sent 
temporarily to fill up the gap, because 
there has been a lot of Qolmal there, 
and lots of money are being squander­
ed. Is this the way to plan? Is this the 
way we shall deivelop o<ur country? 
Something better is needed, f If Govern­
ment wants multi-purpose* projects, 
electrification of railways, etc., they 
should plan it properly. Electriflca- 
Uon of railways and the generation of 
300 milUon Kilowatts of electricity 
these are project of vâ t magnitude 
where many many millions many many 
wres of rupees will have to be spent. 
«ing an electrical engineer myself, 
i fe^ pained that this matter is not 
^uchedv while other matters are 
being toud^.'; i wUl foUow the

advice of njy leader. He said it is 
not for us to criticise each of the 
recommendations that are now before 
us, but that we must ejive suggestions 
that will improve our national jjevelop- 
ment. It is true that I cannot recom­
mend the adoption of the Soviet 
system, but Government must divide 
theii* planning into two sectors. People 
who want to work and produce for 
self-sufficflency have nothtoig to do 
with the capitalist system. If we are 
not self-sufficient, it is the capitalist 
society and the black-marketeers who 
have prevented my Goverjnment from 
proc‘eediiig further. How can we be self­
sufficient when our national economy is 
subordinated to that of the U.S.A. and 
U. K.? What is the crux of the 
problem. If we separate our two 
economies, and allow the urban areas 
prosper in their own semi-foreign 
way of devsloping industries, perhaps 
national prosperity will come nearer.

Mr. Deputy-Speaker: Damoder
Swaroop Seth.

Shri R. Velayudhaii: He did not
stand up I stood up.

Mr. Deputy-Speaker; That does not 
matter. He has tabled an amendment. 
If he does not want to speak, he wiir 
lose his right. Shri Biswanath Das.

Shri Biswanath Das (Orissa): Sir. 
I very much welcome the report which 
proposes to plarr for five years 
ahead. Sir, my only disappointment is 
that such an important report should 
have come in for discussion at this fag 
end of the session, especially when we 
are not in a mood to think anything 
seriously. Ours was a Police State. If 
we mean converting a Police State 
into a Welfare State, nothing is more 
welcome than the attempt to develop 
a plianned economy. This pStoning 
may be short term planning or long­
term planning or a short-term plan­
ning with a view towards a long­
term planning. But in any event, in 
a country like ours, planning has its 
obvious difficulties. In this I believe, 
though reference has been made to 
Russia, we cannot, I believe, have 
any help and much less inspira­
tion, from that system or from the 
planning adopted in jRussi& tor 
obvious reasons. In the first place, 
ours is a democratic system which 
has been alluded to by the Hon. Leî dgr 
of the House. That has its own diffi­
culties. Added to it, we have g<n 
also the Fundamental Rights which 
impose very important limitations on 
the Slate activities and give lot of 
scope for individual freedom ox 
acUoo in tjhe field of economic
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reconstruction and the rest. Again, 
Russia started with sonne wealth to 
call its own. We were beinif exploit­
ed for hundreds of years. There w;a8 
no foreign administration in Russia. 
There was no foreign Government. 
Whatever wealth Russia had ac­
cumulated in ithe treasuries of the 
Czar was accunmlated in the country 
itself. There was no foreign exploitation 
to transmit the country’s wealth from 
Russia to any country other than 
Russia itself but in our case all the 
wealtih that was produced ijn India 
was being transmitted to foreign 
countries and specially to Britain. 
That being the position, India was left 
exploited and was left with bones and 
skms, when the British left. These 
are important and weighty considera­
tions which people have to take note 
of. While Russia took ten years to 
plan the first year planning comes 
after 1927—, it is a matter of pride 
for us that the Ministry could think 
of planning for this country soon 

'after five years after emancipation 
despite the serious oroblems they had 
to face by way of refugee rehabilita­
tion and war in Kashmir and all the 
rest of it.

There are other difficulties of 
comparison between Russia and India. 
Look at the land space, the huge land­
scape of Russiila and its population. 
While Russia has to olan for a popu­
lation of nineteen crores India has 
to plan for a population of thirtyflve 
crores. While we are being huddled 
together within the limited space of 
twelve lakhs of square miles Russia 
has the widest possible area that any 
nation has, eightysix lakhs of square 
miles. Therefore I am afraid that 
any idea of taking guidance from 
Russia in any respect will not be 
very useful, much less heloful, to our 
planning. ^

While I welcome planning, I must  ̂
confess that I am not satisfied with 
the way certain aspects of the plan­
ning have been done.  ̂I fall to under­
stand why the Commission had 
thought it necessary to impose a 
contribution on the States. Sir, It is 
a matter of comon kmnowledge that 
during the Britiî h administration 
different States had different grades 
of development. Wherever commerce 
and other conveniences suited Britain • 
it cared to see that that Province or 
that particular area was developed. 
That way our Provinces have been 
developed; that way our industries 
have been located. That being the 
position I do not see the wisdom of 
the Planning Commission in having 
first called upon the States to Day a 
c(>nt;ribution. Why shpuW the States

pay a contribution? You are taking 
all the convenient sources of revenue. 
The States are left with certain 
specific sources which are inelastic. 
To illustrate the position how it 
makes it difficult if not possible for 
the States to r̂et any benefit under 
this Planning, I will cite the cases of 
cei^in States like Orissa, Assam, 
Rajasthan, Madhya Bharat and certain 
other States. They are too many to 
be enumerated in this regard. Take 
the case of my Province. My Pro- 
vinTO started with a startUng deficit 
of Rs. 8 crores. Subsequently on 
examination by the . Finance Depart- 

\ reduced to Rs. 95 lakhs.
What is the value of your Planning? 
You plan on the basis that Orissa wiU 
be able to And a contribution for your 
planning. But I assure you Orissa 
rannot, because just before you start 
planning Orissa has to tax herself to 
find a sum of Rs. 95 lakhs.

Shri B. Das: That is for the Finance
Commission.

thankfulto my friend, but I am not very hope­
ful. W hat^r it is, a Province that 
has to find Rs. 95 lakhs, could you ex- 
^  an^hln* from that 
yince? Have you lo any wav 
developed, improvad'̂ tWe tax-payin«

* tax-D*yer? With what 
face could you aoDronch the tax-payer
lik*“aS®^ Provinces» J,” Raiasthan it is thesame tning if newspaper reports are 
correct. Rajasthan also had to resort 

*»*«tion to meet Its 
d^cit. So Is the case with Assam

Where is it to find contribution for 
your development? What is true of 
these ^  Provinces is true of many

thi w in iw  o the Visdom ofme flannlnff Commission and with all 
nv respect for them and for their

 ̂ thatit wuld not be ooerative and as such 
be helpful. Since my tim" fa 

short, let me state my points.
Then I come to the second aspect of

the sterling ; 
balanc^. It depends also on the re- i 

the sterlint balances. Looking i 
at the position of England, I will be
TnlTtSif r- Government of India  ̂and the Fmance Mmister and the i 
Cabmet are able to «et rtiease of our ■ 
moneys and utilize them for planning,! 
but I am not very hopeful. Let me  ̂
not take any more time on this subject. i
^A s fOT foreign aid, I believe tbat‘ 

“‘i*’ ®wn limitations. I?
Prime Minister. That beln»̂  *o. I <089
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take the full implications that arise 
out of that policy. When I agree to 
the policy, I agree to the Implrcations 
in entirety. We have refused to be 
under control ol any of these big 
States, because we feel that world 
peace is a thing greater, higher and 
nobler than what little benefit we get 
from a n y  such State. When that posi­
tion has been taken, I do not see why 
wo should think of any foreign aid. 
Let ug not think of any foreign aid; if 
it comes, it is welcome. I am thank­
ful to the Cabinet and also to the 
Planning Commission for having kept 
it as A separate item.

Having stated so much I come to 
the important objective jvhich I have 
of the blue print of the planning pre­
sented to us. Let me state here clearly 
that I absolutely differ from the Plan­
ning Commission.........

Mr. Deputy-Speaker: One minute
more.

Skri Biswftiiath Das: I absolutely 
differ from the method and approach 
of the Planning Commission. I am 
sorry, I have not got the time; other­
wise I would have touched on this 
aspect of the question fully. Anyway, 
I feel that the Planning Commission 
has failed in its planning and it is 
bound to fail because the method of 
approach is absolutely different from 
the approach that I would like to have. 
I have stated it in the press and I do 
now know whether the Planning Com­
mission have got a copy of >it and I 
stressed it there. Let me state the 
position. Sir, You have provided some 
money for the development of public 
health and welfare in the villages. How 
can you do it? You have not planned 
to utilize the three lakhs and odd 
tons of refuse that people daily throw 
into the open streets. T)iat you have 
not utilized, I find nothuig in the 
Planning Commission's report, to 
utilize this, to develop agriculture On 
the one hand and imorove the health 
of your country on the other. Your 
Planning Commission’s report is silent 
In this regard. 'Tiow can you plan 
public health in” this country of flye 
lakhs of villages in India, unless and 
imtil you provide ways and means to 
conserve the refuse matter which is 
thrown out into the streets against 
Dur shastric injuctions, which is being 
thrown in a most wMhastric way into 
.he open on the surface. That is to be 
jtilized for the development of agri- 
•ulture as also for the preservation 
and improvement of public health. 
Jntil and unless that is done, any 
)lan is bound to be a costly failure 
n ti^  country.

8 P.M.
Sir, I now come to development of 

public health and drinking water. You 
cannot develop the drinking water re­
sources of the country unless you ftnd 
ways and means to utilise the water 
hyacinth and weeds that Infest the 
tanks all over the couRtry bringing in 
malaria and making the water unfit 
for human consumption.

[S h r im a t i  D u r g a b a i in the Chair.]
I am sorry, Madam; I shall be thank­
ful if you will give me a manut© or 
two. I am sorry I have not got the 
time; otherwise, I would have placed 
before the House my views on these 
important aspects. I differ from the 
method of approi/ch that has been 
adopted by the Planning Commission. 
I claim that the Planning Commission's 
report is a report that would suit the 
ocddental countries; it would not suit 
an oriental country. You have referred 
to medical aid. I feel, Madam, and 
I assert here that you have failed and 
you will equally fail in this respect. 
You have got 20 or 22 medical colleges 
and the annual output of these colleges 
will not be abl  ̂ to meet the replace­
ment of the men in the institutions 
that you have. Unless and until you 
develop your science of Ayurveda and 
develop the indigenous systems of 
treatment, you will never be able to 
solve the problem and give refresher 
courses to our Kavirajaa to utilise 
them to the best advantage.

Mr. Chairman: I am sorry; if any
more suggestions are to be made, they 
may be communicated.

Shri R. Yelayudhan: I listened with
deep attention to the introductory 
speech of the Chairman of the 
Planning Commission. At the same 
time, I was trying to ftnd out what 
interest or enthusiasm he would be 
able to create in the minds of the 
Members from the South, including 
myself.

Sir, Madam, . . .
Mr. Chairman: It does not matter:

you may call me Sir: I have already
said that.

Shri R. Yelayudhan: Sir, I must say, 
that 1 was thoroughly disappointed 
over the Planning Commission s report 
as well as the introductory speech of 
the hon. Prime Minister who is the 
Chairman of the Planning C om m iss ip n . 
I think when one reads the Planning 
Commission’s report and at the same 
time, when one heard the speech of the 
hon. Prime Minister, it leaves only 
a kind of confusion in the mind of 
not only those who read, but in the 
minds of thpŝ  who tl)w
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Plan. , Of course this is a bi« volume 
and it takes a lot of time to go 
through it. But, when I went throui;h 
that volume, I found that it contained 
only a few statistics collected from 
the Government of India offices as 
well as from th6 States and also from 
industrial and other concerns. In 
fact, when we first heard that a Natio­
nal Planning Commission will be ap­
pointed we were very happy because 
we thought that the Plan would 
envisage something which will enthust 
the people of this country as a whole. 
But this Plan has not given anything 
at all to enthuse the people of this 
country. That is the first complaint 
I have to make about this Plan and 
its framers.

Shri B. Das: Why do you not
consult Prof. Shah?

Shri R. Velayndhan: Another Im­
portant factor that the Planning Com­
mission has omitted to do is to lay 
down some basis for their Plan. Of 
course, the Prime Minister has âid 
that no plan can be formulated out­
side the constitutional structure of 
India. Of course that is no reason, 
because we know that ours is not a 
rigid Constitution. It is an elastic 
Constitution and therefore there is no 
need to limit our plan in that restr̂ ic- 
tive sense. To have that restrictive 
sense is itself a fundamentally wrong 
approach for planning in India.

Then, Madam, when I heard the hon. 
Prime Minister I felt that even though 
he was very enthusiastic about develop­
ments being made in this country in 
various directions, and the need for 
solving many of our problems, he was 
thoroughly ignorant of the way and 
the method of solving the problems 
that face the country now. As I said, 
the report of the Planning Commission 
is only a collection of data from the 
various Provinces and private-sectors. 
It leaves no room for the amelioration 
of the lot of the people and for the 
development of the people as a whole 
as social beings. Great platitudes and 
great and enthusiastic words are there 
in the report. But as to how it is going 
to work for the welfare of the people 
there is nothing at all in it.

Khwaja Inait Ullah (Bihar): Wait 
for five years.

Shri R. Yelayudhan: I am not going 
to wait for five years, because I be­
lieve in immediate solution for im­
mediate problems, though at the saipe 
time I realise there are long-term 
problem  ̂ which require long-term 
solutions also. It is clear to me that 
this Plan is only a development of the 
present working of the Government of 
391 PSD

India and this Plan envisages nothing 
else. What we would like to have 
in India is a fundamental change of 
the social structure of the country, 
and unless and until that is accept^ 
by the Government, no plan is 
going to be acceptable by the people 
of the country. That is not 
going to be adopted by the people of 
the country; nor will it enthuse the 
people of our country. What is the 
aasis of this planning? The Prime 
Minister said he does not believe in 
philosophy. But there must be a 
philosophy of action or ideal behind 
certain things when we want to do 
certain things. But here we lack a 
philosophy of action and in this 
direction the Planning Commission has 
failed completely, it has failed miser­
ably. Has it in any way enthused 
the people? No, it has thoroughly de­
moralised the people, it has practi­
cally killed the spirit of the people of 
India. When we are in that at­
mosphere op> that background, this 
Plan has come to further degenerate 
the people. There is only one way 
to deal with these things and that to 
bnng in clarity into our thinkirjg. We 
need not confusion, but clarity of think- 
mg.

This Plan lacks clear thinking and 
that IS one fundamental objection 
which I have. They thipk that they 
can simply throw mud in the eyes of 
the people and thus satisfy them. 
The people of India will never be 
satisfied with this Icind of platitudes, 
high-sounding words and talk of 
Ideals which will not be worked oUt 
by the Government. '

Mr. Chairman: What does the hon. 
Member want?

Shri Goenka (Madras); Thank you, Madam.
SW  E. Velajriidhaii: l am coming

to that point. I say plainly that we 
want a thorough change of the social 
and econoiQic structure of society.

Mr. Chairman: Should there not
be a plan for that also?

Shri R. Velayndhan: Of coursa
there is a plan for that also and if 
my party will come into power that 
plan wUl be .worked out.

Shri Goenka: So it is n poliUcal 
speech and not on the l*Jan.

Velayndhan: We stand for 
of society in 

India and we believe that nothing but 
teat will solve the present Ills of 

There is no short cut and

socialism. 
^  'wwer has said

th« thV itMd for d«no(^«tlc aoct.
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alism. That remaihs as a sort of 
platitude which will not be translated 
into action, for otherwise this Plan 
would not have come in its present 
shape. You cannot have a capitalistic 
system of society and at the same time 
raise the millions of our people to a 
higher standard of life. The evil of 
India today is that we have on top a 
capitalistic order. We want to retain 
it and at the same time you assure 
people with words that you want to 
give them food and clothing.

The Prime Minister mentioned about 
the vast amount of work that we can 
do in this country. There are four 
hundred million people here and they 
can do an enormous amp.unt of work 
but he has plainly said that he does 
ROt want any change. He said th at 
we cannot change the existing facts 
but what are the existing facts? With­
out changing the existing facts we can­
not plan for the people of the country. 
You can plan for the feNv, for the 
capitalists and exploiters of the coun­
try but you cannot plan for the people 
of the country.

Tlie Minister of State for Finance 
(Shri Tyagi): Does my friend want
to change facts into fiction?

Shri R. Velayudlian: My friend can­
not understand what the Plan is. 1 
said that socialistic planning is the 
only kind of planning for India . . . .

Mr« Chairman: May I suggest to
the hon. Member that within the short 
ume at his disposal he could usefully 
employ it by coming to the bubject 
matter of the report and make some 
concrete suggestions instead of talking 
vaguely or in general terms.

Shri R. Velayudhan: Madam, it is
juy conviction that I am giving useful 
suggestions to the House but the House 
may not like ihem and they may not 
Ihink that they are useful suggestions. 
But I am convinced that they are use­
ful suggestions. I nm . not going to 
change my views simply for the sake 
of one individual or for party 
purposes. {Interruptions), Of course 
you are interrupting me, because you 
know that I am bringing a new idea 
to the people who like it and who are 
hankering for it today.

Mr. Chainnan: May I tell the hon. 
Member that he has the protection of 
the Chair provided he would really 
make useful suggestions and suggest 
new ideas.

Khwaja Inait UUah: Give at least 
one idea.

Shri Tyavi: Let him go on and he 
wiU throw o|it something also.

Shri R. Velayudhan: The whole
difficulty is the Coi^ress party has a 
big majority and tlfy think they can 
heckle a Member v^o does not agree 
with them. It may be possible for 
sometime but it may not be possible 
for all time. When the Prime 
Minister said he can change the whole 
face of India if he can move the 400 
million people in the country, the 
question that arises is: how is he going 
to move the 400 millions? I know 
if the Prime Minister gives an order 
it will be obeyed like a cpmmand in 
the country today, but then he is not 
giving the order; that is the difficulty. 
We are all going to support him if he 
gives the correct order to the people 
of the country, but he has not given It, 
he is not giving it.

Finally, let me tell you that this Plan 
only shows how Government is going 
to exploit the people of the country 
for the coming flve years. It is not 
going to feed the people of the country, 
not going to clothe the people of the 
country, not even going to raise their 
standard if it is worked as it is. The 
report says that in the last four years 
Government has been working along 
these liftes. The Plan has already 
been started from January and it is 
working now. We have got plenty of 
experience of this so far. Therefore,
I say this Plan will be a failure. At 
the same time I say you will have to 
accept a Socialist plan^if you stand 
ior the people of the country, and the 
country will accept it; and if you do 
not accept that plan the country will 
change the Government.

ift
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% 5ft p r r ^  ^rr*f# ^  sfhc ^  ^  
3ft Tf't.f^’Tfg I  ^  3 T ^  i f t ^ T
5im  ^  !T^ îTT ^ »̂rr
T*T ft.'TtJ if  >ft. jpt? 3rn^ «iT f<PTr
1 1  ^ftapn s n fh iH , ^  w 3ft

t, 'n t * n ^  iff
*Ft

% n̂nr ^ 3tN> *̂pf i

f??5RrnT ^  ift  Iftftn? araWT t .
% 3ft g r W T  % € m  f  

^  m i f f  % ^  ^  am pi % T W
C , PliT >ft ^  « f t f  ? m  # 3ft ^

jftifJTr ^  j ft J T ^  ?rwl% # t  
^  a i f w ^  it, ^  «I#»TH tPc-
ft«rf?r f  I

^  P bT  JITT j  f?
^  ^  afV?: ^  ^f

^  T i ^  # 3ft 3TT^ •j'n :
% ^  i ,  s f k  ^  5f5TT f3IT ^  ^

qf w  t  «rfw %
»nii?fl % >TTTj;5ft 3 f t ^  ^  ^  ^  a fk  
TR*l % ^  ^  ^ ^
^  »^t Tw r sfTT ^  ^  t  arnr

H \rwT VT fw  t  I

%fsp»T ^  4 M  % ^ fV tV
fqft t  ^ s g R T H  #  ^rft^t »Ft fK  
^  f T  <(it aft^:

^  3ft m u T f^  I  ^
«pt ?T «FT# «i> fe$  9 ft  Tmrr Pm m# 
«ifT fTn ?»r »Pt ^  ^rcvTT ^

^ I Ŵ PT w  ^  ^  fiF*rf?r

wm t  I T̂Pi’fhT 'fFi% t  Pp
TTHT % OTT R n im tf ?ft ^
P̂i>W ^  ^  3ft ^

% % H m  ^  'TK arfNTTT

f%¥T ^  t  ? TTBT THT ^  fil»-J| l̂(l, 
g fT̂ g|pi<^, ?ft ^  # WT t, 
W pt % ?w  #  ^ ’T sr?^ 

^  >nT ?ft t  'TT '3?Tra  ̂ % ^
% ^  ^  5Tff f  I ^  T tf Tfft
fR ^K  3ft an^ ^TT d|I?M»
5|Tf«W 3TI^ *R Jft
yrtpff TT 3nrw to  ^  ’T’t ’nr ’tt

?T̂ >n I Pt*p?  r̂̂ R-eiRi
n ̂  jft3r5TT f*n^ t.
^  *nF JTT ?nrT

t  f¥ ^  sAtvrr «r̂ !T ^  i 
FTFfhr ^  ^  ^

artr I 4  n̂rŵ rr ^ ft;
*TnT Tf^W  ̂ # lft3RT 3|fTT-

^ ^  jtftt:
^ VTT VT J[1T 3|Î  ifif y*hĴ

I ^  M  ^  t
# HTsff ^ ?̂ T ¥T
9'TifhT PpiiT ^  ^  aww ^  ^  

t  I

ynfoT % ^  n̂nr f*n^ ^
w 4 % ^ 'i T 3 f t t ? ? T ? J t ^  (vested 
interesta) f  ^  "jtrt sn^ ^
¥<tt" ^  T | f  1
5̂Ti7 3TT*r an# «rr% t  t '?w ^nrr

am  ftr r^»5« w «»>t ^  5TiTcTT
t  ^  ijsp ^ f s i ^  T«n
3TTW afrc apft sm r
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Ppirr ^  TfT 5 , aftr f w  armr ft:

( Secular) aPT#
^  f , ^  ^  ^  t'. ^
w*f r-fi^w t  ^  ^  ^
^  ^  ^  ?TT? ^
% f̂ «i^i ^ I

3 if^  n̂nr jt % «r: 3RT w 
f f n  îi?rT j  ftr 
% arftn? ^  f«wra ^  ^
5 3ftr JT̂ snrr 3mt>r # ^  ^
Mi«<r*<»di ^ ^  t[5F ^  ^
33TOT t  • ^  W W
n?. >ft 5p?!Tr n̂ipiT ftr % 5r^h
^  5ft a n ftr ^  t> ^  f R T t s n m r  
J T ’ft' 5>flr f iw n r  r̂ y i n ^
^  â U ^  % a p j^  ^  Pp 
jjf ^  tt: f t i^  ^  «»T  ̂ ? I

f̂ ?5??rrT% 3PTC

ftrff ^ ^  t*
!T ^  % *ITl̂  ’Ift 

m  % 3Ti^ ^  ^  5 ^
I  ;ĵ r ^  3TTT ^  ^  ^
^  f̂ JTjj ^  «PT 3TN ^  JT̂ rf̂  ^

inn #  ^  i ipit fe t ^
I  OT ^  ^  vt M irtt % ww, 

fjfiim % m , . a »r^ ^  *Tf^

fftr  frtn*fev
f  I #  ?rt J)? ^nj»n f t f  irf5? ^  fiP iT -

arrf̂ w
*n^ ^  4T^ Tm^ TWT t  ^  f*T vt 

q? ?nm4r 5t»rr ftr ?»r #  ftwr  ̂
i  ^  fJTTT H VP ^

5 # ^  ^ *T?
ajTPr̂ r ^  #  ^ f n  M

t  I

?W 3|7?| #  f  ^  ^
V^’TT jf ft̂  'l*fl?i{l <f?*T
% wnc wrr ^  ^  w«r ^swr ft?
Vft’T VT inf^ afhl# Tiwrft *ITTTWJ 
^ 1  ^ Jt?Vr?i5rTfrftrTnFg ipft JTTfev
*Tjfl' ^  y+di f  I ftw  STTC l l̂f
vhrhrybr ^  vt wWf ^  %

^  5«f w m  I  I 
w  M  ^  w »(k OTk %
flhr  ̂ ^  % arnfiT ^  wtf
m  5# vtamtfiw #ftnr «tt iftr 

w i f ^  spT ^  w  jfUnn ^  ^  
^̂TJTT <Ty»Tr I #  #  «TH#r shtr 
TT » n ^ R  Wjw «TTT ^ ^  I  » »wPt 

^  ^  *nflf ?anr it,
»T)^ % ftrfVra sRff n  5ft 

snPTO ¥THT  ̂ a/K ^  It >T̂iaT  ̂
arr̂ iT ^  firart f  i 
4 W Wfr WVM j  aftx;

TT5Tr ]f ftr iftfl' ?RT VK 
I5*fl̂  ̂   ̂ ^  anftv V̂flFWdf fT
?»?TTr 5I«JT ?1TOf TO 3ira  ̂ T̂  
$ w i ^ x r ^  I

m*?1 % 9T*r W <(IW SR9T jj
aft\ grnftif iFTerr f  ftr fw arrak 
Tt Iff 5̂TPrr an^ *ftr ^  
?nnT # «Bt¥T t TO VT <n«Thw 
f%*lT VI4<II I

(English translation of the above 
speech)

Shrt S. N. Du (Bihnr); Ever sioc* 
the Planning Commission came into 
being in pursuance of the Government 
of India's decision taken in March. 
1930, expectations have been aroused 
all over this country. The advent of 
independence in India, I consider, 
failed to enthuse our people in any 
particular way, because the real 
problem of our country- is no more 
a political one but essentially economi­
cal When therefore the country 
l^ame independent on the I9t)(
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[Shri a  N. Das]
August. 1947, from the viewpoint of 
a worker I observed that nowhere in 
the many lacs of Indian viUagee and 
amonf men and women p(H>ulating 
them was that wave of expectation 
and enthusiasm was perceptible that 
normally ought to have accompanied 
our independence. I thought to 
myself the reason why our people 
had not felt jubilant at a moment wh^n 
after a thousand years or, if I may 
say so, after many thousands of years 
India had succeeded in achieving 
freedom from the rule of aristocracy 
of the Rajas and Maharajas and when 
our people suffering for the last so 
many thousands of years under the 
same pattern of administration saw 
for the first time the dawn of freedom 
on the 15th August, 1947—which 
fact ought to have made them so 
hilarious. The masses in India did 
not, however, evince any such spirit 
of rejoicing after their Political 
emancipation. I will go further to 
submit Khat the humblest amongst 
Indians celebrate even very ordinary 
festivals more enthusiastically. But 
not evto that much enthusiasm could 
be seen either on the 15th August,
1947 or ever afterwards. The reason 
for this apathy was to be found in our 
slavery spread over several thousands 
of years— ŝlavery which had crept into 
our vefiry veins. Further, were 
hungry, impoverished and exploited 
in every respectsi Our Nation, 
therefore, lacked that enthusiasm 
which ought to have been released 
on such an occasion.

When freedom came on the 15th 
Augusit, 1947, iour Constitju^t 
Assembly wftis etigagied ih the task 
of framing the future Constitution of 
our country. At that time any 
worker of the National Congress, whp 
had participated in the Independence 
Struggle in the belief that economic 
revolution was sure to come in the 
quick wake of political emancipation, 
had expected quite a different type 
of Constitution. I have, however, to 
confess with regret that looking at 
the way the Constituent Assembly 
âme into being and the procedure 

followed i  ̂ electing Its Members, a 
different type of Constitution could 
have hardly been expected. I feel 
those representatives have failed to 
represent the real India. I feel 
also that the fundamental rights 
provided for in our Constitution have 
oroved a stumbling block in the way 
of our future progress. We succeed­
ed in breaking off our shackles of 
slavery, but in the sha^ of funda­
mental rights— p̂articularly the one 
regarding property which does • not 
permit its acquisition

compensation even for purposes of 
social welfare—we have created new 
boundages for ourselves. For this 
reason and keeping in view India’s 
povertQT, no Planning Conunission 
can be expected to be competent to 
draw up a plan which may go to 
enthuse our people and make a 
populace exploited over thousands of 
years exert itself to implement the 
same with .fervour and enthusiasm 
and march forward in that direction.

I, therefore, keeping in view their 
labours and various limitations impos­
ed by the Constitution, regarding this 
Plan prepared by the Commission as 
a praiseworthy attempt. The hon. 
Prime Minister in his Inspiring and 
enlightening speech has described in 
detail the various handicaps that 
faced them in the task of evolving a 
Plan. I concede that the circum­
stances in which India achieved her 
independence and the tragedy enact­
ed thereafter in the country by our 
ignorant masses In the name of 
religion did create a situation which 
is without a parallel in tĥ  annals 
of the world. Under such circum­
stances and coupled with the fact 
that besides their overwhelming 
number In Pakistan, there is quite a 
large number of people here in India 
also who profess Jinahlsm though 
In a different form and despite Mr. 
Jinnah being no more In this world, 
the Planning Commission, I think 
could not posisfblly have placed a 
better Plan before the country within 
the framework of various restrictions 
Imposed by our Constitution and 
under the peculiar «ci!rcumstances 
prevailing at present. This fact has 
been referred to at a number of places 
in the Report Itself. The Commission 
within the short time at Its disposal, 
has not been able to conduct a full 
survey of the resources available in 
the country re«?ardlng men and 
material. They have not got all the 
figures relating to India's material 
resources and productive capacity. 
Despite this all, the outlines of the 
Plan which the Conunisslon had drawn 
within this very short time are 
praiseworthy particularly in the 
situation obtaining In the country at 
present.

I wish to repeat that today the State 
has its full share in the Tesponslbility 
which qur Nation has assumed to 
itself in this or In any other country 
as also in other multifarious increas­
ing functions which now devolve upon 
it—right from the most ordinary 
aspects of Individualistic life to the 
most important one which may 
concerii tĥ  Defence of tjie country
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itself. .Qut I feel no hesitation to add 
that we or the Government of this 
country have got to take it upon 
ourselves to find some way to 
eliminate poverty, unemployment and 
so many social evils and malpractices 
from this country. What is, however, 
the situation obtaining in the country? 
The hon. Members are quite aware 
as to who controls the production 
and monetary resources of the country 
notwithstanding the tremendous 
obligations that devolve upon the State. 
Whereas we have increased th# 
responsibility and obligations of the 
State in the day to day administra­
tion of the country, it does not enjoy 
any control over the administration 
of her various resources. Under such 
circumstances any Government work­
ing upto a lofty economic or flnancial 
ideal is bound to feel the paucity of 
resources at every step. I, therefore, 
feel h£aidicapped for wanijt of time 
to enter into every detail of the Plan 
placed before us under the mpstdiffl- 
cuit situation as confronts the country 
at present. The hon. Members must 
have seen and studied the Plan. 1 
regard this PJan praiseworthy under 
the present circumstances and I think 
we can use it as a step for further 
progress. This is a ladder for us 
which it used in a right manner can 
take us higher and higher still in our 
all round progress.

Unfortunately for us, many vested 
interests which exploit the name of 
religion, are appearing before us in 
various disguises. The general elec­
tions are to come off in the near 
future. At that time you will find 
that a gospel based on sheer senti­
mentalism will be placed before the 
public in this country. It shall be 
preached time and again, as is, in 
lact, already being done, It will then 
be said that those in charge of our 
administration profess secul̂ irtf̂ m, 
but they are opposed to religion and 
are quite apathetic towards it. The 
people are apt to become oblivious 
of the correct viewpoint and, thus, 
get misled.

The bell has gone. I, therefore, do 
not propose to take any more time 
and wish to repeat only one thing— 
that agriculture is the most important 
aspect of India’s economic life, and 
that the Planning Commission, |>y 
giving it to top priority, have done a 
very right thing. I, however, wish 
to submit that our hon. Prime 
Minister must have given his utmost 
attention to understand the real

economic malady frooi which our 
society is suffering I will like to plead 
with him to give particular attention 
towards agriculture. I realise that 
India has suffered many grievous 
cuts m her body-politic during the 
past several thousands years and if 
it is not given a proper surgio^ 
oppiratiDn, One blocked refuse wUl 
retard the pace of our progrm^ in 
many ways. You will have, therefore, 
to perform Uiis operation quite 
mercUessly and with utter rcmors^ 
lessness. You cannot escape with 
the excuse that ours is a democratic 
Constitution. I am rather o£ the view 
that if this democratic Oonstit|ition 
of ours is to prove an obstruction 
in the way of our economic 
equality then we have to look upon 
the Constitution as a new shackle for 
ourselves.. We have adopted this 
Cpnstitaition with the intention of 
achieving prosperity in thf eaanomic 
sphere.

In conclusion,' thereforej I wish to 
refer to agriculture and submit that 
after the abolition of ZamindarU our 
next step should be to declare the 
land either belongs to the actual 
tiller of the soil or to the State itself. 
1 concede that our State jls not in a 
posHion just now to assume the 
ownership of the la;nd. By leaving 
the task of co-operative oiltivation 
to the voluntary efforts ol the people 
we will not, therefore, achieve the 
goal. For that reason we will have 
to forego the principle Of volunUry 
basis m the agricultural and 
industrial spheres and rather we will 
have to adopt the co-operative basis 
as a compulsory measure lor the 
implementation of the Plan in these 
two spheres. I have listened to the 
speech of the hon. Prime Minister with 
rapt attention. Although it has fkoi 
fully satisfied me, yet he has thrown 
some light on the Plan which has 
beams of hope for the iutura 1, 
therefore, welcome this Plan and 
entertain the hope that wa shall be 
able to use it as a step to rtach our 
target in respect of economic 
independence.

I want to express the hope that 
this Commission will be usea as a 
step and that a surgical operation 
will be performed Xor the ailment 
from which our society is suffermg 
these days.

The House then adjourned Ml Ninie 
0/  the Clock on Tuesdaff, the IMI 
October, 1951*




